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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authott- 
sed by the Committee do present on their behalf the 51st Report 
on paras 7 and 8 of the Audit Report (Defence Services) 1965. 

2. The Public Accounts Committee considered these cases at  the& 
sitting held on 20th January, 1966. A brief record of the proceed- 
ings of the sitting forms Part I1 of this Heport. 

3. At the sitting held on 20th January, 1966 the Public Accounts 
Committee decided to appoint a Sub-Committee to consider these 
cases tn detail. The Report of the Sub-Committee which fs append- 
ed hereto was considered and approved by the Public Accounts Com- 
mittee a t  thcir sitting held on 21st .4pril 1966 and should be t r e a t d  
as the Report of the Committee. 

4. k statement showing the summarg of the main conclusions/ 
recommenctations c,f the Committee is appended to the Report ( A p  
prndix VIII). For facility of reference these have been printed in 
thick type in the body of the Report. 

5. The Committee place on record their appreciation of the a d s -  
tance rendered to them in their examination by the Comptroller a t a  
Auditor General of India. 

They would also like to express thcir thanks to the o5cers of the 
Ministry of Defence for their co-operation in giving detailed infor- 
mation during the course of evidence. 

219t April, 1966. - .--- 
Vaisakha, 1, 1888 (S). 

R. R. MORARKA 
Chairman, 

Public Accounts Committee 



REPORT OF THE SUB-COMMITTEE 



INTRODUCTION 

I, the Chairman of the Sub-Committee of the Public Accounts 
Committee, as authorised by the Sub-Committee do present on their 
behalf this Report on the cases referred to in paras 7 & 8 of Audit 
Report, Defence Services, 1965. 

1.2. At the sitting held on 20th January, 1966 the Public Accounts 
Committee decided to appoint a Sub-Committee to consider these 
cases in detail. Accordingly, a Sub-Committee consisting of the fol- 
lowing members was formed on the 25th January, 1966: 

1. Shri R. R. Morarka-Chairman. 
2. Shri M. P. Bhargava 
3, Shri Surendra Pal Singh 
4. Shri M. R. Krishna 
5. Shri U. M. Trivedi 

1.3. The Sub-Committee held two sittings on the 17th and 18th 
March, 1966. They also held an extra sitting on 7th April, 1966 a t  
the instance of the Ministry of Defence when they heard the evi- 
dence of the Secretary, Defence Production, who was the officer con- 
cerned, when this contract was placed. 

1.4. The Sub-Committee considered and finalised this report a t  
their s~ t t ing  held on 21st April, 1966. 

1.5. The Sub-Committee place on record their appreciation of the 
assistance rendered to them in the course of the examination by the 
Comptroller & Auditor General of India. 

They would also like to express their thanks to the represene- 
tives of the Ministry of Defence for the co-operation in giving 
detailed information asked for by the Sub-Committee during the 
course of evidence. 

Nsw Dewcr; 
21st April, 1966. 
~a&a&a, 1, 1888 (S), 

R. R. MORCLRKA, 
Chctimrr, 

Sub Committee of the 
Public Accounts Commi#ss 



'PURCHASE OF ANIMALS FROM ABROAD-PARA 7, PAGES 7-8 

The Ministry of Defence requested the Indian Embassies abroad 
.in June, 1M3 to make lirnjted trade enquiries from reliable sup- 
pliers of mules and breeding stock, and to intimate the results by 
the  end of July, 1963. In July, 1963. a supplier from Rome, with 
.whom an earlier agreement was already in force for supply of ani- 
mab came to India on his own initiative and after negotiations with 
the Ministry of Defence agreed in July, 1963 to supply 1,500 Moun- 
tain Artillery mules and 3,000 General Service mules by the end of 
December, 1964 at the rates of Rs. 1,933 and Rs. 1,666 respectively 
per animal, subject to the condition that the Government would not 
make purchases from any other source in Europe or America during 
the currency of the Agreement. 

2.2. Before a decision was taken by the Ministry, a firm from 
Argentina offered a limited supply of 697 mules and 303 other breed- 
ing stock a t  the rate of Rs. 1,133 per animal. This offer was not 
considered by the Government on the ground that, apart from the 

-supply offered being limited, the firm gavc no commitment regard- 
ing future supplies and that their rate was unworkable on a long 
term basis. The Indian Embassy in Rome was, therefore, advised 
on the 14th August, 1963 to conclude the agreement with the Italian 
supplier. 

2.3. Subsequently, on the 30th August, 1963, the same Argentine 
firm which had initially offered part supply of mules agreed to  supply 
the entire requirements of 1,500 Mountain Artillery mules a t  
Rs. 1,453 each and 3,000 General Service mules at Rs. 1,370 each 

.during November, 1963 to July, 1964. The supplier from Rome was 
asked in September, 1963 to exclude Argentina from the scope of 
the restrictive clause but he did not agree to this request and an 
agreement (with the restrictive clause) was ultimately concluded 
with him on the 14th September, 1963 for meeting the entire re- 
quirements of the Defence Services. The extra expenditure incur- 
red by Government by not taking advantage of the offer of the Ar- 
gentine firm amounted to Rs. 16 .lakhs (approximately). 

2.4. At the instance of the Sub-committee the Ministry of 
Defence furnished a note (Appendix I) explaining in detail the 
circumstances leading to the award of the contract in 1063. Rriefly, 



-the case has been stated as follows: 
3.6. With a view to ascertaining the availability of animals in the 

foreign markets to meet the requirements of the Army during 
1963-64, Indian Embassies in different countries, from where the ani- 
mals were known.to be available, were requested on 22nd June,  
1963 to make l imted trade enquiries from potentially reliable s u p  
pliers and to intimate the results to the Ministry of Defence by the 
end of July, 1963. Such enquiries were addressed to the Embassies 
in Wash~ngton, P m s ,  Belgrade, Rome, Madrid, Copenhagen, 
Moscow, Buenos Axes  and High Commissions in U.K. and Australia. 
The number of L1.A & G.S. Mules to be procured was not indicated 
as the actual number required had not been finally asesaed. The 
Embassies were advised that no formal tenders need be invited a& 
that while gencral publicity to the requirements might be avoided 
with d view to ensurmg that prices of animals were not pushed up 
In the international market, they might use thelr discretion In the 
matter and publmse the requirements to the extent necessary. 

2.6. Before replies were received from the Missions abroad, the 
supplier from I i i~mc ,  ivho had been supplying animals for the Army 
in the past fe;v years and who had then a contract in force for 
supply o!' animnls, callec! a:] the Ministry of Defence at his own ini- 
tiative, in the srr.ond \\,reL. of July, 1963, to discuss matters connected . . xvith the  de l iv rq  (.:: ;Iz:112:1!; against the then existing contract and 
the fu!u:c sequl:~rnent.;, During thc discussions on 12th July, 1W, 
v a r i ~ u s  i;lterna:ivi:s were considered; and ultimately the supplier 
uffereJ t o  supply 1,500 M.X. :~lulcs and 3,000 G.S. mules, representing 
the total Defence requirements, ai  the same rates as in the then 
existing contract i v i ~ h  him, i.e. C 145 and £125 respectively provi- 
ded, no other suppliers in the North, South or Central America or 
Europe l@verc given a contract by the Government for supply of 
animn!~. He further offered t o  supply 500 M.A. m d e s  and, 1,500 
G.S. mules by 15th June. 1964 and the balance by 31st December, 
1964. Hi. agreed to keep his offer open till the 20th July. 1963. 

2.7. Prelminary negotiations were conducted with this supp?ier 
without entering into any contractual commitment, having regard. to 
the satisfactory supplies made by him during the past two to three 
years of large numbers of animals, the magnitude of the IMeme 
requirements, the fact that this supplier's prices on the last two 
occasions when global enquiries were made had been the lowest and 
the experience of the Ministry that there were few other reliable 
sources for supply of mules in large numbers and upto specificatims. 
The Italian supplier was asked on 19th July, 1963, to keep his offer 
open so as to enable the Ministry to  give full consideration to the 
offers from other suppliers. 



2.8. In view of this offer a telegram was sent on 14th July, 1963, 
to the Embassies concerned asking for a report within the next 4 
days regarding the offers received by them from the suppliers in the 
respective countries. 

2.9. In reply the Embassy in Argentina stated-on 17th July, 1963, 
that no offer had been received till then. While the Embassy in 
Washington stated that limited tender enquiry would take one 
month's time, the High Commission in London informed on 15th 
July 1963 that no quotations had been received; firms had been ex- 
pedited on phone and they could not quote before 22nd July, 1963. 

2.10. On the 23rd July, 1963 a telegram was received from the 
Embassy in Argentina intimating that a reportedly reliable export- 
ing firm had offered at least thousand M.A. and G.S. mules at £ 
Steriing 85 each c.i.f. Bombay. Earlier the Ministry of Defence had 
made enquiries on 18th June, 1963 from the Ministry of Transport 
about freight rates from Argentina and they were advised on 25th 
June 1963 that freight would be of the order of f 90 per animal, ex- 
clusive of feed and insurance charges. A further reference was 
made on 26th July 1963 to the Ministry of Transport on receipt of 
the Argentine offer. It was then indicated that even the tramp 
rate would not normally be less than £65, exclusive of insurance 
feeding charges and medical attendance. The rate quoted by the 
Argentine supplier, therefore, seemed to the Ministry of Defence 
prima facie unworkable. 

2.11. The Indian Embassy in Argentina was requested on 23rd 
July 1963 to intimate the likely proportion of M.A.1G.S. Mules in 
the offer of thousand mules made by the firm and the f.0.b. prices 
and to confirm that the quotation of £85 c.i.f. Bombay was correct 
and genuine and animals would be to specifications. On 24th July 
1963 the Embassy confirmed the price of £85 c.i.f. and indicated the 
f.0.b. price as £50. With a view to examine fully the offer of the 
Argentine firm a further telegram was sent to the Embassy on 26th 
July, 1963 indicating that requirements were 1,500 M.A. Mules and 
3,000 G.S. Mules and that these requirements were very urgent 
The Embassy was also asked to intimate whether the supplier was 
experienced and reliable and he would .agree to supply the entire 
requirements by end of 1964 at the rates quoted as it was necessary 
to enter into a firm contract with a reliable supplier for assured 
supplies according to the contracted dates. 

2.12. On the 29th July, 1963 the Embassy in Argentina advised 
that the supplier was not experienced in export or procurement of 
animals and that he mainly exported milk products. The Arm's 
reliability was conf'irmed on the basis of informal enquiries made by 



the Embassy. On 31st July, 1963 the Embassy informed further that 
the firm had offered to supply 500 G.S. Mules and 100 M.A. Mules 
with assortment of other required animals for shipment in mid- 
October, 1963 but they were unable to enter into any commitment 
until October, 1963 with regard to further supplies. 

2.13. On 1st August, 1963 a letter dated 23rd July, 1963 was receiv- 
ed from the Embassy in Argentina enclosing the offer dated 19th 
July, 1963, from the Argentina firm. In this letter the Embassy in- 
dicated that most of the reliable potential suppliers of the required 
animals in Argentina were no longer inclined to treat the enquiries 
for the purchase of animals on c.i.f. basis seriously on the plea that 
they were unable to make any shipping arrangements for the animals 
from Argentina to India. Theq. also mentioned that it would seem 
from the offer of the firm that not only were they in a position to 
supply a'good number of animals immediately, generally in accor- 
dance with the terms and conditions and specification of animals set 
out by the Government of India, but with proper qacing were also 
in a position to meet the full defence requirements. 

2 14. Again on the 6th August, 1963, the Indian Embassy in Ar- 
gentina intimated that the suppliers were willing to sign immediately 
a contract for shipment in 2nd half of September of 597 G.S. Mules, 
100 M.A. Mules, 216 M.A. Mules breeding Brood Mares ar,d 87 horse 
Breeding Brood Mares. The prices of all the animals were quoted at 
£85 each c.i.f. In the beginning of August, therefore, there were . 
only two parties (the Italian Supplier and the Argentine firm) whose 
offers could be considered. For several reasons outlined in the note 
at Appendix I and briefly indicated below, the Ministry came to the 
conclusion that it would not be desirable to place an order with 
the Argentina firm: 

(i) The offer from the Argentine firm was for a fraction of 
the Defence reqarements. Moreover, they kept on chang- 
ing the quantitces offered from time to time and at no stage 
did they give any guarantee that they would be in a posi- 
tion to supply the balance of the requirements. 

(ii) As advised by the Ministry of Tmnsport the freight alone 
from Argentina to Bombay would have been £90 per 
animal. The uniform price of E85 quoted by the Argen- 
tina Arm was, therefore, considered to be utterly un- 
workable and gave a clear indication that the firm had 
no ex per ienccl, wha tswver of procuring and shipping 
animals. 

(iii) The Italian Supplier had stated that prices offered by him 
were subject to the condition that no order would be 



placed by Government with any other supplier in North, 
Central or South America or in Europe. I t  was feared 
that if the order was split up the Italian supplier would 
net keep his offer open. 

(iv) A report submitted by a technical officer who had visited 
Argentina in February, 1963, showed that the stallions used 
i n  Argentina were poor in quality, small in size and not 
many mules were available in Argentina. 

2.15. It was for these reasons that a deliberate decision was taken 
to enter into contract with the Italian supplier for supply of all the 
animals, except horse stallions which were purchased from Austra- 
lia a t  a lower price. 

2.16. This decision was communicated to the Embassy in Italy on 
13th August, 1963. The Embassy in Argentina was advised on the 
same date that the offer of the Argentine firm need not be pursued 
as the firm was not willing to enter into future commitment for sup- 
ply of urgent requirements. 

2.17. After this decision, on 20th August, 1963, the Argentine firm 
sent a revised quotation in respect of all the animals. Thc letter 
was received in India on 27th August, 1963. The prices quoted were 
significantly higher for all types of animals. For M.A. Mules, for 
example, the price quoted was £ 109 and for G.S. Mules 5: 102.15 
against E 85 quoted earlier. As the prices quoted by the firm were 
still lower than that of the Italian supplier, the matter was further 
examined and discussed at a meeting an the 7th September, 1963 with 
representatives of Ministry of Finance (Defence). Ministry of Law 
and Army Headquarters. It  was felt that the fears of the Ministry 
about unreliability of the Argentine firm were well-founded as i t  
had been quoting in piecemeal and had raised the price for all types 
of animals. This a t  least showed that their original offer at a low 
price of f 85 each for all types of animals was not genuine. 'l'he 
capacity of the firm for the performance of the contract was also 
doubted. 

2.18. Keeping in view the report of the technical offl..er about 
availability of animals in Argentina referred to earlier i t  was thought 
that the offer of the firm to supply the entire requirements by July, 
1964 was unrealistic. It was. therefore, considered that it would 
not be safe to conclude a contract of such a magnitude with the 
Argentine firm who was not thoroughly reliable. I t  was, however, 
agreed that the Embassy in Italy might be requested to ascertain 
from the supplier whether he was agreeable to exclude Argentina 
from the restriction on Government of India in entering into a con- 
tract with any other supplier if the supply on him was reduced by 



1000 animals (1/3rd M.A. and 2/3rd G.S. Mules). It was further.  
*reed that if the Italian supplier was not agrekable and if t h e  
Embassy in Rome had already made a commitment to him in re- 
gard to the proposed contract orally or in writing, the commitment 
should be honoured. Accordingly a telegram was sent to the 
Embassy in Rome on 7th September, 1963 asking them to obtain 
the supplier's agreement to this proposal. A negative reply was 
received on l l t h  September, 1963 from the Embassy in Rome. 

2.19. Taking a practical view of the case it was agreed that con- 
tract with the Italian Supplier should be finalised. The whole idea 
behind the deal was to ensure supply of full requirements and jntro- 
dvction of an element of uncertainty would have defeated that pur- 
pose. It was also feared that the Italiar! Supplier might back out 
due to the technical position that the contract was not being connlud- 
ed. A telegram was, therefore, issued on l l th  September, 1963 to 
the Embassy in Rome asking them to take action to sign the contract 
with the party. The contract was accordingly signed on 14th Sep- 
tember, 1963. 

2.20. From the above it will be seen that the main considerations 
which weighed with the Ministry of Defence in awarding the con- 
tract to the Italian supplier, ignoring the !ewer offer of the Argen- 
tine firm. were a5 follows:- 

(1) In  the past the performance of the Italian supplier had 
been satisfactory. 

(2)  The rates quoted by t h s  supplier on the last occasions, 
when global enquires were made, were the cheapest. 

(3) The requirements for animals were urgent. 
(4)  The offer of the Argentine firm was rejected because:- 

(a) it was for a fraction of the defence requirements. 
(b) the rate quoted was considered totally unworkable, 
(c) the Italian supplier would not have agreed to the split- 

ting of the order; and 
(d) the supply position of mules in Argentina was not COD 

sidered to be adequate. 
( e )  The Argcntlne Arm was considered in experienced in 

the supply of animals. 
(5) There was no other offer except that from the Argentine 

Arm. 

The Sub-committee propose to deal with these reasoris seriatim 
In the subsequent paragraphs of this report. 



.Past performance of the Italian supplier 

2.21. The Sub-Committee were informed that a contract was given, 
to this supplier for the first time in 1959. It was claimed by the 
Ministry that the past performance of the supplier was satisfactory 
and hence this new contract also was given to him. The Sub- 
Committee, however, observe from the statements at Annexure XIV 
to Appendix I that there had been short supplies on several occa- 
sions. Further it had also been stated in the note furnished by the 
Ministry (Appendix I) that the delay in the delivery of certain cate- 
gories of animals against the contracts concluded in 1962 and 1963 
was considered in July, 1965 and after consulting Ministry of Law 
and the Department of Supplies an amount of £ 600 was recovered 
from the supplier as liquidated damages. 

2.22. In the course of evidence the Sub-Committee drew the etten- 
tion of the-witness to these short falls in supply and delays. The 
Additional Secretary, Ministry of Defence stated that by and large 
in the previous contracts he had supplied most of the items in time. 
He added: 

"Penalty is imposed even for the slightest default. Even for 
one day's delay, we are, according to the terms of the con- 
tract, entitled to levy a penalty. Merely because we have 
levied a penalty on him does not mean that by and large 
he has failed to  supply the items." 

2.23. The attention of the witness was further drawn to the con- 
tract concluded on 22nd December, 1962 in which the supplier was 
to complete the delivery by the end of November, 1963. In this can- 
tract the party had defaulted. The Sub-committee, therefore, en- 
quired as to how the Ministry was satisfied about the timely pcriorm- 
ance of the supplier when awarding him the contract in 1963. The 
Additional Secretary admitted that as against 1500 animals to be 
supplied by 15th June, 1963 about 1250 had been delivered and so 
there was a default to the extent of 250 animals. He, however, 
added that that was the only contract out of many where there was 
some delay. On being pointed out that in respect of contract entered 
on 10th November, 1962 also the party had defaulted, the witness 
stated that there were defaults for short periods in respect of some 
animals. As regards 5 animals that were to be delivered by end of 
March, 1963 but actuallv supplied in March, 1964 (21 and December 
1965 (3) the witness stated that that was a small number. 

2.24. From the above evidence it is clear when the coutcactor had 
defaulted in supplies on some occasions and tbat even at tbs 



time of negotiations (July, 1963) ruch defaults w m  eontinufsrlc. 
The S u b - M t t s s  are not 8n-d that the eonclasion of the bUn- 
istry .that the pdommce of  the^ mpplkn m satbfbehy was 
fully justified. 
Rates offered by the ouppliet on the w t k r  ~~crrrions.  

2.25. The Ministry of Defence have stated in a note (Appendix n) 
that for tha contracts concluded till 1962-63 the Indian Missions 
abroad were asked to call for tenders from reliable suppticrs and 
after reecipt of quotations contracts were concluded after negotia- 
tions to obtain the best possible prices. From the comparative state- 
ments of quotations received in response to enquiries made in the 
years 1959-80, 1iBO-61 and 1961-82 the Sub-Committee find that 
were several offers cheaper than those of the Italian supplier as 
shown below: 
---- - - ---- -. - ---._ - -- - 

Quwauans received. 
M A  Muks GS Mules 

Italian supplier . . . 2,400 2,200 
*(2*0)3 ) *(2,00) 

Indian Firm . .  . . .  .do0 a$m 
*[z,o5o; *:zpoo) 

Argentina Firm . . z,rb: 2 ,- 
1960-61 
Italian supplier . 2 6 m  I ,867 

*;2,000) *(I ,&00) 
Indian Firm 2 , W  1,953 
Spanish Firm . . 1.877 1,717 - -.-.-- - - 

In the subsequent year 1861-62, the Ministry mv~ted both the 
F.O.B. and C.1.F: quotations from the suppliers. The rates offered 
were as follows: -.- --.-- -- --- -- - - 

MA MULE GS MULE 
Particdon of countrylsupplier 

FOB Pricr CIF Prlcc FOB Pria CIF Price: - 230 1350 -- 
ITALY 

r .  Italian Supplier . L94 ,f,W 1675 4126 -- - 
Rs. 1253-1!3 Rs. 1890 Rs. 1- Rs. 1- 

2. UB'* . . &+&a . . h 9 2  

RE. 4560 Rs.3893-1/3 
3. "C' L1r9 E 179 E97 Lv? 

RI. 1596-213 Ra. 2386-213 Rs. 1293-113 Rs.2c93-1:3 
4. "D" Lit ~a Lit tir 

~IOOOO 3 1- I T X ~  a 7 a m  
_ICI 

b * Rs. +1#, R h  tjoP R& 3700 . , - -  
*R*vf ad o*. 



MA MULB 
Particulars of country/$upplier 

OS MU= 
FOB Price CIF Price FOB Price CIF prim-" 

230 1350 

FRANCE 

SPAIN 
I .  

ARGENTINA 
I. 

Rs. 1466-213 Rs. 3133-113 R8.1333-1/3 Ra. 30& 

E90 . . Ego . . 
Rs. 12~00 Rs. 1066-213 

, . . . P35 . . 

. L39 . . 634 . . 
RS. 520 Re. 453-113 

In the next' year 1B2-63 again the quotations asked for were 
both F.O.B. and C.I.F. The quotation received were as followe:- 

Name of Embassy/ MA MULE G.S. MULE Remarks 
Country/Suppliera, 

No. C.I.F. F.O.B. No. C.I.F. F.O.B. 

Embassy of Iadia,Beimt 300 . . LSSS-60 200 . . kS~5-60  

(i) O f f 4  by Cypriot Rs. 733'33 tt y 3 ~ 3 3  
Government. to R 8 . W  

( i s  Syria & Jordanian L* Areas. 
300-500 R8.500-950 

E. Italian Supplier . 3000 LS145 . , 4000 L S W  . . 
Rs. 1933'33 R8. 1666.66 

4. Argentine (Bunos 
Air-) 

, Over . . E57 Over . . EST 
IOOO - IOOO - 

Rs.760 Rs.760 



It is significant to note that the Italian supplier quoted only the 
C.I.F. price. 

2.28. The Sub-committee, therefore, enquired in the course of 
evidence as to how the quotations of the Italian supplier were con- 
sidered to be the cheapest. The Defence Secretary explained that 
in 1959 the Indian firm which had quoted cheaper rates, was repre- 
sented by'an ex-officer of the Indian Army, who had been proceeded 
against for acts of indiscipline. In view of this back-ground there 
were serious doubts about the capacity of the A r m  to fulfil the con- 
tract. He added that the matter was considered at the Defence 
'Minister's Committee and the decision not to place the order on the 
Indian supplier was taken for the following reasons: 

1. The operational requirements had to be met urgently. 
2. The back ground and the past record of the 6rm did not 

warrant any optimism about its performance particularly 
due to its lack of experience. 

3. The lowest tender was Rs. 43,000 less in a total value of 
Rs. 20 lakhs and as compared with the next tender of the 
Italian Arm which was more experienced and reliable a 
difference of Rs. 21,500 in any case was not of a substantial 
nature to justify taking this risk. 

The other firm from Argentina had also offered cheawr rates 
originally but they had imposed certain conditions uir. that price 
would be liable to fluctuation and the Arm would not give insurance 
cover for seven days. These conditions did not fulfil the require- 
ments of the Defence Services. Subsequently, when the matter was 
taken up with the firm they raised the price by 25 Dollars per 
animal. 

2.27. The Sub-Committee are surprised how the Italian supplier 
was cansidered to be ''more experienced and reliable" In 1958 wBen 
tbe Ministry of Defence were d W h g  with htn futr the b t  the. 

2.28. In 1960-61, of the two lower quotations one was from the 
Indian firm which had been disqualified from quoting. The other 
offer was from a party from Madrid. The witness stated that the 
animals quoted by the Madrid Company were not of the requisite 
standard, the shank measurements and age composition of the 
animals, were different from specifications. No negotiations were 
carried out with this party because quotations were not for animals 
of the requisite type. 

2.29, The Sub-Committet fail to understand why even enquiries 
were not made and negotiations carried out with the Spanish Arm, 
whose rates were the eheapost. They fsel coac@rned to h d  from 



a note at Annemsre F W Apmadh IV that oerfain relttxatibn in 
specifications had been agreed to in the case of the Italian eupplier 
in respect of contracts concluded in 1962 and 1963. This indicates 
that the two h n s  were not uniformly treated. 

2.38. The Sub-committee are further constrained to observe 
that:- 

(a) There was no proper open tender system followed. 

(b) The system of negotiations was not based on any rational 
system but arbitrary rule of thtunb. 

(c) The requirements seem to have been relaxed in the case 
of the Italian supplier while in other cases thc tenders 
have been rejected on the ground that no such relnxniion 
was possible; and 

(d) While both C.I.F. and F.O.B. prices were invitcd, only 
C.I.F. prices were considered and F.O.B. prices completely 
ignored even for evaluating the quotation. 

2.31. As for the years 1961-62 and 1962-63 the Defence Secretary 
stated that the question whether F.O.B. or C.I.F. rates should be 
accepted was considered at that time and it was decided that F.O.B. 
qudations should not be accepted. The reason seemed to be the 
fact that Government did not have facilities to take the animals on 
F.O.B. basis. He added that animals had to be collected and main- 
tained at the port and shipment was to be arranged. Since Govern- 
ment was not in a position to organise these things, F.O.B. prices 
were not taken into consideration. The Subcommittee poin:ed out 
that under F.O.B. rates collection and maintenance of animals at the 
ports was the responsibility of the supplier. Shipment was also to 
be arranged by the supplying firm, although Government could 
name the ship, if they had any preference. Otherwise, it was the 
firm's responsibility and liability to put the goods on the ship. The 
witness explained that this matter was discussed in 3959 when the 
following view was expressed: 

"The high degree of precision and co-ordination required in 
such an arrangement was very difficult of achievement in 
actual practice in a matter like supply of animals by deal- 
ers in a foreign country. Infructuous expenditure was 
bound to be entailed if when our ships had reached the 
country of supply the supplier was not ready to board 
animals or vice versa and it was for this reason that it 



Was decided at an earlier meeting that only c.4.f. quota- 
tions should be encouraged. 

A note giving the disadvantages of concluding contracts on F.O.B. 
basis furnished by the Ministry of Defence is a t  Appendix VI. 

2.32. The Sub-Committee feel that the above quotatton and the 
note hvnished by the Ministry do not dispute the obligation under 
the f.0.b. terms of the sumer to load the Cargo on ships. 

2.33. The Sub-Committee pointed out that there was a difference 
of 6: 102 per animal in the f.0.b. (E 39) and c.i.f. (£141 accepted) 
rates. They enquired whether Government was aware of the freight 
between Argentina and India. The witness stated that in 1961 this 
point was not specifically examined. 

2.34. In reply to another question the Additional Secretary, Min- 
istry of Defence informed the Sub-Committee that quotations were 
invited both on f.0.b. and c.i.f. basis with a view to getting compari- 
son about the prices. 

2.35. The Sub-Committee are of the opinion that having called for 
F.O.B. and C.I.F. quotations, Government was bound to consider and 
compare both the rates before selecting a firm. They are amazed 
at the explanation that Government was not in a position to organise 
collec.ion maintenance and shipment of animals at  the ports particu- 
larly when this was the express responsibility of the supplier under 
the F.O.B. terms. The full implications of the 'F.O.B.' terms were 
not obviously appreciated by the odacers concerned. It is unfortu- 
nate, that F.O.B. quo:ations were completely ignored and not taken 
into account even with a view to examining the reasonableness or 
othcrwiqe of the C.I.F. rates offered. This precaution was all the 
more lwessary in the year 1962-83 since only C.I.F. quotation was 
received from the 1:~lian party. 

2.36. The facts disclosed in the preceding paragraphs clearly estab- 
lish that at no time the rates offered by the Italian supplier were tbe 
cheapest as claimeci by the Ministry of Defence in justificn:ion of 
their awarding contract to him in 1963. 
The Urgency of Defence Requirements for Anlrnds: 

2.37. Another reason for conducting preliminary negotiations with 
the supplier in 1963 was stated to be the magnitude of the Defence 
requirements. The Sub-Committee enquired as to when the reqtdre- 
ments of mules for the year 1963-64 were determined for the first 
time. The Defence Secretary stated that according to the figures 
received from Army Headquarters on 10th June, 1963, there was a 
shortage of 1664 M.A. mules and 5326 G.S. mules in the Army. Xt 
was then proposed that 1500 M.A. mules aad 3QQO G.S. mdes might 



be imported and the balance procured locally. The first action in 
this direction was to send a letter to the various Embassies asking 

I them to make enquiries. The witness added that at the time letter 
/ was addressed to the Embassies (22nd June, 1963) no formal or firm 

decision had been taken by Government as to the exact number of 
' animals to be imported. A firm decision in this regard was taken 

between 21st and 25th July, 1963, when the orders of the Defence 
Minister were obtained. The witness further added that on the 8th 
July, 1963 the Italian supplier who had apparently been contacted 
by the Indian Embassy at Rome came to Delhi and discussed this 
matter with an ofRcer in the Ministry of Defence. It was in the 
course of discussions with the supplier that a view was taken that 
150U M.A. mules and 3000 G.S. mules might be imported. On being 
asked whether till the time of placing the order on the supplier, 
Government had not taken a formal decision about their rquire- 
ments, the witness stated that the decision with regard to the exact 
number and negotiations regarding price and schedule of delivery 
took place simultaneously. Asked as to whether the Embassies were 
informed about their total requirements before finalising the con- 
tract with the Italian supplier, the witness stated that a firm tele- 
gram to the effect was sent only to Argentina on the 26th July, 
1963. On the 14th July, 1963, however, (which was Sunday) a 
telegram was sent to the Embassies mentioning that the Italian 
supplier had offered to supply 1500 MA mules and 3000 GS mules 
and asking them whether any offers had been received by them in 
response to the enquiry made in the earlier letter dated 22nd June, 
1963. 

2.38. Since the letter written by the Ministry to the Embassies 
on 22nd June, 1963, did not disclose any urgency, the Sub-committee 
enquired as to why it was considered necessary to issue a telegram 
on the 14th July, 1963, which was a Sunday, calling for replies 
within 4 days. The witness stated: 

"Dr. . . . . said that he could keep the offer open upto 20th 
July and we felt that we could get other offers, we will 
know whether there is a possibility of getting animals 
at a lower price." 

He, however, admitted that the time given to the Embassies was 
short and that they should not have accepted the insistence of the 
Italian supplier to keep the offer open upto 20th July, 1963 only. 

2.39. The Sub-Committee then enquired as to when the urgency 
for the animals was felt by the Ministry of Defence in 1963. The 
witness stated that on the 8th August, 1963 the D.C.0-A.S. had 
expressed the view that the Army requirements were emergent 
and that the positioning of Mountain Divisions depended on flm 
supplies according to schedule. 
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2.40. In reply to a further question the witness added that when 

f i e  letter of 22nd June, 1963 was sent, there was no particular time 
Limit or schedule by which animals were to be obtained. The 
urgency seemed to have arisen in July 1963 because apart from the 
need for animals as quickly as possible on the one hand, the Italian 
supplier had given an offer which was open only upto 20th July, 
1963. 

2.41. In his evidence before the Sub-Committee the Secretary, 
Defence Production urged that as early as in November, 1962 in 
one of the meetings with the then Prime Minister it had been 
mentioned that "mules was a very urgent requirement". The pro- 
curement of mules from Cyprus, which did not ultimately materialise 
was as a result of the interest shown by the Prime Minister in this 
matter. He added that the question of supply of mules was also 
discussed in the Defence Minister's meeting with the Chiefs of 
Staff on 30-11-62. The Sub-Committee pointed out that after these 
discussions an order for supply of 4,000 mules was placed on the 
Italian supplier on 22nd December, 1962. These discussions held 
in November, 1962 could not therefore be relevant to the contract 
in question which was placed in September, 1963. The witness 
then referred to the meetings of the Military Affairs Committee 
held in March and April, 1963 in which the question of procure- 
ment of animals was also discussed. He also referred to the notes 
written by Army Headquarters in January, February and March. 
1963 indicating the requirements of mules and the need for their 
early procurement. The Sub-Committee pointed out that origi- 
nally the requirement of mules was assessed at 4.492 in February. 
1963 but it was reduced to 1664 in June, 1963. The witness stated: 

"It changes with the experience. As they gain experience 
they cut down a number of things in order to increase 
the effectiveness of the A m y .  Requirement of mules 
was one of those many items. As you will find the 
number has changed after gaining experience. I am 
merely saying that you should not draw too much 
conclusion from inconsistencies in figures." 

2.42. The Sub-Committee enquired as to what action was taken 
by the Ministry to procure mules if the requirement was considered 
to be urgent in February and March, 1963. The witness stated: 

"As regards attempts to obtain mules, we increased our own 
production capacity which, of course, did not have any 
material effect. Then we put our requirements in 
what we call the 'Shopping List' which was projected 
to all the friendly countries. Cyprus was one that 
came up first. We proceeded very energetically but 
that came to nothing." 



2.43. In a note subsequently furnished to the Sub-Committee, 
they have been informed that these lists were prepared from t:me 
to time individually for each of the countries concerned. The Sub 
Committee are however surprised to learn from the same note that 
the item in question viz. "mules" was not included in the shopping 
list for U.S.A., U,K., U.S.S.R., France, Canada and West Germany. 

In reply to another question he added: 
"The reason why we did not do anything to float tenders from 

February to June, firstly, we were in the market for 
a large number of mules: secondly, we were chasing 
the various Governments where there was any favour- 
able response; thirdly, the animals can only come in 
winter-they are not brought during summer or rainy 
season. And we were waiting for Cyprus where we 
seemed to be very confident." 

2.44. On being pointed out that letter written by the Ministry 
to the Indian Embassies on 22nd June, 1963 did not disclose any 
urgency, the witness stated that it had been mentioned in that 
letter that mules were required by end of May, 1964 and that in the 
form of agreement enclosed with the letter it was mentioned that 
time was of the essence of the contract. 

2.45. The Sub-Committee are not convinced by this explanation. 
The above facts disclose that the long term requirement of mules 
was continuously being sssessed and discussed. They do not 
establish any special urgency. The requirement was also reduced 
from 4,492 to 1664. Even so no concrete steps were taken to procure 
these animals. Had the matter been initially considered of special 
urgency the Ministry of Defence would have been more prompt 
and initiated action for purchase with greater speed. The urgency 
was of a general nature. In any case there is nothing at all to 
indicate any increase in that urgency between 22nd June, 1963 
when the E m h i e s  were addressed and 14th d July, 1963 when 
a telegram (Annexure IV to Appendix I) was sent to the Embassies. 

2.46. The SubCommittee cannot help the feeling that in 
negotiating this desl the oflkials of the Ministry were more anxious 
not to lose the Italian Supplier's Mer than to meet the requirements 
of the Defence Services. Having addressed tsb Indian Missions 
abroad, the only pmper coa~se to follow would have been to await 
the replles by the due date, viz, 31-7-1963. There was no urgency 
to justify hasty negotiation with the Italian Supplier, when even 
the total requirement of animals had not been flnallsed The hasty 
negotiation by the oiBeiaLs of tbe Ministry in this matter and the 
mrranez in w W  they readily allowml themselves to be hustled 
into this deal are apt to create an impramdon that the whole af?& 



was weighed in favour ad the Itallan denl hampering all other 
enquiries and fo caste a situation in whlch only the IWhn Sup 
plier's offer could be wmpbd. 

2.47: The SubCommittee are also surprised to note that on 
14-7-1%3, (which was a Sunday) a telegram was sent to the Indfan 
Embasadea calling for reply within 4 days when in their circular 
letter dated 22-6-63, the Ministry of Defence had asked for the 
necessary information till 31-7-1963. The SubCommittee feel that 
by issuing this telegram on 14-7-63 and asking for the reply within 
4 days, the Government was deprived of the information which 
they would have received by the end of July, 1863 as o r ig id ly  
stipulated. 

2.48. The Sub-Committee further find that in the circular letter 
of 22nd June, 1963, the date of delivery was mentioned as end of 
May, 1964. Later on when the contract was entered into with the 
Italian supplier the date of delivery was extended upto December 
1964. By this process the supply was not obtained earlier either. 
The Defence Secretary stated in evidence that in the course of 
discussions various proposals were made and it was ultimately 
decided that the supply should be completed by the end of 1964. 

2.49. In response to the urgent telegram ~ssued to the Embassies 
on 14th July. 1963, Washington Embassy had stated that limited 
tender enquiry would take one month's t~me.  The High Commis- 
sion in London had informed that no quotation had been received. 
Firms had been expedited on phone and that they could not quote 
before 22nd July, 1963. The Sub-Committee enqu~red in evidence 
whether any reply was sent to these Embassies. The Defence 
Secretary stated that the matter was not pursued further. 

2.50. The Sub-Committee regret to observe that even though no 
contract was finalised with the Italian supplier till Sepfemby, 
1W, the Ministry of Defence did not consider it worthwhile to 
obtain information regarding world market prices from the sPrlotrs 
Embassies. They did not even pursue the matter with the Indiaa 
Embassy in Washington and the High Commission in London 
who had indicated that more t ime was required to collect &is 
information. 
Rejection of the lower of fe r ' f~om Argentine F~trn: 

3.51. (a)  The Ministry of Defence have pleaded that the offer by 
the Argentine firm was rejected because it was for a fraction of 
the Defence requirements and the firm kept on changing the 
quantities offered from time to time. It  has been stated: 

"bitially they offered to supply 1000 MA and GS Mules 
without indicating the actual proportion of the two. 
Subsequently when they were asked to be more specific 



and after our actual requirements were communicated 
on 26-7-63, they revised the offer to 500 GS mules and 
100 MA Mules with assortment of other animals, they 
revised it still further to 597 GS Mules; 100 MA Mules, 
216 MA Mule breeding brood mares and 87 horse breed- 
ing mares. At no stage did they give any guarantee 
that they would be in a position to supply the balance 
of our requirements; they indicated that no commit- 
ment for supply of balance could be made until October. 
I t  is possible that by October, 1963 they might or might 
not have agreed to supply the remaining animals in 
which case we would have lost the opportunity of 
placing a firm order with a supplier known for his 
reliability in meeting our requirements. It  is also 
possible that if we were forced to make a contract on 
a subsequent date with Dr.. . . . , he might have increased 
his prices and also the deliveries would be delaved." 

2.52 The Sub-Cammittee are not convinced by this explanation. 
Since in their letter dated ?Znd June, 1963, addressed to the 
Embassies the Ministry had not specified even their approximate 
requirements but had only desired that the offer should not be for 
less than 250 animals it is not understood how they could expect 
the Argentine finn to quote for their total requirements from the 
very beginning. It  was only on 26th July, 1963 for the first tfme 
that the Ministry had given the Embassy an inkling of their total 
requirements and on the 1st August, 1963 they were informed that 
not only w m  the firm in a position to supply a good number of 
animals immediately, generally in accordance with the terms and 
conditions and specification of animals set out by the Government 
of India, but with proper spacing were also in a position to meet 
the fall requirements. In view of this communication from the 
Indian Embossy the plea taken by the Ministry that the Arm had 
not given the gnarantee that they would be in a position to supply 
the balance of the requirements is not convincing. 

2.53. (b) Further it has been mentioned that "the uniform price 
of £85 quoted by the Argentine firm was considered to be utterly 
unworkable and gave a clear indication that the firm had no 
experience whatsoever of the businnss of procuring and shipplng 
animals." It  has been added:- 

"We are advised by the Transport Ministry that the freight 
alone from Argentina to Bombay would account for 
E90 per animal. In addition we would have to add the 
cost of insurance, feeding charges for more than 6 
weeks, escort and veterinary assistance during the 



voyage. Obviously, therefore, the firm was quoting 
without any regard to its desire to fulfil the contract. 
Although 'therefore our Ambassador in Argentina had 
stated that the firm was reliable, it was obvious that 
the reliability of the firm was in respect of its standing 
in the business world in general and not with reference 
to its ability to perform this particular contract. In 
fact there was a clear indication in the telegram sent 
by our Ambassador in Argentina that the firm had no 
experience whatsoever of either procuring or trans- 
porting animals." 

2.54. In the course of evidence the Sub-Committee pointed out 
that in the earlier contracts f.o.b. rate had been quoted as low as  
£35 per animal. The offer of the Argentine firm to supply animals 
a t  £85 per animal at  the c.i.f. rate, leaving a margin of £50 for 
freight etc. could not be considered as unworkable. They also 
pointed out that the Indian Embassy in Argentina had intimated in 
their Telegram dated 24th July, 1983 that the "Exporting firm can 
arrange 1000 animal capacity ship thus cutting shipping cost." The 
Defence Secretav explained that the rate was considered unwork- 
able primarily because the firm had no experienc of shipping 
animals. 

Referring to the note from the Ministry of Transport (Annexure 
VI) the Sub-committee pointed out that this note was not even 
indicative, much less categorical about the rates etc. They drew 
the attention of witnesses to the following statement made in the 
note:- * 7 1  

"This would ordinarily appear to be unworkable unless the 
shipowner concerned has a distress vessel on his hand 
and has been lucky enough to find return cargo or 
other employment far his vessel after he has unloaded 
the mules. In the circumstances it will be appreciated 
that it is not possible to make a firm statement on the 
point whether the freight quoted is workable and 
genuine or not because we have no knowledge af the 
other local circumstances and the existenee of some of 
the factors detailed abave which may enable the ship 
owner to carry the mules a t  the low rate quoted." 

2.55. The Additional Secretary explained that in the subsequent 
paragraph of the same note the Ministry of Transport had pointed 
out that the freight rate for mules from U.K. to India was E 110 
exclursive of insurance feeding cost and medical attendance and 
that the quotation ftwn a continental 0nn had been of the order of 



£90. He added that even if a distress vessel were available, special 
arrangements were required to be made for carriage of animals. The 
animal carrying s h i p  had to be specially built inside and they were 
required to have stalls. Later in the course of discussions the Sub- 
committee were further informed that in a letter dated 25th June 
1983, the Ministry of Transport had stated that a shipping fimi, 
who specialised in the carriage of livestock, had informed them 
that the freight for the carriage of mules from. Buenos Aires to 
Bombay would be £90 per mule exclusive of the cost of fodder. 
The duration of voyage was stated to be about 30 to 35 days. The 
Sub-Committee pointed out that earlier in 1961 the Italian supplier 
had himself quoted f.0.b. and c.i.f. rates at  £94 and £141, respec- 
tively. This indicated a difference of £47 only on account of freight 
etc. The witness stated:- 

"We prepared this comparative statement now. I do not know 
whether in 1961 when considering this, anybody had 
deliberately worked out what the freight charges were 
from the basis of the previous quotations." 

2.56. The Sub-Committee pointed out that the Argentine firm 
had agreed to sign a penalty clause and in the event of default 
Government could have claimed damages. The witness stated that 
in case the firm failed to supply the animals they would have been 
compelled to approach some other party who would have raised 
the prices. 

2.57. The Sub-Committee then enquired as to how the Argentine 
firm was considered unreliable when they later increased the price. 
The Additional Secretary explained that it went to show that the 
earlier quotation from the firm was unrealistic. According to the 
Embassy the firm had no experience in procurement and transport- 
ing animals. The first quotation was considered to be unrealistic 
because the freight alone from Argentina to India was more than 
that. Secondly, the price was raised when the number of animals 
was increased. This gave the impression that "they were quoting 
not so much with a view to fulfil the contract but just with a view 
to quote." The attention of the witness was drawn to a letter from 
the firm in which they had explained the reasons for increasinq the 
rates. They had stated:- . 

"The prices are higher than previously quoted duc to the 
G.0.1'~ insistence for a contract covering total number of 
animals needed. Also because we had a much cheaper 
freight rate for our original offer plus the fact that on 
account of heavy demand for live cattle abroad has 
further increased rates for live animals." 



2-58. The witness admitted that the increase in price was mot 
unjustified He agreed that a beginning could have been made and 
that according to the standing instructions an educational order 
could be placed on the firm. Asked as to why the standing instruc- 
tions were not followed, the witness added that "sometimea the 
exigency of requirements mag lead us to take immediate action" 

2.59. The Sub-Committee are of the opinion t b t  there was no 
scope for entertaining any doubts about the offer of di85 per animal 
from the Argentine firm and for treating it as "unworkable" and 
'unrealistid', because: 

(a) the offer was made by an experienced bdnesemm; 
(b) the firm's relisMnty was confinned by the h d i a  

Embassy, 
(c) it was confirmed that there was no mistake about the 

quotations, and 
(d) the firm was prepared to -pt the penalty clause. 

2.68. In response to earlier enquiries, the firm had qnotetl f.0.b. 
rates as low as E 35 per animal. Thus there was a margin of E Sg 
per animal for freight etc. in the offer of the firm. In the first plrra 
the Ministry of Transport in their reply had stated that in the 
absence of knowledge of the local chumstances anb other factors 
it was not possible to make a firm statement whether the freight 
quoted was workable and genuine or not. 

Secondly, the Subcommittee observe that against the contract 
tor the year 1961-62, the Italian supplier had himself quoted f.0.b. 
and c.i.f. rates at E 94 and E 141 respectively leaving a margin of 
247 only for freight eb. 

Finally, la their telegram dated 24th July, 1963 the Indian 
Embassy, Argentina had informed the Ministry of Defence that the 
rim was able to arrange a thousand capacity ship thus cutting their 
shipping cost. 

2.61. It is also surprising that when the party gave low quota- 
tions, it was considered unreliable, bat when it increased the quota- 
tions with full justification, it was considered to be an additional 
.enson of unteltebility. 

2.62. The SubCammittee feel that had the above faders been 
properly asdeared by the Ministry of Defence they wuld not have 
summarily rejected the lower offer of the Argentine Brm os they 
had done in thb case, ~ v e m '  if tbe Ministry had ray dmM they 
could have at least placed an "educational" order h r  a d l a r  



number d animals as admitted by the representative of the Minis- 
try. S h e  the firm had agreed to sfgn a penalty clause no risk was 
involved and in the event of a default Government could have re- 
covered suitable damages. It is most unfortunate that the Ministry 
at the time of placing the order with the Italian firm did not make 
proper calculation oi the freight rates etc. and in the result snff ered 
a huge lass. 

2.63. (c) Giving another reason for the rejection of the offer of 
the Argentine firm the Ministry had stated in the note that the 
Italian supplier had clearly indicated that the prices quoted by him 
were subject to the condition that no order would be placed with 
any other supplier in North, Central or South America or in Europe. 
In case, therefore, the order was divided between the Argentine 
firm and the Italian supplier the latter would not have kept his 
offer open. In that contingency Government would have been faced 
with the prospect of having to make a contract for a small number 
of their requirements- with a firm "whose reliability for pedorm- 
ance of the contract was doubtful." 

2.64. The Subcommittee enquired as to why such a conditional 
offer was accepted by the Government. The Additional Secretary 
stated that that was not one of the fundamental conditions like 
price, delivery or specifications. He added: 

"It is normal for every supplier to say 'if you want to buy, 
then exclude these areas'. It is not abnormal for a sup 
lier to impose such a condition." 

Asked whether such conditions had been incorporated in other 
contracts awarded by the Ministry of Defence, the witness added 
that he was not able to say off hand whether there were any such 
contracts. He added that this contract was not determined on the 
basis of tenders. In a negotiated contract conditions by both sides 
could be discussed and finalised. 

2.65. Tbe Snb-Committee are constrained to observe that a very 
unusual condition was accepted by the Ministry without proper 
jnsttflcation. In the course of evidence, the Additional Secretary 
tried to justiiy his stand by saying that it was not abnormal for any 
supplier to impose such co~.ditions; but when asked to substantiate 
his statement he could not quote even a single instance. 

2.86. The Sub-Committee are also unable to appreciate how a 
condition put forth by one party could determine the merits of the 
offer of the Argentine fknn. Apart from the desirability and justifi- 
eation tor agreeing to sach a condition from the supplier, the fact 
remained that until a contract was signed with the Italian l r n p ~ l f i ~  
thls condition had no meaning. This only indbtes that the autborf- 
ites had, by then made up their mind to plat% an order wlth the 
Itam sapplier. 



2.67, (d) Lastly it had been stated that another important con- 
sideration was the need to explore an assured source of supply 
for equipping the new mountain divisions which were then to be 
raised. I t  has been stated: 

"From the past performance of Dr. . . . . . . as well as the 
unreliability of the Argentine supplier, it was felt that 
the programme of equipping the Mountain Divisions 
would be adversely affected if the Argentine supplier was 
not able to fulfil his contractual obligation. We were 
reinforced in this assumption by the report dated 5-7-63 
of our technical officer who had visited Argentina on a 
previous occasion in February, 1963 for the purpose of 
selecting animals against an earlier contract made in 
November, 1962 with Dr.. . . . . . . . . . . . . . The report of the 
technical expert showed that stallions used' in Argentina 
were poor in quality, small in size, not many mules were 
available in Argentina and according to the Director 
General, Remount and Veterinary of Argentina only 4 to 5 
hundred mules might be available during the season. The 
officer could select only 76 GS mules and 264 MA mules 
out of a collection of 2475 mules during his deputation to 
that country." 

2.68. During evidence the Sub-Committee referred to the Report 
of the technical officer who' had gone to Argentina in connection 
with the selection of animals and had made on the spot study of 
the supply position and availability of mules in that country. The 
witness stated that this report was also considered a t  the meeting 
of officers held on 7-9-63 and it was then concluded that stallions 
used in Argentina were poor in quality and small in size and the 
progeny too was accordingly short in height. Not many mules were 
available in Argentina and the Diretcor General, Remount and 
Veterinary of the Argentina Government with whom the officer had 
discussed the subject had estimated that 400 to 500 mules might be 
available during a season. The Subcommittee pointed out that 
this sbrtement was not in keeping with the report of the technical 
officer. According to this report, the Argentine Government had 
indicated that at least 400 to 500 mules could be supplied in the 
particular season. The witness admitted that "Here the conclusions 
seem to be wrong." 

8.0.  The Sab-Committee deprecate the manner in which the 
repbrt of the technfcsl ofHcer was interpreted md comhrsioxts 
drawn, which were not quite correct. In this toanectim #e b b w -  



ing extracts &om tke report of the! technical odacer are self-explana- 
tars: 

"Mules are bred at liberty and mule heding mares in 
majority of the farms are of better quality and of good 
she as compared with other countries. 

Mules are well developed with good confirmation except for a 
little long back. They possess well developed muscles and well 
opened up chests and good action. One can hardly reject a mule 
for its poor action." 

(Page 4 para 12) 
"The Director General further added that he would be able to 

procure at least 400-500 mules during the next season and he 
extended all possible assistance to the Government of India on pro- 
curement of mules." 

(Page 6 para 19) 

"Of course mule breeding mares are of good height and quality 
and with proper size and good quality of Donkey Stallions, they 
could produce top class MA mules of requisite height and standard. 
No doubt the farmers have very vast extensions 1500 acres to 
300,000 acres with good pastures and it costs barely nothing for 
them to breed mules as they are let loose in those extensions with 
Donkey Stallions with little control and guidance. The mules bred 
with these stocks were of good quality." 

(Para 7 Appendix c) 

In a letter dated 3rd June, 1963 the Indian Embassy in Argentina 
had indicated the following position regarding the availability of 
mules in Argeatina: 

"It can be arranged through local agents to collect details 
about the availability of mules in different parts of 
Argentina at  no initial cost. The agents fee would only 
be paid on the mules accepted. It  would also be possible 
to collect these mules in a central place near the embar- 
kation port and keep them there till required for loading 
on a ship. The period to be spent in collecting camp can 
be reduced to the minimum in consultation with the 
shipping agents." 

Further in their letter dated 23rd July, 1963 the Indian Embausy 
in Argonfins had &jrfed that Argentina had good potential m u r -  
ces b meet the eatire requirements of Defence. 



The tinn a h  in thefr letter dated lath Jdy, 1963 had InrannCd 
that there were enough males in the country to meet the req- 
ments for 19634. The Comsnitke are, theredore, mqdsed how la 
the face of thts evidence with them the Ministry concluded that nof 
m y  males were available in Argentina. 

2.70. (e) Giving another reason for not accepting the offer of the 
Argentine Arm the Secretary, Defence Production stated in the 
course of his evidence that he had a bitter experience in the case 
of procurement of mules from Cyprus and that he did not want to 
take any such risks any more. 

2.71. The Sub-Committee are unable to appreciate thb plea If 
Government was not successful in procuring animals from Cyprtra 
this was not an adequate reason for them not ta follow to the nor- 
mal pFocedtue d pumhasing through tender system mueb lese, to 
reject an attractive offer of the Argentine &na which was even pre- 
pared to aecept the penalty claasC. 

Other Ofer  
2.72. In their letter dated 22nd June, 1963 addressed to the 

Embassy of India in Argentina a mention had been made of an 
offer of 1000 MA Mules by the Government of Argentina, part of 
which was to be a free gift. The Sub-Committee enquired in the 
course of evidence whether this matter was pursued further by the 
Ministry and if so, with what results. In a note, the Ministry has 
subsequently informed the Subcommittee that after the receipt 
of the letter dated 13th 'June, 1963 from the Ministry of External 
Affairs, the Ministry of Transport were requested to advise on the 
most economical and suitable shipping arrangements that can be 
made for transporting animals from Argentina, with a view to take 
advantage of f.0.b. offers received from that country. On the 28th 
August, 1963, the Ministry of External Affairs were informed of 
the advice given by the Ministry of Transport as well as the con- 
tract concluded with the Italian supplier. It was, however, reite- 
rated that the contract with the Italian supplier did not preclude 
the acceptance of any offer of a free gift made by the Argentine 
Government or direct purchase after tEe period of the contract with 
the Italian supplier was over, if satisfactory shipping arrangements 
could be made. The Ministry of External Affairs infonned the 
Ministry of Defence on 3-9-63 that the Argentine Ambassador in 
India was not sure whether the gift was not tied u~ with the 
question of purchase of the balance of the requirements; but that 
he would make a reference to his Government. From the 
available with the Ministry of Defence it Was not possible to say 
whether this matter was pursued either by the Defence Ministry 
211 L . S . 4 .  



or t&e Ministry d External Mairs. But it would appear that the 
W t r y  of External Affairs would not have received any further 
communicat;i.ona on this subject from the Argentine Embassy. 

2.73. The SubCommittee regret to oBserve thrrf a good will 
gestrrre from a Mendly country was not properly pursued by the 
MhMry of Deience. In addition to the free gift of 200 mules the 
cmmtry had also offered to supply mountatneering equipment free 
of cost. It is unfortunate that the Mfnistry of Defence took bore 
thsn two months to reply to the communication from the Ministry 
of External AfPairs in this regard and that the rqAy was seut only 
&er a deeddon had been tabn to place the conkact with the 
IWhn mppikr, whicb included a condition pmluding Governnrent 
born mmhaabg aaimnla from elsewhere drviry the currency of 
tbe codmet. 

Finalisation of the Contract with the Italian supplier. 

2.74. In a letter received on 27.8.1963 the Argentine firm offered 
revised quotations which were higher than the previous offer for all 
types of animals. Since the prices were still lower than that of the 
Italian Supplier, the matter was further examined at a meeting held 
on 7-9-1963 with the representative of the Ministry of Finance (De- 
fence), Ministry of Law and Army Headquarters. It was then felt 
that the fears about unreliability of the Arm were well founded as 
it had been quoting piece meal and had raised the price for all 
types of animals. I t  was considered that it would not be safe to 
conclude a contract of such a magnitude with the Am but it was 
agreed that the Indian Embassy in Italy might be requested to as- 
certain from the Italian Supplier if he was agreeable to exclude 
Argentina from the restrictions on the Government of India in 
entering into a contract with any other supplier. In that case an 
order for a part of the requirements could be placed on the Argen- 
tine firm. It was also agreed that if the supplier was not agreeable 
and if the Indian Embassy in Rome had already' made any commit- 
ment to the Italian Supplier in regard to the proposed contract, 
orally or in writing the commitment should be honoured. Accord- 
ingly, a telegram was sent to the Indian Embassy in Rome on 7th 
September, 1963 asking them to obtain the supplier's agreement to 
this proposal. A negative reply was received from the Embassy on 
llth September, 1963 asking for further instructions. It was then 
agreed that the contract should be finalised. A telegram was, there- 
fore, issued to the Indian Embassy in Rome on l l th  September. 
1963 asking them to take action to sign the contract with the Italian 
Supplier. The contract was accordingly signed on 14th September, 
1963. 



3.75. The Sub-Commfttee observed from this correrrtpsde11~8 that 
in their telegram, dated 11th September, 1963, the Tndrsrn Embrsrg 
had not mentioned whether any commitment had been made to the 
supplier, or not. In the absence of this information it was not dear 
as to how the Ministry decided to Analise the contract witb the 
Supplier. In the course of evidence when the SuMammittee 
pointed out this anomally, the Defence Secretary explained that 
this communication was interpreted to mean that there was a com- 
mitment. The Embassy was, therefore, asked to complete action 
regarding signing of the contract as already advised. 

2.76. The Sub-Committee are astonished to Bind how such an inter- 
pretation could be given to the telegram (Appendix I--Annarare 
XIX) received from Indian Embassy in Rome, which in turn asked for 
"instructions". This further strengthens the impression gaiued by the 
Sub-Committee that the officials d e a h g  with this case were eager b 
conclude the contract with the Italian supplier. 

Performance against the contract 
2.77. It had been stated in the note (Appendix I) that the 

Italian Supplier supplied all the animals against the contract signed 
on 14th September, 1963, with the exception of the following: 

(a) Horse Breeding Mares 7 
(b) MAMB Mares 10 (All the 10 w m  ship 

ped by him but they died during voyage ar within 
7 days after landing in India)'. 

(c) Donkey Mares 5 (All  the 5 were shipped but they 
died during voyage or within 7 days after landing in 
India). 

(d) GS Mules 5 do- 

The delay in delivery of certain categories of animals by the 
supplier against the contract concluded with htm in 1982 and 1863 
was considered in July, 196S and after consultin# lYUnistry of Law 
and the Department of Supplies, an amount of JE NKl was recavered 
from him as liquidated damages. 

2.78. At the instance of the Sub-committee tho Ministry had 
furnished copies of correspondence with the Ministry of Law and 
Department of Supplies leading to the dedsion to recover this 
amount of damages from the supplier. The Su~OmPOtttee tfnd 
that a sum of E 8,790 was deducted by the Embassy from the amounts 
due to the supplier. Subsequently liquidated payable Sn 



terms ,of the contract were assessed at 2 6.340. This amount was 
further reduced to 2 2,940-6-0, after giving certain concessions on 
account of casualties and ignoring delays of short periods etc. UItl- 
mately, however, only a token amount of 2600 was recovered from 
the supplier on the ground that normally 10 per cent of the damages 
stipulated in the contract were recovered by the DGS&D in sucb 
cases, where no actual loss accrues to Government. 

2.79. The Sub-Committee do not approve of this practice of show- 
ing leniency in the matter oi imposition of penalties Such an 
attitade will reduce the penalty clauses of contracts to a mere 
formality. The Sub-Committee are of the view that in cases of 
delays in fulfilment of contracts, where time is stated to be the 
essence of the contract, penalty clause should be enforced more 
strictly. 

They desire that the question of levy of liquidated damages may 
be examined de novo in consultation with the D.G. S. & D. and the 
Ministrg of Law in case of contracts where time is of the essence 
of contra& keeping in view the observation of the Committee. 

2.80. In the course of evidence the Sub-Committee further learnt 
that three Indian firms/individuals had been representing the 
Italian .supplier during the period and had contacted the Ministry 
of Defence on various occasions. One of them was stated to be a 
close relation of a Minister in the Central Government. 

R81. From the fomgoing facts the Sub-Committee find that con- 
tEacts to tbe e x h t  of Rs. 3.34 cmm were awarded to the Italian 
Supplier from 1959 onwards. The Sub-Committee also note that ever 
since the Italian Supplier came on the scene in 1959 all the contracts 
for the pcvchslre of mules from abroad seem to have gone to him 
only. On no ooersion h e  rates offered hy him were the cheapest; 
still throogh negotiations ete. contracts were awarded to him. In 
the case ot thc conkact plsoed In September, lW, the Sub-Cum- 
mi- have eommemted upon the following rursatbhctory features 
in tbb Report: 

(i) Having oddrersed the for* missions In the matter, the 
Miatstrg. of Defence did not wait for their repUas but 
negotiated with the supplier on the pretext that his per- 
fomence Iplrlnst the earlier contracts had been mtirtrc- 
tory and thrt his rpbs were tha cheapest in the past, 
These contsntians were, however, not barPe out in evtd- 
e m .  



(ii) Even though no special urgency was shown till 8th July, 
1963 upto which date even the re~uiremanb for animals 
had not been flnalised, the whole matter gained momen- 
turn won after negotl&tiom were held with the supplier. 
An urgent telegram cslling for information within 4 dsyr 
was sent to the Indian Missions abroad on 14th July, 1963. 

(ffl) The ofecials ot the Ministry agreed to the inclusion oi m 
unusual clause in the eontraet which precluded Govern- 
ment from purchasing animals f m m  elsewhere. 

(iv) An offer from a fhq whose reliability bad been e o d m e d  
was rejected without proper examizutian of the freight 
rates, availability of animals in Argentina &. A wrong 
interpretation was given to the report of the technienS. 
o e e r  and other communications from the Indian Embassy 
confirming the genuineness of the offer were ignored. 

(v) In their anxiety to finalise the contract, more was read in 
the communication from the Indian Embassy, than what 
it contained. 

The Sub-committee cannot help the impreesion that the officers 
dealing with this case were hustled in the contract and did not ade- 
quately safeguard the financial interest of the exchequer. They 
desire that this case should be investigated in detail by an indepen- 
dent high powered committk.  



LOCKING UP OF MMDS IN TlDC PURCHASE OF ANIMALS 
FROM ABROAD-PARA 8, PAGE 8 

3. In No-ber, 1962, Government entered mto a contract with 
a foreign firm for the supply of 1,000 horses at Rs. 2,455 each in 
order to meet the 'urgent requirements of the Army for the year 
ls62-65'. Nine hundred and ninety five horses actually purchased 
and paid for against this antract  were received in the country by 
the end of March, 1963. Only 479 horses; had been issued to the 
user units up to the end of June, 1964. 46 of the remaining horses 
bid died leaving a balance of 470 (costing Rs 11-54 lakhs) which 
were still held in the depots after more than fifteen months of their 
arrival in India 

3.2. A note furnished by the Ministry at the instance af the Sub- 
Committee is at Appendix VII. It has been stated that proposals 
for the procurement of 3491 horses to meet the requirements of new 
units to be raised, deficiencies in existing units and maintenance 
requirements were received from Army Headquarters in November, 
1962 The raising of the new units was to be completed by Decem- 
ber, 1963, but since the procurement of the horses, their acclimath- 
tion and training would have taken time, arrangements had to be 
made for the immediate purchase of horses It has been further 
mentioned in the note that the normal period of acclimatisation for 
imported horses is one ye&. In addition, a period of 36 weeks is 
normally allowed for training of imported horses, but this period, 
was reduced to 20 weeks due to the emergency. It, therefore, takes 
14 years for the animals to reach the units after their receipt in the 
Depots on arrival from abroad. Although facilities were available 
for training these horses in the Remount Depots, in this particular 
case due to an outbreak of Glanders from 10th April to 12th Novem- 
ber, 1963, the trainhg and acclirnatisation of horses were adversely 
afIected for about 7 months. Again due to an outbreak of Influenza 
since 25th April, 1964, the progress of training was retarded. 

3.3. At the outset the SuhCommittee enquired a8 to why quota- 
tions were not obtained from other countries and that in the abslence 
of other offers how did the Government satisfy themeelves that the 
rate offered by the Polish Firm (Rs. 2,455 per horse) was the lowest. 
The Addl Secretary, Ministry of Defence explained that a few &p 



ago quotstions had been invited for the supply of homes. The low- 
est der was from the ItaUan 'supplier (referred to in panr 7 01 
Audit Repart Defence Services, 1965) fa r  Rip. 1665 per animat Bince 
the *hands of this contractor were already full with a number of 
other orders for supply of mules etc., it was decided not to place tbis 
contract on him. The next offer was for Rs. 2455 per home. The 
witness added that in the case of the Polish frrm another considera- 
tion which weighed with the Government was tfie fact that payment 
was to be made in rupees. Thus there was a swing of foreign . 
exchange. 

3.4. Asked as to why order was placed far 1908 dmab oerly 
against the requirement for 3491 horses, tbe w i w  statad that tbt 
demand was revised by the end of December, UgZ, bnInging &wn 
their requirements considerably. The Sub-Committet enquid , 
whether the Ministry was aware at the time of placmg the order in 
November, 1962 that their requirement would be reduced. Tbe 
witness stated that it was known at that time that the poeit5m wma 
being reviewed and the demand might be increased or reduced. 

3.5. Referring to the statement made in the note that the normal 
period of acclimatization and training of horses was 1) years, the 
Sub-Committee enquired as to how the purchase which materiafig- 
ed in Match, 1963, could meet their requirements for 196263. Tbe 
witness stated that but for this action the setting up of Mountain 
Divisions of the Anny would have been delayed. He, however, 
agreed that action should have been initiated earlier but it was not 
possible to say at this stage as to why action was not taken earlier. 

9.6. It had also been stated in the note that the training and 
acclimatization of the horses were adversely affected for about '7 
months due to an outbreak of Glanders and Influenza. The Sub- 
Committee enquired whether this was due to overcrowding in the 
depats. The witness stated that a1 t hough there was over-crowding 
it was not the cause for these ailments The overcrowding might 
have led to the spreading of the disease. 

3.7. Referring to another statement in the note that the issue of 
anrrnals to units was held up due to non-completion of training and 
that a number of units had to be issued with only a percentage of 
their entitlement, the Sub-Committee enquired if the trained reserve 
was not sufscient The Defence Secretary stated that at the end af 
1962 the whole demand suddenly increa-sed and it took sometime & 
make up the training reserve. 

&$.Thccrra,thtCommlttocrcgrettoo~,rloaroPca,brr~ 
U a  LeL d e d v u ~ s  pLnntng and d a b  tn initiating tb4 wo& (a 
proetu~n-t, U as rWed by the M J b t r ~ ,  the nMlltll parlad & 



acclimrtiratioa and of harses was 14 y-, the Anny Head- 
quarters should have placed their demand for the homm required 
for u n i t s  to )e raised in December, 1968, much earlier than in 
November, 1982. Phrther, it was disclosed in the course of evidence 
ihat there was over-crowding in the depots which might have been 
tespondble for the spread of the disease among the animals. This 
would indicate that suitable action was not taken by the authoritim 
lo augment the eapacity of depots for the horses even after placing 
ordm for their procurement. 

3.9. The Sub-Committee are also not satisfied with the exphna- 
tlon ior not plscing an arder on the lowest temderer viz. the Italian 
supplier when the difference between the rates was as high as 50 
per cent. Since the Itnlian Suppller was considered to be an experi- 
arad and reliable party, who had been supplying animals since 
1859, the Snb=Commi#ee do not understand why cheaper rates offer- 
ed by him were not availed of simply becopse his hands wen? tull 
with other orders. 

R R. MORARKA, 
Chairman, 

Sub-committee of the 
Public Accounts Committee. 
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APPENDIX I 

MINISTRY OF DEFENCE 

Svawc~:-Para 7 of Audit R e p r t  Defena Serrrices 1965-Putche 
of Animals j ~m abroad 

On partition most of the breeding establishments fell to the ahare 
of Pakistan. As a result we have had to resort to import af animals 
for meeting the full transport requirements of the Army in hilly 
areas. Although steps have been taken to pramote indigenow 
equine breeding we have not so far attained self-sufllciency. 

2. With a view to ascertaining the availability of snimaln in the 
foreign markets to meet the requirements of the Army during 1963-84 
our Embassies in different countries, from where the animals are 
known to be available, were requested on 22nd June 1963 to make 
limited trade enquiries from patentially reliable suppliers and to 
intimate the results to this Ministry by the end of July 1963. Such 
enquiries were addressed to our Embassies in Washhgton, Paris, 
Belgrade, Rome, Madrid, Copenhagen, Moscow, Buenos Aires and 
our High Commissions in U.K. and Australia. Copies of the letters 
addressed to our Missions abroad are enclosed (Anne- I to m). 

3. The number of MA & GS Mules to be procured was not indicat- 
ed as the actual number required had not been finally gggesSed 
However, it was made clear to the Embassies that we would Like to 
consider offers for a minimum number of 250 animals only as it would 
not be worthwhile to send our Selecting Officers for makang selection 
of animals if the number available was less than 250. They were 
advised that no formal tenders need be invited and that while general 
publicity to our requirements might be avoided with a view to 
ensuring that prices of animals were not pushed up in the Inter- 
national market, they might use their discretion in the matter and 
publicise the requirements to the extent necessary. 

4. Before repties were received from om Missions dmmd, Dr. 
Gaddini of Rome, who had been supplying animals for wr A w y  
in the pdst few years and who had thm a contract h hrce with as 
for supply of animals, called on this Ministry at his own initiative, 
in the second week af July 1963, to discuss matters connected with 
the delivery of animals against the then existing contract and wr 



future requirements. In the course of discussions on the 11th July, 
1963, one alternative that was suggested to Dr. Gaddini was that his 
offer to supply by May 1964, 500 MA mules and 1,000 GS Mules, could 
be considered; but in that event, Government would be free to enter 
the market after the end of November 1963 to purchase the shortfall, 
against our total requirements, either directly or through other con- 
tractors. Dr. Gaddini agreed to consider the suggestion made and 
gave his reply on the 12th July 1963. During the discussions on 12t11 
July 1963, various alternatives were considered; and ultimately Dr. 
Gaddini offered to supply 1500 MA mules and 3,000 GS mules, repre- 
senting our total requirements, at the same rates as in the then exist- 
ing contract with him, i.e. £ 145 and £ 125 respectively; provided, 
no other suppliers in the North, South or Central America or Europe 
were given a contract by us for supply of animals. He further offer- 
ed to supply 500 MA mules and 1500 GS mules by 15th June 1964 and 
the balance by 31st December 1964. He agreed to keep his offer open 
till the 20th July, 1963. 
- 5. Preliminary negotiations were conducted with Dr. Gaddini 
without entering into any contractual commitment having regard to 
the satisfactory supplies made by him during the past two to three 
years of large numbers of animals, the magnitude of our require- 
ments, the fact that this supplier's prices on the last two occasions 
when global enquiries were made had been the lowest vide statement 
enclosed at Annexure XXI and our experience that there were few 
other reliable sources for supply of mules in large numbers and upto 
our specifications. The Italian supplier was asked on 19-7-1!%3 to 
keep his offer open so as to enable us to give full consideration to the 
offers from other suppliers. 

6. In view of Dr. Gaddini's offer a telegram was sent on 14th July 
1963 to our Embassies concerned (copy at Annexure IV) asking for 
a report within the next 4 days regarding the offers received by them 
from the suppliers in the respective countries. 

7. In reply our Embassy in Argentina stated on 17-7-1963 that no 
offer had been received till then while our Embassy in Washington 
stated that limited tender enquiry would take one month's time. Our 
High Commission in London informed us on 157-1963 that no quota- 
tions had been received, firms had been expedited on phone and they 
could not quote before 22nd July 1963. 

8. On the 23rd July 1963 a telegram was received from our 
Embassy in Argentina (copy at Annexure V) intimating that a re- 
portedly reliable exporting Arm had offered at least thousand MA and 
GS Mules at £ Sterling 85 each c.i.f. Bombay. 



9, We had made enquiries on 18th June 1963 from the MWstLy 
of Transport about freight rates from Argentina and we were advis- 
ed on 25-6-1963 that freight would be of the order of E 90 per animal 
exclusive of feed and insurance charges as indicated to them by M f e  
Clausen and Co. who specialise in the carriage of livestock. On a 
further reference made on 26-7-1963 to the Ministry of Transport on 
receipt of the Argentine offer they indicated to us on 26-7-1963 (Ex- 
tract of Note attached at Appendix VI) that even the tramp rate 
would not normally be less than £65 exclusive of insurance, feed- 
ing charges and medical attendance. The rate quoted by the Argen- 
tine supplier, therefore, seemed prima facie unworkable. 

10. Our Embassy in Argentina was requested on 23-7-1963 (copy 
of telegram at Annexure VII) to intimate the likely proportion of 
MA/GS Mules in the offer of thousand mules made by the Arm and 
the f.0.b. prices and to confirm that the quotation of 85 c.i.f. 
Bombay was correct and genuine and animals would be to our speci- 
fications. 

11. On 24-7-1963 the Embassy confirmed (copy of tele&ram at 
Annexure VIII) the price of E 85 c.i.f. and indicated the f.0.b. price 
as £ 50. With a view to examine fully the offer of the Argentine 
firm a further telegram was sent to our Embassy on 267-1963 (copy 
at Annexure IX) indicating that our requirements were 1500 MA 
Mules and 3000 GS Mules and that these requirements were very 
urgent. The Embassy was also asked to intimate whether the s u p  
plier was experienced and reliable and he would agree to supply our 
entire hquirements by end of 1964 at the rates quoted as it was 
necessary to enter into a firm contract with a reliable supplier for 
assured supplies according to the contracted dates. 

12. On the 29th July 1963 (copy of telegram at Annexure X) our 
Embassy in Argentina advised that the supplier was not experienced 
in export or procurement of animals and that he mainly exported 
milk products. The firm's reliability was confirmed on the basis of 
informal enquiries made by the Embassy. On 31st July 1963 our 
Embassy in Argentina informed us further (copy of telegram at 
Annexure XI) that the Arm had offered to supply 500 GS Mules and 
100 MA Mules with assortment of other required animals for ship 
ment in mid-October 1963 but they were unable to enter into any 
commitment until October 1963 with regard to further supplies. 

13. On 1st August 1963 a letter dated 23-7-1963 (copy at Annexure 
XII) was received from our Embassy in Argentina enclosing the 
offer dated 19th July 1963, from the Argentine Arm. In this letter 
the Embassy indicated that most of the reliable potential suppliers 



of the required anhmb in Argentina were no longer i n c h e d  to treat 
our enquiries for purchase of animaIs on c.f.f. basis seriously on the 
plea that they were unable to make any shipping arrangements for 
the animals from Argentina to India. They also mentioned that it 
would seem from the offer of the finn that not only were they in a 
position to supply a good number of animals immediately, generally 
in accordance with the terms and conditions and specificatfon of 
animals set out by the Government of India, but with proper spacing 
were also in a position to' meet our full defence requirements. 

14. Again on the 6th August 1963, our Embassy in Argentina 
intimated (copy of telegram at Annexure XTII) that the suppliem 
were willing to sign immediately a contract for shipment in 2nd half 
of September of 597 GS Mules, 100 MA Mules, 2T6 MA Mule breed- 
ing Brood Mares and 87 horse Breeding Brood Mares. The prices of 
all the animals were quoted at £ 85 each c.i.f. 

15. In the beginning of August, therefore, we were faced with the 
following situation: - 

(1) OfFern had been reccived from 2 firms other than Dr. Gad- 
dini in Italy for 4 out of seven kinds of animals required 
by us. 

(2) Offer fmm Dr. Gaddini for all 7 types of animals required 
by us. 

(3) Ofier from an Argentina finn for 697 MA & GS mules 216 
MA Mule breeding brood mares and 87 horse breeding brood 
mares. 

(4) There were no offers from Australia, UK, USSR for the 
MA Mules, GS Mules, donkey mares and donkey stallions 
but there were some offers for horse breeding mares, MA 
Mule breeding mares and horse stallions. The prices of 
the other 2 Italian firms for three of the four types of ani- 
mals mentioned earlier were deAnitely higher. In one 
case, the prices offered by the other two Arms from Italy 
viz. M/s Ferruccio Fabri of Rome and COMM Giuseppe 
Brecciamli of Rome, for donkey mares were lower than 
those quoted by Dr. Gaddini of Rome. A comparative 
statement giving the rates quoted by the different Arms as 
also the number of various types of animals required by us 
is attached at Annexure XXIT. 

16. As already pointed out earlier there were no offers from m, 
USSR and Australia for the MA Mulee, GS Mules, donkey stallion8 
and donkey mares. For horse breeding mares and mule breeding 



mares prices dered by the firms in these countries were much higher 
than those offered by Dr. Caddini. In respect of horse stallions, the 
prices quoted by two Australian firme were slightly lower than that 
quoted by Dr. Gaddini. For the same type the price quoted by the 
UK h was highe~ than that quoted by Dr. Gaddini. One Australian 
firm's prke was much lower than that quoted by Dr. Gaddini. On an 
werall consideration, however, it was obvious that the only 2 parties 
whose ofFern could be considered were Dr. Gaddini and Crawford, 
Keen CIA of Argentina. The question that we had to decide was 
whether we should accept the offer of the Argentine f3.m which on 
the face of it was cheaper. For several reasons outlined below we 
came to the conclusion that it would not be desirable to place an 
order with the Argentine A r m .  The considerations which weighed 
with us in coming to this conclusion were the following:- 

(i) In the first place the offer by the Argenthe was for a 
fraction of our total requirements. Moreover they kept 
on changing the quantities offered from time to time. 
Initially they offered to supply 1000 MA and GS Mules 
without indicating the actual proportion of the two. Sub- 
sequently when they were asked to be more specific and 
after our actual requirements were communicated on 
26-7-1963, they revised the offer to 500 GS mules and 100 
Mules with assortment of other animals, they revised it 
still further to 597 GS Mules, 100 MA Mules, 216 MA Mule 
breeding blood mares and 87 horse breeding mares. At no 
stage did they give any guarantee that they would be in 
a position to supply the balance of our requirements; they 
indicated that no commitment for supply of balance could 
be made until October. I t  is possible that by October 1963 
they might or might not have agreed to supply the re- 
maining animals in which case we would have lost the 
opportunity of placing a firm order with a supplier known 
for his reliability in meeting our requirements. I t  is also 
possible that if we were forced to make a contract on a 
subsequent date with Dr. Gaddid, he might have increas- 
ed his prices and also the deliveries would be delayed. 

(ii) The uniform price of E 85 quoted by the Argentine flrm 
was considered to be utterly unworkable and gave a clear 
indication that the A n n  had no experience whatsoever of 
the business of procuring and shipping animals. We we- 
advised by the Transport Ministry that the freight alone 
from Argentina to Bombay would account for £ 90 per 
animal. In addition we would have to add the cost of 
insurance, feeding charges for more than 6 weeks, escort 



and veterinary assistance during the voyage. Obviously 
therefore the Arm was quoting without any regard to it8 
desire k fulAl the contract. Although therefore our Am- 
bassador in Argentina had s t a t d  that the flrm was reliable, 
it was obvious that the reliability d the firm was in r e  
pect of its standing in the business world in general and 
not with reference to its ability to perform this particular 
contract. In fact there was a clear indication in the 
telegram sent by our Ambassador in Argentina that the 
firm had no experience whatsoever of either procuring or 
transporting animals. 

(iii) Dr. Gaddini had indicated clearly that the prices offered 
by him were subject to the condition that no order was 
placed with any other supplier in North, Central or South 
America or in Europe. Even if therefore we had thought 
of dividing the business between the Argentine A r m  on 
the basis of the numbers promised by it and Dr. Gaddini 
of Rome, it was certain that Dr. Gaddini would not have 
kept his offer open. In that contingency we would have 
been faced with the prospect of having to make a contract 
for a small number of our requirements with a firm whose 
reliability for performance of the contract was doubtful. 
In such an event we would have been compelled to go 
back to Dr. Gaddini who was then likely to raise his prices 
and make his terms stiffer. 

(iv) Another important consideration was the need to explore 
an assured source of supply for equipping the new Moun- 
tain Divisions which were then pmposed to be raised. 
From the past performance of Dr. Gaddini as well as the 
unreliabilit~ of the Argentine supplier, it was felt that 
the programme of equipping the Mountain Divisions would 
be adversely affected it the Argentine supplier was not 
able to fulfil his contractual obligations. We were rein- 
forced in this assumption by the report dated 5-7-1963 of 
our technical omcer who had visited Argentina on a pre- 
vious occasion in February 1963 for the purpose of select- 
ing animals against an earlier contract made in November 
1962 with Dr. Gaddini. The report of the technical expert 
showed that stallions used in Argentina were poor in 
quality, small in size, not many mules were available in 
Argentina and according to the Director General, Re- 
mount & Veterinary of Argentina only 4 to 5 hundred 
mules might be available during the season. The officer 



could uelect only 76 GS mules and 264 MA mules out of 8 
collection of 2475 mulea during his deputatian ta thet 
eountry. 

17. It was for these reasons that a deliberate decision was taken 
to  enter into contra& with Dr. Gaddini,for supply of all our animals, 
except horse stallions which we pur&ased from Australia a t  a lower 
price. So far as Donkey Mares were concerned, Dr. Gaddini had 
reduced his quotation to conform t~ the lower rate quoted by the 
other two Italian Suppliers. As mentioned earlier, the quotation 
initially received from Argentina was considered unworkable and 
hence the question of asking Dr. Gaddini to reduce his quotation to 
that offered by the Argentine Firm did not arise. From the table 
at Annexure XIV an idea can be had of the performance of t b h  
supplier in respect of various contracts made with him from 1980-61 . 
onwards. 

.18. This decision was communicated to our Embassy in Italy on  
13th August 1963 (copy of telegram at Annexure XV). Our Ern- 
bassy in Argentina was advised on the same date (copy of telegram 
at Annexure XVI) that the offer of the Argentine firm need not 
be pursued as the firm was not willing to enter into future commit- 
ment for supply of our urgent requirements. 

19. After this decision, on 20th August 1963, the Argentine firm 
sent a revised quotation in respect of all the animals (copy at 
Annexure XVII). The letter was received in India on 27:h August, 
L963. The prices quoted were significantly higher for all types of 
animnls. For h'lA Mules, for example, the price quoted was £ 109 
and for GS Mules E 102.15 against f 85 quoted earlier for all types 
o f  animals. As the prices quoted by the Argentme firm were still 
Lower Lhan that of the Italian supplier, the matter was further exa- 
mined and discusscd at a meeting on the 7th September 1963 with 
representatives of Ministry of Finance (Defence), Ministry of Law 
and Army Headquarters. It was felt that our fears about unrelia- 
bility of the Argentine firm were well-founded as it had bee3 quot- 
ing in piecemeal and had raised the price for all types of animals. 
This at least showed that their original offer at a low price of C 85 
each for all types of animals was not gcnulne. The capability of the 
firm for the performance of the contract was also doubted. Our 
anxiety was to ensure receipt oE the animals of the required speci- 
llcations within the stipulated period and we were not to take my 
chance in this matter. 

20. Keeping in view the report of our officer about availability 
of admeler in Argeati.~ referred to earlier it was thought that the 
Mw ~f the fiNp to supply our entire requirements by July 1964 w b  
211 LS.-5. 
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unrealistic. It was a1r:ady known that the Argentine Arm was not 
experienced in the supply of animals and it had earlier quoted 2 85 
per animal c.i.f. Indian Port and had subsequently increased the 
prices. It  was, therefore, considered that it would not be safe to 
conclude a contract of such a magnitude with the Argentine Arm 
who was not thoroughly reliable. It was, however, agreed that our 
Embassy in ltaly might be requested to accertain from Dr. Gaddini 
whether he was agreeable to exclude Argentina from the restriction 
on Government of lndia in entering into a corltrzct with any other 
 supplier if the supply on Dr. Gaddini was reduced by 1000 animals 
(1/3rd MA and 2/3rd GS Mules). In case he agreed to such a course, 
She number of mules to be supplied by him was proposed to be re- 
duced correspondingly in the contract. I t  was further agreed that 
if Dr. Gaddini was not agreeable and if our Embassy in Rome had 
already made a commitment to Dr. Gaddini in regard to the propos- 
ed contract orally or in writing, the commitment should be honour- 
c4. Accordingly a telegram (copy at Annexure XVIII), was sent 
to our Embassy in Rome on 7th September 1963 asking them to 
obtain Dr. Gaddini's agreement to this proposal. A negative reply 
(copy at Annexure XIX) was received on l l t h  September, 1963 
from the Embassy in Rome. 

21. Taking a practical view of the case it was agreed that we could 
proceed with the finalisation of the contract with Dr. Gaddini. The 
whole idea behind the deal was to ensure supply of our full require- 
ments and introduction of an element of uncertainty would defeat 
that purpose. It  was also feared that Dr. Gaddini might back out 
due to the technical position that the contract was not being con- 
cluded. A telegram (copy at Annexure XX) was, therefore, issued 
on l l t h  September 1963 to our Embassy in Rome asking them to  take 
action to sign the contract with Dr. Gaddini. The contract was 
accordingly signed on the 14th September 1963. 

22. Dr. Gaddini supplied all the animals against the contract 
signed on 14th September, 1963 with the exception of the follow- 
ing: - 

(a) Horse Breeding Mares . . 7 

(b) MAMB Mares . . 10 (In fact all the 10 were 
shipped by him but they 
died during voyage and 
within 7 days after landing 
in India). 



(e) Donkey Mares . . . 5 (All the 5 were shipped but 
they died during voyage or 
within 7 days after landing ' 
in India). 

(d) GS Mules , . 5 (All the 5 were shipped but 
they died during voyage or 
within 7 days after landing 

. in India). 

23. The delay in the delivery of certain categories of animals by 
Dr. Gaddini against the contract concluded with him in 1962 and 
1963 was considered in July 1965 and after consulting Ministry of 
Law and the Department of Supplies, the amount of E 600 was 
recovered from him as liquidated damages. 

D.A.D.S. has seen. 

Sdl- (G. L. SHETH), 
Addit imuzl Secretary. 



CONFIDENTIAL 

NO. &$30763&Q/RV-2/379-SlR/D (QS) 
OF INDIA 

-Y OF DEFENCE, 

The Embassy of India. 
in USA, Washington 
in France, Paris 
in Yugoslavia, Belgrade 
in Italy, Rome 
in Spain, Madrid 
in Denmark, Copenhagen. 

Smmcr:-Purchase of Animals from Abroad. 

Sir, 

It is proposed to import during the year 1963-64 MA Mules and 
GS Mules to meet the Army requirements of mules and 8 donkey 
mares and 14 donkey stallions to meet the requirements of Army 
Studs. The actual number of MA and GS Mules is pending finalisa- 
tion and will take some time to be finalised. A copy of the speci- 
fications of the various types of animals is enclosed. 

2. It has been decided to make limited trade inquiries in poten- 
tial markets through our missions in the respective countries, so 
that it may be possible to negotiate the prices, if advantageous to 
us, with the parties making the best offers. 

3. I am accordingly to request you to make informal trade en- 
quiries from the reliable suppliers in the area falling under your 
jurisdiction and advise the Ministry by the end of July 1963 at the 
latest about the potentially reliable suppliers along with their quota- 
tions at CIF Bombay] Calcutta rates in pound sterling1 Indian rupee8 
for various types of animals indicated above. No formal tenders 



need, however, for the present be called for and it is requested that 
while general publicity of this requirement may be avoided with a 
view to ensure that prices d trbe aalftals are not pushed up in the 
International market, you will however use your discretion in the 
matter and publicise this requirement to the extent considered 
necessary. 

4. The CIF rates .will include the cost of transportation of the 
animals to India (BombaylCalcutta), feed of animals enroute, at- 
tendance during the period of voygge, cost of insurance for indivi- 
dual mortality among animals up to ? days after landing and veteri- 
nary cover during transportation and aiso take into account other 
conditions enumerated in the attached specimen form of contract 
which is generally used in such cases. 

5. We consider that it will not be worthwhile to send our select- 
ing officers for making selection of animals in quantities of less than 
250 animals to a country and as such we will like to consider only 
offers of animals for a minimum number of 250 and above. The 
suppher may be requested to indicate the minimum/maximum nukn- 
bcr of animals that he can supply at rates quoted by him and the 
period during which the animals can be supplied. The Govern- 
ment of Lndia would like these supplies to be completed and landed 
in India during the period beginning from November 1963 to the 
end of hlay 1964. 

. 6 .  If you consider it necessary or advantageous, you may also 
pursued enquiries with the Government of the country concerned if 
they would be agreeable to make the supplies to us on. a Govern- 
ment to Government basis and if so, on what terms and rates. 

Yours faithfully, 
Sd/- S. R. GURUSWAMY, 

U u h t  Secretary to the ~ o v k t  of In& 



SPECIFICATIONS 

Mountain Artillery Mules 
Colour - Bay, black, b r o w  or chestnut. 

A *w iron grey can be accepted. 
Height 

- Not less than 14-0 hands Up to 10 per c e n t  
nor more than 143  hands height may be 

(1 42 to 1 a50 metres) up to 1 5 0  hands. 

Shank 
- Not less than 7 inches. 

Age - 75 per cent to be within age group of 3 to 6 years; 
25 per cent to be between 7 and 8 years. 

General - Mules to have good bone and substance, true and 
straight action, i.e. no tendency to brush in front or 
behind, straight backs and to be sound in every res- 
pect. Must be veterinarily sound and free from 
disease. 

Girth - Mules measuring 140 hands to be not less than .63 
inches and those measuring over 14-0 hands to be not 
less than 64 inches. 

General Service Mules 
' Colour 

Height 

Girth 

Age 

- Bay, black, brown or chestnut. No greys or roans will 
be accepted. A few iron grey can be accepted. 

- Not less than 13-0 hands nor more than 1 4 2  hands 
(1.32 40 1-47 metres). 

- Not less than 58 inches. 

- 75 per cent to be within age group of 3 to B years; 
25 per cent to be between 7 and 8 years. 
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General - Mules to have good bone and substance, true and 
straight action, i.e. no tendency to brush in front or 
behind, straight backs and to be sound in e v e v  res- 
pect and capable of pack or draught work. Mules t~ 
be veterinarily sound and free from disease. 

Donkey M a ~ e s  
Height - 13-1 to 13-2 hands (1.344 to 1.37 metres). 
Shank - 6$ inches to 74 inches. 
Girth - Approx. 60 inches. 
Age - 3 to 6 years. 
General 

- Mares should be of roomy type, fit tor breeding. 
Should be veterinarily sound. If possible spjtal organs 
may be examined to see that ovaries, uterus and vagina 
are normal. 

Donkey Stallions 
Height 

- 13-2 to 14-0 hands (1 - 37 to 1.42 metres). 
Shank - Not less than 7 inches to 7h inches. 
Girth - Not less than 60 inches. 
Age - 3 to 6 years. 
General - Should be compact, close coupled, heavy muscled ani- 

mal of good quality, must be veterinarily sound for 
breeding operations. 

Method of Measuring Animals 
Animals are measured by hands (a hand being 4 inches) or in 

metres 
Height - The height is taken by a special measuring standard 

trom the ground to the highest point of withers. 
Girth . . - The girth is measured from just behind the withers 

around the belly. The tape used, should be pulled as 
tight as possible without actually using force. 

Shank . - The shank measurement is taken by meanulng c i w -  
ference of the portion 3 inches below the knee. 



FORM OF AGREEMENT 
THIS AGREEMENT made the day of 

one thousand nine hundred and . - between 
President of India (hereinafter referred to as the Government d 
India) of the one part and M/s _ - . - -  
a company duly incorporated and having its registered office situated 
a t  in the State of (hereinafter referred 
to as the Suppliers which expression shall where the context So 
admits include its successors and assigns) of the other part 
WHEREBY IT IS HEREBY AGREED as follows :- 

1. The suppliers agree to sell and the Government of India agree 
to purchase on the terms and conditions hereinafter contained 

(animals) of the respective numbers, descriptions and prices 
set out in the Schedule hereto. 

2. The suppliers shall at such places and at such times as shall be 
mutually agreed between the parties make 
(animals) available for selection by an officer deputed in that behalf 
by the Government of India (hereinafter referred to as the Selecting 
OfTicer). The Selecting Officer shall be at l ibere  to carry out any 
test which he considers necessary to ensure that the-----(animals) 
are veterinarily sound and free from disease and for this purpose 
may have the animals examined by himself or through a local 
veterinary surgeon. 

Z. The prices offered and accepted are C.LF. Bombay/Calcutta 
and include all expenses that would be involved towards the trans- 
portation, feed and up-keep from the place of selection to the place 
of handing over to the Government of India in India (Bombay/ 
Calcutta), insurance charges covering voyage risk in respect of total 
marine loss and individual mortality of animal0 whilst they are in 
custody of carriers and up to one week after landing will remain the 
liability of the suppliers. 

4. All arrangements for the loading and transportation of animPls 
from the place of selection to the place of disembarkation will be 
made by the suppliers. Conducting parties required to accompany 
:he animals during their transportation period and till they .n 
handed to the Government of India will be provided by the suppliers 
at  their own expense. The stay of Ulin party in India and their 
return to th-, ( m e  of the country) will also be 
the liability of the suppliem. 



6. The aniearph appmed by the selecting ofRcer will be purchased 
and branded by the electing officer. Nine copies of descriptive rolls 
will be prepared by the suppliers for the animals selected and pur- 
chased. One copy of the rolls will be retained by the suppliers and 
other eight copies distributed as under:- 

(a) One copy to be handed over by the suppliers to the select- 
ing ofHcer; 

(b) One copy to be furnished by the suppliers to the bank 
with other documents for 80 per cent payment; 

(c) One copy to be sent by the suppliers with the escort of the 
animals; 

(d) The remaining five copies will be furnished to--------- 
(High Commission/Embassy concerned) for distribution 
t0:- 

(i)  Embarkation Commandant, Bombay/Calcutta (one), 
(ii) Director of Remounts & Veterinary Services, Army 

Headquarters, New Delhi, (three) and 
(iii) For keeping on (Mission/Embassy) records 

(one). 
The animals will be delivered together with the insurance docu- 
ments to an authorised representative of the Government of India 
at Bombay/Calcutta, in a reasonably good condition within seven 
days of their disembarkation. The representative of the Govern- 
ment of Lndia will compare these animals with the des-riptions 
already recorded and confirmed by the suppliers on the descriptive 
rolls. Animals which do not answer the description RS per these 
rolls will not be accepted. 

6. Ppyment will be made either by Reserve Bank of India & by 
the Indian High Commission/Embassy concerned on .terms specified 
.blow :- 

(a) 80 per cent CII" Bombay/Calcutta invoice value of the 
hipped will be paid on presentation of shipping 

documents; 
&) Bal- p$l per aent QIF' Bombay /Calcutta invoice value 

of the animals shipped, less CIF Bombay,CaIcWta in- 
voice value of casualties, if any, during voyage or within 
%even days of lancllng in India (Bombay/Calcutta) arin 
be paid within 36 4ays of deliwry and acqptonn af 
mals fn Indla, cm production of 'Gowrnment of Iadfa 
h t e  of acceptance of animals. 



7. Animals will be shipped by the suppliers as soon after selec- 
tion as is possible so as to arrive in INDIA latest by the date speci- 
fied in the Annexure to the srhedule. 

8. In the event of suppliers failure to comply with any of the 
clauses of the contract to the satisfaction of the Government of 
India, they will be liable to pay damages to the Government of 
India up to 10 per cent of the total value of the contract in addition 
to such incidental expenses which would have been incurred, by the 
Government of India. Similarly, if any, animals are rejected at the 
place of handing over to the representative(s) of the Government of 
India in accordance with the provisions of paragraph 5 above they 
will be replaced by the suppliers at their own cost or they will be 
liable to the full charges incidental to such rejection. 

9. Liquidated Damages.-Time is the essence of the contract. In 
the event of the failure of the suppliers to deliver any of the animals 
(up to 3 per cent in case of a large No. of animals, sag over 200, 
being expected) within the time specified for delivery, it is agreed 
that the purchaser reserves the option to recover, as liquidated 
damages and not by way of penalty, for the period after the animals 
were due until actually delivered or until the purchaser se-ures 
the animals from others, a s p  equivalent to 2 per cent of the con- 
tract value of the undelivered animals for each month or part of 
month's delay. ' 

10. Distribution of Documents : 

(a) 12 copies of the invoices will be prepared by the suppliers 
and distributed as under:- 

5 copies to----------(Country) Bank, 

1 copy to-----------(High Commission/Embassp) , 
3 copies to Embarkation Commandant, Bombay/Calcutta, 

India, 

1 copy to Master of Vessel, 

2 copies to the Director of Remounts and Veterinary Services, 
Army Headquarters, New Delhi. 

(b) Descriptive 'rolls of animals to be distributed as mentioned 
in para 5 above. 

(c) Bills of L a d i n g 4  original bills of lading 'to be sent to the 
port consignee namely, the Embarkation Commandant, Bombay/ 
Calcutta. One copy direct b yAir mail and the 2nd via Master of 
the Vessel. 1 copy of oriqinal bill of lading, to lie submitted to the 
bank at the time of claiming per cent payment 



2 copies of non-negotiable bill of lading evidencing ocean transporta- 
tion fully paid to the port of Bombay/Calcutta, should be submitted 
to the Embarkation Commandant, Bombay/Calcutta. One ccpy of 
non-negotiable bill of lading to-----------(Mission/Embassy con- 
cerned). 

11. All disputm and differences arising out of or in any way 
touching or concerning this agreement whatsoever, shall be referred 
to the sole arbitration of any person nominated by the Secretary of 
the Ministry or Department of the Government of India administra- 
tively dealing with the contract at the time of such nomination. or 
if there be no Secretary, the administrative head of such Ministry 
or Department at the time of such nomination. It will be no objec- 
tion to any such appointment that the person appointed is a Govern- 
ment servant, that he had to deal with the matters to which the 
agreement relates, and that in the course of his duties as such 
Government servant he has expressed views on all or any of the 
matters in dispute or difference. The award of such Arbitrator shall 
be final and binding on the parties to this agreement. I t  is a term 
of this agreement that in the event of such Arbitrator to whom 
the matter is originally referred being transferred or vacating his 
office or bang  unable to act for any reason. such Secretary or  
administrative head as aforesaid at the time of such transfer, vacation 
of office or inability to act, shall appoint another person to act as  
Arbitrator in accordance with the terms of this agreement. Such 
person shall be entitled to proceed with the reference from the stage 
at which it was left by his predecessor. It  is also a term of this agree- 
ment that no person other than a person nominated by the Secretary 
or administrative head of the Ministry or Department as aforesaid 
should act as Arbitrator and, if for any reason that is not possible, 
the matter is not to be referred to arbitration at all. 

Subject as aforesaid, the Arbitration Act, 1940, shall apply to 
the arbitration proceedings under this clause. 

12. This Agreement shall be read and construed according to the 
law of India. 
IN WITNESS whereof the parties have hereunto set their hands the 
day and year first above written. 
SIGNED for and on behalf of - 
by its duly authorised oflicer 
in the presence of 

Sd,/- 
SIGNED for and on behalf of 
THE PRESIDENT OF INDIA 
in the presence of 

Sd /- 
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'b 
The Embassy of. India 

in USA, Washington 

ht Yqwlavia,  Belvade 
in USSR, Moscow 

'ZPRs High Coniunissioner of India 
m the United Kingdom, London 
in Australia, Canberra. 
SUBJECT: --Pu~ciEase of Animals from Abroad. 

Sir, 
It has been estimated that during 1963-64 the Army will h a w  

to import 87 horse breeding brood mares, 216 MA Mule breeding 
brood mares and 24 Horse Stallions to meet the requirements of 
Army Studs. The exact numbers to be imported are, however, 
pending finalisation and will take some time to be finalised. A copy 
of the specifications of the various types of animals is enclosed.+ 

2. I t  has been decided to make limited trade inquiries in poten- 
tial markets through our missions in the respective countries, so 
that it may be possible to negotiate the prices, if advantageous to 
us, with the parties making the best offers. 

3. I am accordingly to request you to make informal trade 
enquiries from reliable suppliers in the area falling under your 
jurisdiction end advise the Ministry by the end of July 1963 a t  the 
latest about the potentially reliable suppliers along with their 
quotations a t  CIF Bombay/'Calcutta rates in pounds sterling,lIndian 
rilpees for various types of animals indicated above. No formal 
tenders need, however, for the present be called for and i t  is 
requested that while general publicity of the requirements may be 
avoided with a view to ensure that prices of the animals are not 
pushed up in the International market, you will however use your 
discretion in the matter and publicise this requirement to the extent 
considered necessary. - - -  "."- -.-..-..- - -----. ---- - 
@Not Printed. 



4. The CIF rateg will include the cost of transportation of the 
animals to India (Bombay/Calcutta), feed of animals enroute, 
ettendance during the period of voyage, cost of insurance for indivi- 
dual mortality among animals upto 7 days after landing and veteri- 
nary cover during transportation and also take into account other 
conditions enumerated in the *attached specimen form of contract 
which is generally used in such cases. 

5. We consider that it would not be worthwhile to send our 
selecting officers for making selection of animals in quantities of 
less than 250 animals to a country and as such we will like to con& 
der only offers of animals for a minimum number of 250 and above. 
The supplier may be requested to indicate the minimum/maximum 
number of animals that he can supply at rates quoted by him and 
the period during which the animals can be supplied. The Govern- 
ment of India would like these supplies to be completed and landed 
in India by the end of 1963. 

6. 11 you consider it necessary or advantageous, you may also 
pursue enquiries with the Government of the country concerned if 
they would be agreeable to make the supplies to us on a Govern- 
ment to Government basis and if so, on what terms and rates. 

Yours faithfully, 

(Sd.) S. R. GURUSWAMY, 
Under Secretary to the Government of India. 



ANNEXURE nr 
NO. A/30763/Q/RV-2/379-S/R/3/D(QS). 

GOVERNMENT OF JNDJA 
MINISTRY OF DEFENCE 

New Delhi, the 22nd June 1963 

The Embassy of India in Argentina, 

Buenos Aires. 

SUBJECT: -Purchase of Animals f rom abroad. 
Sir, 

It is proposed to import during the year 1963-64 M-4 Mules and 
GS Mules to meet the Army requirements of mules and 8 donkey 
mares, 14 donkey stallions, 87 horse breeding brood mares, 216 MA 
Mules breeding brood mares and 24 Horse Stallions to meet the re- 
quirements of Army Studs. The actual number of MA and GS mules 
as also that of the breeding stock are pending finalisation and will 
take some time to be finalised. A copy of the specifications of the ' 

various types of animals is enclosed*. 

2. It has been decided to make limited trade inquiries in potential 
markets through our missions in the respective countries. so that it 
may be possible to negotiate the prices, if advantageous to us, witb 
the parties making the best offers. 

3. I am accordingly to request you to make informal trade en- 
quiries from reliable suppliers in the area fallinq under your juris- 
diction and advise the Ministrv by the end of July 1963 at the latest 
about the potentially reliable suppliers alonq with their quotations 
at CIF Bombay /Calcutta rates in pounds sterling1Indian rupees for 
various types of animals indicated above. No formal tenders need, 
however, for the preqent be called for and it is requested that while 
general publicity of the requirements may be avoided with a view 
to ensure that prices of the animals are not pushed up in the I n t e ~  
national market, you will however use your discretion in the matter 
and publicise the requirements to the extent considered necessaw. 



4. The CIF rates will include the cost of transportation of the 
animals to India (Bombay /Calcutta), feed of animals enroute, 
attendance during the p e d 8  of vsyargr, sost of insurance for indivi- 
dual mortality among animals upto 7 days d e  landing and veteri- 
nary cover during transportation and also take into account other 
conditions enumerated in the 'attached specimen form of contract 
which is generally used in such cases. 

5. We consider that it will not be worthwhile to send our select- 
ing officers for making selection of anlmak in quantities of less than 
250 animals to a foreign country and as such we will like to consider 
only offers of animals for a minimum number of 250 and above. The 
supplier may be requested to indicate the minimum/maximum 
number of animals that he can supply at rates quoted by him and 
the period during which the animals can be supplied. The Goven- 
ment of India would like the supplies of mules to be completed and 
landed in India during the period beginning from November 1963 to 
the end of May 1964 and the breeding stock by the end of 1963. 

6. I am to mention in this connection that the Ambassador of 
Argentina in India has kindly conveyed to the Ministry of External 
AfEairs, Government of India, the readiness of the Argentine Gov- 
ernment to supply upto about 1000 MA Mules on FOB basis. A 
part of this supply i; likelv to be in the nature of a gift while the 
balance will be paid for. The Government of India arc anxious to 
accept this offer and are at present exploring the possibilities of 
arranging suitable shipping for conveving the animals from Argen- 
tina to India. I am accordin5ly to request that the market in A w n -  
tina in so far as MA Mules are concerned n a y  he explored in consul- 
tation with the Government of Argentina to effect the necessary co- 
ordination in the procurement. 

Yours faithfully, 

Sd/- S. R. GURUSWAMY, 
Under Secretary to the Government of India. 



O.T.C. 
CCB No. 4985 

Telegram : SECRET 

From: Foreign, New Delhi. 
To: Indembasgy, Washington D. C. 

Indembassy, Moscow. 
Indembassy, Paris 
Indembassy, Belgrade. 
Indembassy, Rome. 
Indembassy, Buenos Aires. 
Hicomind, London. 
Hicomind, Camberra. 

DTG JULY 
IMPORTANT 

No. 14688. 

Reference purchase animals abroad. Dr. GADDINI Rome has 
offered 1500 M.A. and 3000 G.S. Mules, Horse and Donkey Stallions, 
Horses, M.A. Mule and Donkey Mares as required. Before hal is -  
ing Government would like to know whether any offers received 
v:.r.t. Defindia letter dated 22nd June, 1963. If so uptodate position 
regarding supplies delivery schedules and prices offered be intimat- 
ed within next four days. 

MINISTER: SECRETARY: ADDITIONAL SECRETARY (SHRI 
H. C. SARIN): JOINT SECRETARY (SHRI S. S. L. KAKKAR): 
DEPUTY SECFETARY (SHRI S. SOUNDARARAJAN): MINISTRY 
OF DEFENCE (SHRI T. D. SACHDEVA-DEPUTY SECRETARY) : 
PS TO PM (2): SG : FS : CS : SS : JS & C: JSS: DIRW: ATTACHE 
NGO (2): CABINET SECRETARY: 
JOINT SECRETARY (SHRI K. S. SUNDRA RAJAN) MINISTRY 
OF FINANCE (EAD). 



ANNEXLTRE V 
O.T.C. 

Telegram : SECRET CCB No. 6580 
From : Indembassy, Buenos Aires 
To : Foreign, New Delhi. DTG JUZY 221,700 

DTR JULY 230.100 

IMPORTANT 

7mtinuation our telegram No. 16 of 17th. 

Reportedly reliable exporting firm offers at  least 1000 M.A. and 
G.S. mules at pounds sterling 85 repeat 85 each c.i.f. Bombay 
Inspection of animals by end August and shipment before 12th 
October. Details airmailed. 



Extracts from File No.  A/35062/Q/RV2, regarding purchase of 
animals f r o m  abroad during 1963-64 

* * * * .  * 
MINISTRY OF TRANSPORT & COMMUNICATIONS 

(Department of Transport) 

Shri S. S. L. Kakkar, Joint Secretary, Ministry of  Defence, dis- 
cussed this case with me with a view to ascertain whether the 
freight element of £ 35 in the c.i.f. price of £ 85 per mule was work- 
able or not and could be considered as genuine. There is no doubt 
that the freight rate of £ 35 per mule from Argentine to India is on 
the low side and as mentioned by Shri P. I .  Mehta looks very attrac- 
tive. Whether this freight is workable or not is difficult to state 
though one would be entitled to say that the rate is unduly low on 
account of the fact that in £ 35 the following elements are included 
along with others which are mentioned in para 4 of the Ministry of 
Defence letter No. A130763 /Q/RV-2 /379S/R /D(QS), dated 22nd 
June, 1963: - 

(a) Cost of feeding the animals . .  f 10 

(b) Insurance . . . . f 1--10sh. 

Thus the net freight after deducting (a) and (b) along with other 
' items mentioned In para 4 of the letter of the Defence Ministry 

referred to above would be £23.10 sh per mule. This would ordi- 
narily appear t o  be unworkable unless the shipowner concerned has 
a distress vcsscl on his hand and has been lucky enough to find 
return cargo or other employment for his vessel after he has un- 
loaded the mules. In the circumsbnces i t  will be appreciated that 
it is not possible to make a firm statement on the point whether the 
freight rate quoted is workable and genuine or not because wc have 
no knowledge of the other local circumstances and the existence of 
some of the factors detailed above which may enable the shipowner 
to carry the mules at the low rate quoted. 

For the purpose of record it may be mentioned that the U.K.- 
India fseight rate for mules for 20 and more is £110 exclusive of in- 



surance, feeding cost and medical attendance. Moreover, the quota- 
tion horn a continental &m has been of the order of E90. As these 
are Conference rates some allowance may be given for tramp rates. 
In any case, the traxnp rate would not be normally less" than 
665 exclusive of insurance, feeding cost and medical attendance as- 
against £23/10 or 625/- quoted. 

Sd/- NAGENDRA SINGH, 
26-7-1963- 

MINISTRY OF DEFENCE 



Telegram : 

From: Foreign, New Delhi. 

ANNEXURE VII 
O.T.C. CCB No. 5213 

SECRET 

T o  : Indembassy, Buenos Aires. DTG JULY 231800 

IMPORTANT 

No. 14696. 

Reference telegram No. 17 of twenty-second. Intimate telegra- 
phically likely proportion MA and GS mules offered. DG Shipping 
has intimated shipping cost' alone from Bwnos Aires to Barnbay 
pounds sterling 90 repeat 90 exclusive of feed and insurance. Please 
verify and confirm if offer of pounds sterling 83 c.i.f. Bombay cor- 
rect and genuine. Also quote f.0.b. price. Confirm animals will be 
to our specifications. 



ANNEXURE VIII 

O.T.C. CCB NO. 6670* 

Telegram : SECRET 

From : Indembassy Buenos Aires. 

To: Foreign, New Delhi. DTG JULY 241530 

DTR JULY 250325 
IMPORTANT 

Reference telegram No. 14696 of 23rd. Number of animals of 
required specifications, and .likely proportion MA and GS Mules, 
readily available will be intimatid within fortnight on completion 
spot survey being conducted by suppliers. Offer pound sterling 85 
c.i.f. and pound sterling 50 repeat 50 f.0.b. Exporting firm can 
arrange 1000 animal capacity ship thus cutting shipping cost. 



O.T.C. 
SECRET 

Telegram : CCB No. 5;Q4 

From: Foreign, New Delhi. 

To : Indembassy, Buenos Aires. 

MOST IMNEDIATE 

No. 14705 

Reference telegram 18 July 24. Our requirements 1500 repeat 
1500 MA and 3000 repeat 3000 GS mules. These defence require- 
ments very urgent. Necessary to enter into firm contract with re- 
liable supplier for assured supplies according to contracted dates. 
Indicate whether supplier experienced and reliable if necessary 
after verification from Argentine Government. Will he agree to 
supply our entire requirements by end 1964 at rates quoted. Far 
offer of 1000 mules what ship is he chartering. Indicate expected 
date of despatch. Send reply by Monday 29th on as many points 
as possible. 



ANNEXURE X 

O.T.C. 

SECRET 
Telegram : 

From: hdembassy, Buenos Aires. 

To : Foreign, New Delhi. 

DTG JULY 291800 
DTR JULY 300830 

IMPORTANT 

No. 19. 

Your telegram No. 14705 of 26th July. Supplier not repeat not 
experienced in export or procurement of animals. They mainly ex- 
port milk products. Firm's reliability informally confirmed by 
British Embassy, Buenos Aires Chamber of Commerce and Inspec- 
tor General of Justice with whom it is registered as a private 
limited concern. Shall telegraph additional information bv 31st 
July. 



O.T.C. 

SECRET 

From: Indembassy, Buenos Aires. 

To : Foreign, New Delhi. 

CCB No. 6907 

DTG JULY 311400 
DTR AUGUST 010150 

'No. 21. 
Continuation our telegram No. 19 29th July. PreUminary 

survey by suppliers indicates that about 500 GS mules 100 MA 
mules with assortment of other required animals could be avail- 
able for shipment in mid October. They have promised final figures 
and prices for other animals on completion of survey by 6th August. 
Suppliers unable to enter into commitment until October regarding 
further supplies. According to suppliers 1000 animals capacity ship 
available from Zappenfeld of Riede Mannstasse 6 Metten EMS West 
Gemnany. Name of ship and agents will be telegraphed on 6th 
August a s  also total number of animals for which suppliers are in 
position to sign contract for October shipment. 



MWEXJRE XI1 
MOST IMMEDIATE 
No. COM(GEN) 17/63 EMBASSY OF INDIA 

BUENOS AIRES 

JULY 23, 1963 
To 

The Under Secretary to the Government of India, 
, (Shri S. R. Gurumamy), 
Ministry of Defence, 

NEW DELHI. 
SUBJECT: -Purchase of animals from abroad. 

Sir, 
Please refer to the marginal noted communications on the above 

subject. 

1. Ministry of Defence? New Delhi, letter 
NO. A/30763/Q/RV-2/379-S/R/3/D(QS) 

dt. 22-6-63. 
2. Telegram No. 14688 dt. July 14. 1963 

from Foreign, New Delhi. 
3. Telegram No. 16 dt. 17-7-1963 from 

Indembassy. Buenos Aires to Foreign, 
New Delhi. 

4, Telegram No. 17 dt. 22-7-1963 from 
Indembassy, Buenos Aires to Foreign, 
New Delhi. 

2. Most of the reliable potential suppliers of the required anim-ils 
in Argentina are no longer inclined to treat our enquiries for pur- 
chase of animals on CIF' basis seriously on the plea, as previously 
stated by them, that they are unable to make any shipping arrange- 
ments for the animals from Argentina to India. In this connection 
your attention is invited to para 4 of our letter No. COM(GEN)24/62 
dated November 20, 1g62. Our enquiries from time to time tend to 
show that Argentina has good potential resources to meet the entire 



lnequirements of our Ministry of Defence for purchase of animals 
from abroad with proper spacing of deliveries. The only question 
to be thrashed out in this connection remains that of transport. It 
may be possible to fix this up by arrangements either with the India 
Steamship Co. or through Lloyds, London. 

3. In the present instance and with reference to your communi- 
cations referred to above, we have, however, received CIF Bombay 
quotations for the supply of 1000 MA and GS Mules. due intimation 
of which was sent to you by our telegram No. 17 of July 22, 1963 as 
a follow up of our earlier telegram No. 16 of July 17, 1963. A copy 
of letter dated July 19, 1963 received from the exporters, Messrs. 
Crawford, Keen & Cia. S.A. of Buenos Aires is enclosed for perusal. 
We have informally verified from the British Embassy that this 
British firm of Messrs. Crawford, Keen are reliable exporters. 
However, hitherto they have not dealt with the export of animals. 
Our enquiries indicate, however, that they are capable of handling 
this job. It would also seen from their offer that cot only are they 
in a position to supply a good number of animals immediately, gene- 
rally in accordance with the terms and conditions and specifications 
of animals set out by the Government of India, but, with proper 
spacing, are also in a position to meet our full Defence require- 
ments. 

4. You are requested please to inform us urgently as to whether 
or not you wish us to pursue this offer with Messrs. Crawford, Keen 
& Cia. S.A. 

5. With reference to para 6 of your letter of June 22, 1963 men- 
tioned above, you are requested also to kindly inform us whether 
you still wish us to pursue the matter concerning the supply of 1000 
hdA mules on FOB basis with the Argentine Government. If so, you 
may like to let us have some more details as to the talks held so far 
between the Ambassador of Argentina in India and the Ministry 
of External Affairs. We should also like to know in this regard 
whether the mules to be sec&ed from the Argentine Government 
are presently iq use with them or whether these are to be procured 
from the open market. 



Enclosure to Annexore to XII 
CRAWFORD, KEEN & CIA. S.A. 

COMMERCIAL, INDUSTRIAL INMOBILIARIA 
Bzlenos Aires, July 19th 1963 

Gen: Tara Singh Bal, 
Ambassador of India to the Argentine, 
BUENOS AIRES. 
Your Excellency : 

wd are in a position to offer the Government of India 1,000 MA 
and G.S. mules which will be ready for inspection by the end of 
August. These mules will be delivered C.I.F. Bombay with insur- 
ance covering seven days after arrival; and, during the voyage there 
will b& special veterinary care. 

The price of each animal C.I.F. Bombay will be £ 85 - - English 
currency. 

Payment. It would be appreciated if we, as shippers, received 
80°% of the total cost at the time of embarkation. 

Time factor. If the offer is accepted we would like the Indian 
Government Inspection Officer for their selection to be here about 
the beginning of September so that the animals can be shipped from 

se we this country by October 12th. This is rather important becau- 
have a change of government on that date which mav cause ex- 
change fluctuations. 

We can also supply brood-mares, donkeyb stallions. etc.. but is 
impossible to give the cost at this time, although it would be done 
within a week or two. It  is essential to have a batch of 1,000 ani- 
mals for each shipment and mules can be replaced by other ani- 
mals if necessary. 

It is estimated that there are enough mules and other animals 
in the country to supply the Indian Government's requirements 
.for 1963164 a t  the prices around those of the first shipment, unless, 
!of course, when there are violent fluctuations of exchange. 

We have the honour to remain, Sir. 
Yours sincerely 
CRAWFORD, KEEN & CIA. S.A. 

COMMERCIAL, INDUSTRIAL & INMOBUSARIA 



ANNEXURE XIII 

O.T.C. 
Telegram. 

From : Indembassy, Buenos Aires, 
To : Foreign, New Delhi. 

DTG AUG U61700 
DTR AUG 070600 

IMPORTANT 
No. 22 

Continuation our telegram No. 21 July 31st. Suppliers willing to 
sign immediately contract for shipment in second half of Septem- 
ber to Bombay following animals:- 

597 GS mules, 100 MA mules, 216 MA mules breeding brood 
mares and 87 breeding brood mares. 

Prices of all the animals c.i.f. Pounds Sterling 85 each. To the 
extent that more MA mules are available these will replace GS 
mules if so preferred. Selecting officer to arrive here by end 
August. Suppliers will meet his actual expenses in Argentina. 
Telegraph if contract be signed. 
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8 Do. 

87 Do. 
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SECRET 

Copy of telegram No. 14729 dated 13-8-1963 to Indembassy, Romer 

REFERENCE YOUR TELEGRAM 38 OF AUGUST 5(.) 
GADDINI'S OFFER WITH MODIFICATIONS AS AGREED BY 
HIM ACCEPTED BY GOVERNIVIENT(.) D m  CONTRACT BEc 
ING SENT BY BAG(.) PLEASE CONFIRM IF' 18TH AUGUST FOR 
FIRST SELECTING OF'FICER TO ARRIVE ROME FOR SELEC- 
TION OF ANIMALS IN ARGENTINA STANDS(.) 



SECRET 
Copy of telegram No. 14720 dated 13-8-1963 to Indembassy Buenos 
Aires. 

YOUR TELEGRAM 23 OF AUGUST 11(.) 
AS ARGENTINE FIRM NOT WILLING TO ENTER INTO FUTURE 
COMMTTMENT FOR SUPPLIES OF ARMY'S URCENT REQUIRE- 
MENTS OFFER NEED NOT BE PURSUED(.) 



WEIKUBEXVI I  
Conpdeneid/Mottt Immediate 

No. Com(Gen)l7/4S. 
EMBASSY OF INDIA 

BUENOS AIRES 
August 20, 1965- 

The Under Secretarg to the k v t .  of India, 

l k t h b t q  of Defence, 
NEW DELHI. 

S&:-Purchase of Animals from Abroad. 

Please refer to your telegram No. 14730 dated August 13, 1963 on 
the above subject. 

2. The suppliers Messrs. Crawford; Keen & Cia. S.A. have since 
addresged another communication to the Ambasador containing an 
offer for the supply of Government of India's entire requirement of 
animaln during the period 1963-64. Their letter dated August 20, 
1963 is sent herewith, in original, for your consideration. You may 
like to compare the prices quoted by Messrs. Crawford, Keen with 
those received from other sources and intimate to us immediately 
by telegram your reaction to it. 

Yours faithfully, 

Sd.1- H. K. W A N ,  
Second Secsetacrty. 

20-8-1963. 



SAN MARTIN 232 (R.4) 
CRAWFORD, KEEN & CIA S A  

COMMERCIAL, INDUSTRIAL & INMOBILIARIA 

DIREC, TELEG "MULCAHY" 
BUENOS AIRES, August 20th, 1988. 

General 
Tara Singh Bal, 
Ambassador of India to the Argentine, 
BUENOS AZRES. 
Your Excellency: 

We are in a position to supply your government with the follow- 
ing animals, subject to your Veterinary inspection, C.I.F. Bombay. 
Price per unit is appended: 
Donkey Mares 8 L 126.10 

Donkey Stallions I 4  L 1P.m 
Horse Breeding brood mares 87 125.00 

U 4  Bmding brood mares 216 4 117.10 
Horse Stallions 24 205. ro 
hL4 Mules I .so0 4 109.00 
GS Mules 3 *om I03 I s  

Shipment will be effected between November 1- and July 1964. 
The animals will be shipped with insurance covering up to emen 
days after arrival at the port of discharge and are under veterinary 
care throughout the voyage. 

Demurrage due to lack of berthing, or unloading facilities, at the 
port of discharge shall be met by the G.O.I. It is also understood 
that all Custom charges, duties, etc., at the port of discharge shall be 
met by the G.O.I. 

The prices are higher than previously quoted due to the G.0.I.k 
insistence for a contract covering total number of animals needed. 
kieo because we had a much cheaper freight rate fw our original 
offer plus the fact that on account of heavy demand for live cattle 
abroad has further increased rates for Uve animals. 



Pre-selected animals will be concentrated at four or five places ln 
the country for Anal inspection of the G.O.I. inspecting oficers. It 
is requested that the hqecting o#FIoer/s be prom* in their arrival and 
speedy in their selection of animals to avoid unnecessary delay at the 
port of embarkation. 

Time to commence on arrival of the vessel at the Discharging 
Port, whether in berth or not. Discharging to be completed within 
48 hours consecutively, after arrival of the vessel, Sundays and Holi- 
days included. After the expiration of the above mentioned period, 
the feeding and care of the animals to be for receiver's account. In 
au& the animals are not disembarked within the established time, de- 
murrage must be paid at the rate of U$S. 1.200.-, or the equivalent 
in E sterling transferable, per day or pro rata. 

Ship owners agree to accept the amount heeded for payment of 
Port Dues, taxes, etc., while in the port of Bombay in hdian  Rupees. 

A "red clause" should be included in the corresponding Letter of 
Credit, or payment order, to cover expenses incurred for the purchase 
of animals up to 20 per cent of C.I.F. value, and for forage to the 
extent of 42 4. per head for the journey and other incidental ex- 
penses, such as payment of veterinary surgeon and groom, both 
contracted for the voyage. 

The Clause .Q of the charter party demands an irrevocable L C. 
for Us. 75.000.-which will be in part payment of the freight but 
this will not be necessary if the G.O.I., or any of its agencies appears 
as charterers or guarantees performance of charterers. 

Our quotations are based on present ex-change regulations; should 
the Argmtine authorities enforce new regulations prior to the com- 
pletion of shipments, any difference thereby arising is for the account 
of the G.O.I. 

Yours sincerely, 
sd. I-. 

CRAWFORD, KEEN & CIA. S.A. 
COMMERCIAL, INDUSTRIAL & INMOBILIARIA. 

P.S. Our offer fmm the Ship Owners k good until the 26th 
inst. h m w e r  we do not doubt that it could be &ended 
until September 2nd. but we would appreciate an answer 
at your earliest convenience. 



O.T.C. 

SECRET 
Telegram 

From: Foreign, New Delhl. 
To : Indernbassy, Rome. 

CCB No. 6373 

DTG SEP 071955 

IMPORTANT 
No. 14763. 

From Defence. 
Reference your telegram No. 49 September 2nd. Ascertain whether 

GADDINI agreeable to exclude Argentina from the scope of his res- 
triction on the Government of India to enter into contract for the 
supply of animals if the number of mules to be supplied under the 
proposed contract is reduced by 1000 one third of which would be 
MA rest GS mules. Govenunent have an attractive offer from Argen- 
tina for supply of animals. In case GADDINZ not agreeable to above 
and if commitment already made for the proposed contract with him, 
orally or in writing, further action to sign the contract as per draft 
may be completed. Cable reply by 10th September. 



A N N E m X I X  
O.T.C. 

SECRET 

From : Indembassy, Home. 
To : Foreign, New Delhi. 

D m  SEPTEMBER 101220 
DTR SEPTEMBER 110330 

No. 51. 

For Deflndia. 
Reference your telegram No. 14765. 

GADDINI not agreeable to exclude Argentina from the scope of 
the raBtsicticm on the Government of India to enter into contract for 
the supply of animals for the present. He is prepared to leave the 
matter open for the supply of animals to be effected from Septemoer 
64 to December 64 on the condition that a fresh contract will have 
to be negotiated and pnces fixed separately. GADDINI anxious to 
have the contract signed before the next selecting ofticer arrtves 
here. Wire instructianx - - 



AwmxumXX 

O.T.C. 
SECRkT 

hmn: Foreign, New Delhi. 
To : Indernbtmy, Rome. 

DTG SEPTEMBER 111'160, 

IMPORTANT 
No. 14770. 
Prom De0ndia. 

Reference your telegram No. 51 dated September 10th. As already 
advised in our telegram No. 14765 of September 7th action to sign the 
pxqmed contract with GADDINI as per draft should be taken and 
completed immediately since GADDINI is not agreeable to our pro- 
posed amendment. Confirm necmsary action taken. 



MA MULE GS MULE DONKEY STALLION DONKEY MARE 
PlnicuLn of CQu- 
ntrY/Supplier for FOB Price CIF Price FOB Price CIF Price FOB Price CIP Price FOB Price CIP Price 
whicb tcnden invi- 
oed 239 I350 3 I I 

I D .  Bmilio 
Glddiai. Via IV 
Novcmb;e, 152 
ROMA . . J;94 

3. Ia IbkmKca, vin- 
aurro vio Ugo 
P M o ,  No. 2s 
Chicatti (Agri- 
pnm) . . E 119 

Rs. 1595-213 ",=&Vp"m 
w . i ,  NO.. 40 - (Alln- 
galto) . . Lit 210000 

Rs. 28aa 

- - 

Rs. 1880 

Rs. 2386-213 

Lit 3 ~oooo l.it 172500 Lit 272500 Lit 262500 Lit 363000 Lit 90000 Lit 1- 

Rs. 2300 RJ. 3700 Rs. 3500 RS. 4900 &. I100 b. 2600 









(ALL RATES ON C.I.F. BASIS) 

(Contract datd 14-9-63) 

SI. Name of the country and MA GS DONKEY DONKEY HORSE MAMULE HORSE RrmPrk 
No. Supplier8 j MULES MULES STALLION4 MARES BREED- BREED- STALLIONS 

ING ING 
MARES MARES - 

I 2 3 4 5 6 7 8 9 10 

I ITALY 

Camm.GipsCmKBrscdvoli 160 

Dr. Giddini of Rome . I45 

2 ARGENTINE 

Sawfad, Keen & CIA . 85 

3 AUSTRALIA 

WriglnSzntnocnCa . . . 

FnakFotdGnnpnp . . . 
A- & &tern Co. . . . 





APPENDIX n 
A 

MINISTRY OF DEFENCE 
Public Accounts Committee-Consideration of Audit Report (Defence 

Services) 1965 by Sub-Commfttee-Para 7. 
Further additional information asked for isr Lgk Sabha Secrettiat 

Office Memo. No. 2/II/W65/PAC dated the 5th March, 1966. 
( 1 )  I t  ha6 been mentioned on page 9 of the note furnished by the 

MinQtry that a Technical Oficer had visited Argentina on a 
previous occasion for the purpose of selecting animals-aminst 
an earlier contract made with Dr. Gaddini. A copy of the report 
submitted by the Technical O B e r  may be furnished. 

A copy of the report submitted by Lt. W. P. N. P. Nayar is 
enclosed (Annexure I ) .  
( 2 )  Annexura XIV t o  the note contains information regarding con- 

tracts concluded with Dr. Gaddini from 1960-61 onwards. In 
case any contracts had been concluded with the psrty (Dr. 
Guddini of Italy) earlier than 1960-61, the particularr thereof 
m y  also be furnished. 

Prior to 1960..61, only one contract was concluded with DL Gaddini 
of Italy, parkiculars regading which are enclosed in the otatement 
attached. (Aanexun 11.) 
(3)  A revised statement giving the following additional detcrils of the 

contra& concluded with Dr. Gaddini may be furnished: 
(1) The price$ at which arinrals were purchased agdnst each 

of the contracts; 
(Li) the pluces from where animab were obtained by Dr. Gad- 

dini; and 
@ll) the naethdd crdopted for concluding eontrnct mainly, whe- 

ther by inviting global tenders, limited enquirier or 
through private negotiations, m y  be indicated. Zf the 
contract was concluded on the brrsis of tenders it mw be 
indicated whether the o fer  of Dr. Guddini unrs the h e # .  
If not, details of the other o#em received for m h  #maat 
mczy be furnished. 

(i) The prim at which animals were purchaamd ~gaiast eadg 
of the contracts are shown in Annt-cxure XIV to Apeendfr P .d 
A n n e m  11. 



(U) 'Ib numbers g& mimels obtained by Dr. GocZdini from the 
various muntrrieq for supply against the various c o ~ t k c t s  'coricludc 
ed with him, arc! sh6w.n in A n n & ~ ~ w e  in. * 

(iii) For the contracts concluded till 196243, our Missions abroad 
were asked to c+l\ fpr tenders from reliable suppliq9 qqd 
ceipt of the quitations contracts were concluded after' 
to obtain the best possible prices. As already stated in the main 
note, in 1963-64, fie Missions were requested tr; %i$e @$t,# trade 
enquiries from &tentially reliable suppliers witholrt maklng undue 
publid@ about our requiixments. &gotietiom were conduded IM 
n r .  Badctini and the contract dated 14th September IW firra: 
iw. 

Xn IWbSB-.liQ the mntrgct Dr. G ~ d h i  was for the supply Cd 
WA W*, ES yules ax4 donW staHiow. The quotatian .from 
&genU~q b n  was W F ~ ~ W  as the .mice qwkd was mbject tQ 
change and the firm was also not giving full insurance covq as 

the lesser 
te Dr. Gnddiiri was less tbop tkah w 4 W  WRVW We &P m b 1 e  
to 4be kdiAq b* if. ihe; Cnntract for a dbe tbw c&a,Fim hq4 
bsen w d W  wiUr them. A cnmparaiive ~ t a t q ~ ~ A  lyf ~ W i o w  
mdwd in r w n p e  $0 the ftnaujris%n made @ $W-R(1 is e p c l W  
f Annexurn W )  . 
w L!Wl* w wY9ct W* &P. 

e w y  9f e w s *  w W'!Iles .3f?Q 

(Annexure V). The Spanish firm's 
MA Mules and GS mules. But they ~~ b rp@ScatdPru Q9d M@ d WWJ& *hi.* W* W mpt- 
r b f c ; ~ s r u r W i o o O f t h e ~ w u , ~ % ~ .  
armhod8Pgsriradrl>qut*Zclhglm~OQ*r#1'WI) .bi*  
they had been informed that i t  was not pmposcd to s w  
the infurmation, taking into account their background and 

iepq iq pe supply of animals. Smce the quotation 
had been received even in sdte of the reply scnt to - b sfa€8rl~~~eP(, ,+I@ AUSbPw 'YPJll! 'ignored 



196142: The statement at Annexure XXI to Appendix 11 gives 
the details of quobtions originally received. After negotiations the 
final prices accepted by Dr. Gaddini were as follows:-- 

MA Mules . .  El29 
GS Mules . .  £120 

' Donkey Stallions . . E 226 

Donkey mares . .  C165 
The original quotation of Dr. Gaddini on C.I.F. basis, was the chea- 
pest in respect of GS Mules and+ MA Mules of which we required 
large numbers. Donkey Stallions and donkey mares to be purchased 
were only 3 and 11 respectively and the quotation of another Italian 
firm was lower than that of Dr. Gaddini for these two categories. 
However, since the total cost was less and the prices had further 
been reduced, in negotiations, a contract was placed with Dr. Gad- 
dini. 

1962-63: In the case of horses (Coach Horses, Saddle Horses, 
Horse Stallions, Horse Breeding Brood Mans and MAMB Mares) 
limited trade enquiries. were made to ascertain from the markets 
abrmd, the prevalent prices, so that competitive rates might be 
negotiated. In the case of GS Mdes and Donkey Stallions, the 
Missions were requested to obtain quotations. 

On a comparison with the rates offered by the Polish Authorities, 
it was found that the rates of Dr. Gaddini were cheaper in respect 
of horse categories. The requirements of saddle horses wen,  haw- 
ever; very much larger and hence apart from a contract for 1.000 
horses with the Polish authorities, a contract for 315 saddle horses 
was concluded with Dr. Gaddini on 10th November 1962. Tn this 
contract was also included the supply of 5 Coach Horses, 23 HBB 
Mares and 11 MAMB Mares. Later, with the necess~ty to obtain 
larger number of mules ta, equip our Mountah Divisions, the order 
for saddle horses was replaced and Dr. Gaddini was asked to supply 
272 MA mules at  E 145 each. 

The rates of Dr. Gaddini were the bwest in respect of Donkey 
stqllions,'MA and GS Mules and the numbm fn these categories 
included in the various contracts ore shown in Anlzexure 2UV to 
Appendix I. 



Report on Deputation of Lt. Col. P. N. P. Nagar ADRVS HQ Southern 
Command to Italy, Spain, France, Argentina and Cypnw in con- 
nection with selection and purchase of animals fm the remount 
and Veterinary Corps. 

Introduction 
1. L t  Col. P. N. P. Nayar was originally deputed to assist Brig. 

R. K. Sethi, DRVS Army HQ on selection and purchase of 935 GS 
Mules from Italy. Accordingly, he accompanied the DRVS and 
arrived Rome on the morning of 18th October, 1962 and since then 
he was assisting Brig. R. K. Sethi, the senior selecting officer on p w  
chase till 5th December, 1962, when the latter left for Baghdad on 
completion of purchase of 935 GS Mules leaving Lt. Col. P. N. P. 
Nayar behind to select and purchase another consignment of 440 GS 
Mules. 

Terms of Reference 
2. In the meantime, due to the emergency in India, our require- 

ment of animals was increased and hence the period of deputation of 
Lt. Col. P. N. P. Nayar was extended to 226 days and he was further 
assigned with the selection and purchase of the following category of 
animals:- 

(a) Coach Horses . . 5 
(b) Horse breeding brood mares . . 23 
(c) MA Mule breeding brood mar- . . 11 
(d) MA Mules . . 1500 
(e) Additional MA mules on cancellation of 

original contract for 315 saddle horses 
from Argentina . . ,272 

( f )  GS mules A n t  allotment .. 440 
(g) GS mules second allotment .. 500 
(h) Additional allotment of GS Mules . . 150 
(j) Balance of Donkey stallion . . 5 

Total .. 2908 



Method of Selection for Purchase 

3. The method of selection and purchase adopted by the ofacer 
was on the same lines as was done* b,,Brig. R. K. Sethi, which has 
already been indicated in his &port. There was no deviation from 
this metQod except that MA Mules were also presented along y i th  
the GS Mules by the supplier. Mules which were found up to MA 
specifipation And passed fit in d l  othe'r respects were accepted as 
MA. I'f animals did no't come up to our sta'ndard measurements and 
also to ccnformation, the same were accepted as GS. Therefore the 
selecting officer was able to select a large number of good GS Mules 
which were slightly below the standard of MA. 

4. In 'order to procure such a large number of animal's, Lt. Col. 
P. N P. Nayar had 'to visit variops place= in Italy. Sicily. Spain and 
F*re frequently fdr ieledtion of anihals. 'kin'ce it wis  found very 
difftcult for on; 'sklecting officer to work single handed and to com- 
plete the quota of purchases, IdIajor Karin Singh was detailed as 
Asstt. Selecting Officer to assist Lt. Col. P. N. P. Nayar. Accordmgly, 
Major Karan Singh arrived kPpe in the 2nd week of January, lm3, 
and remained till th'e end of May, 1963. 
Number of Mules Inspected at Various Places 

5 .  Finding that MA mules were getting scarce in Italy and S i d y  
the supplier had to tap various other' sources for supply of MA 
mules. m e  main source o? sheply of 'MA mules was from Spain. 
The 'mules were bred by the f f h e r s  in f i e  northern i'egion of Spain 
aiid fh'e soutliern p M s  ok FFalicetthat is on 6 t h  sides of the Pyremes. 
But very few fnules are bred ow the sbuth of krance where from 
the selecting officer procured hardly 74 mules which werc quite 
healy, well built and strong possessing good bone The shb-suppller 
used to contact breeders in these areas and collect mules at  a cen- 
tral place for presentation to the selecting officer. No doubt Spain 
mules were frcsh, young, strong and sturdy with good conforma- 
tion, 6one and action, whereas majority of mules in Ttalv and Sicilv 
were put to kork at their earltr age 'betuieen the ages of 18 and 24 
months. A list df vai)ious countries vidited fbr gelection and Dur- , - chase. . ~ f  anlmals wbth number of mules pf&&ted and purchased 
in each place is given as Enclosure 'A' to this repart. 
Araent ih 

6. In the month of No-yqnber 1962, q,cqntract was executed bet- 
ween the Government of India a, d Dr. Gaddini for; the supply of 5 
ccwh 'hoxes, 315 saddle horses, 2 "s 'horke Lbreidhg b r d  mires and 
11 MA miife -6feeding brood mares, but due to the emergency, the 

I t i J  6 contract bf daddle horses was cancelled and instead Dr. Gaddini was 
asked -6 -izppfy. MA Mules for the said amount of the contract 
which worked out to 272 MA Yules. Originally Dr. Gaddini had 



made wra-ntia with thr 8uppUen in Aqp~tiar fat promue- 
rrrent of 316 saddle haham, but subsequently switched on to MA mples. 
Therebra, he afrwipmenta with MIS (Z2pusen, a Duljlh 
Shi~ping  Company, for shipping approx, 400 MA mules ia Sg 1%. 
Athene. 

7. Lt. dot. P. N. P. Nhyar wm also detailed to proceed to Argentina 
fur selection of MA mules, horse and.MA mule breeding brood mares, 
end coach horses. He arrived Butnos Aires, on the evening of 7th 
February, 1983. the following day he interviewed General Tara 
Sinqh Bal, the Ambassador and First Secretary Indian Embassy 
Buenm Air@ and dfswssed with them the method of procurement 
ewi twring in that country. On the morning of 9th February 1963 
Lt Col. P- N. P. Nayar proceeded to Enterios to select Brood Mares 
from one of the biggest farms lorated in that region. 

H. The method of collection, presentation and selection of animals 
f w r n  Argentina was entirely different from other countries as the 
anlnials were bred at liberty and left in'the wilderness in the farms. 
Bwng the first purchase fmm this country, it would be interesting to 
give a Iltt:,* history about thm country and its cquin? wealth. 
Argei~tma is the 8th largest country in the world, 4th largest in 
America and 2nd largest in area and population in South America. 
It covers an area of 10,72,745 Sq. miles or 29 per cent of area of 
E t : n ~ y  and it is 275 miles in length from North to South and in 
ccrl+in p l a w  980 miles wide. Because of its vast area, the country 
ha3 iart:e extehsiom scattered dl over varying from 500 to 500,000 
acres of land and most suitable far equine breeding. 

9. Arqe!~tina Is enormously variable both in its type of land 2nd 
in its dlrnate which ranges from the greatest heats of the Chaco 
f i m a  the plewant climate of Central Pampas to the Sub Antartic cold 
nf thrb fJathogonlan. These variations of land and climate reflect as 
It must be in the lives and aetlvities of ~ t s  people and its lives!dc 
The cnurllry gives o w r  to arable and pastoral farming, is monw 
tnt~ously level except ;n Enterios where it is rolling land. It is 
omnfchlng to trawl mile after mile and see no brook or river and b 
lc 1111  that one could drive 100 miles in  some parts without meeting 
( 1  ~ I : I  manent water course. As a result the farms are lo.-tated k r  
and  *\.,de and many of the farmers posses.; land varving from 1,000 
to  H.tMh3 acres of land. Many of the farms can be mmgarcd to the 
~ 1 2 ~  of 2 k, 3 Z'cheits 6f r w  counttp. The selecting omcer had to 
aovet r dtstatrtv af abnrlt 10,000 RM by road and about 1,500 KM by 
private airtcrah. NW are there ponds or pools save in time of un- 
umad r8M whm shatlaw pmb apw!'Ar. Wirtd mil! pumps stand in 
tlre fields and *' thoh radhte lines of galmnised iron trough 
for cat*, hMm,  MU^ nnd Ir3heep and thts is the nuin water 
wpplg, and they Whk m and when Tkeg requ*. 



10. Fields are fenced into very large potmros or pastures of 100 
to 5,WO acres each. Horses, Mules, cattle and sheep usually graze 
in the same pasture. The fences are wired and well built at great 
cost, for all wood is brought krom the northern forests. The posts 
are mostly of "Quebracho" a special wood is hard and heavy as stone 
and very durable as such it is not easy for the animals to break open. 
The wires pass through the posts and are absolutely taut, these are 
run through upright sticks and stays that space them the proper dis- 
tance apart. There may be one barbed wire or no more. The gates 
are wide and strong and seldom drag on the ground. Because of 
these facilities of pasture and large area to run about, animals remain 
in open right from their birth and run about throughout the farm 
and thus compelled to have good exercise and grassing facilities. 
Consequently they all grow up well with well developed muscles 
and good action. Since they get plenty of exercise at their young 
age their development of bone is also good. 

11. It would not be out of place to mention something about the 
mule breeding in this country. During the reign of colonial era, the 
trade of the area was with Bolovia and Peru rather than with 
Buenos Aires which was little more than a garrison and a smuggling 
port and trade was almost entirely in mules for the mining areas of 
the North. The mules were bred mainly in the plains between 
Rosario, Santafe and Corodoba. ~hese 'were  driven only first to the 
irrigated pasture land, Corodoba, Santiago, Delestro and Tucuman 
and next to the irrigated "Valles" land Salta and finally into the town 
of Salta for the great fair in February and March at which they wen? 
traded for silver or for imports through Lima. At the end of the 
summer rains, they were driven in the mountains and Argentine 
mules-teers .trecked home. Salta traded more than 60,000 mules a 
year, and was the North West Coast Commercial centre for mules 
untii the beginning of 19th century. Salta is now of little importance. 
It is reduced to trading of maize and wheat of the "Valles" and 
also in wool and salt of the Uplands. Mule trading is slowly dying 
out except in the Province of Buenos Aires, Rosario, Santafe and 
San Luis, Mendoza and San Crfstobal. 

Mule Breeding 
12. Mules are bred at liberty and mule breeding mares In 

majority of the farms are of better quality and of good size as corn- 
pared with other countries. The donkey stallion is left loose to run 
about with the mares. I t  appears that the stallion power is 
gradually deteriorating. It was noticed that the few of the donkey 
stallion were small in size and not of very good quality. As a remalt 
majority of the mules were of small ofie i.e. below 14 hands (Not 
up to MA standard) although they poesefsed many a good points. 



Mule which measured 14 hands and over in height had invariably 
65" rind over girth and minimum of 7" bone. Mules are well 
developed *with good conformation except for a little long back. 
They posseus well developed muscles and well opened up chesb and 
good action. One can hardly reject a mule for its poor action. 
After measuring a large number of mules it was felt that most pro- 
bably our specification for MA mules may be based on the standard 
of Argentina mules, for it was observed that if a mule measured 
over 14 hands to 14.3 hands, it had proportionate girth and bone to 
its proportionate height. 

13. Horses are also bred on the same lines as mules at liberty. 
The horse stallion is let loose to run along with the mares, the 
breeding is done with no control at the same time the farmers knew 
the pedigree of the young stock as only one stallion was permitted 
to run with mares. Foals are left with the mares to run about in 
the open, therefore they get their full all round development. Many 
of the horse stallion and mares have good action and none lack In 
stamina. The bone is well developed and they look bright with full 
of vigour. 
Selection and P u t c b e  

14. The farmers requires previous notice for collection of ani- 
mals from farious sectors of their farms to a "Coral" which is nothing 
but a protected large paddock constructed by a wooden post and 
usually centrally placed at the HQ of the farm. Riders ride cross 
country and drove homes and mules in groups to "Coral" where they 
had facilities to pick out particular animal and place him in 
"Mengha" which is a long narrow wooden structure. "Mengha" is 
fully flanked on both sides with strong wooden planks. As such 
the animal cannot jump out or kick from sides. At the exit of the 
"Mengha" a closing device exists, which is manipulated by means of 
a moving rod which when pulled down automatically catches the 
animal at its neck and this keeps him under control. The animal's 
head protrudes out of the "Mengha", rest of the body r em~ins  inside 
the mcngha. Immediately, a halter or head collar is put on its bead 
and the animal is tethered on both sides and thus controlkd. Sn 
few cases, if the animal is very vicious a twitch is applied to  control 
him, or animals are sometimes blindfolded. In many of the catm, if 
the animal stands quiet the catching device is removed from its neck* 

15. Bcddes the methods described above for restraining animals, 
another method employed by the farmers is to lash animals from a 
horse back. The lashing is only employed in case of rogues which 
do not enter in the "DAengha" even by puBfstent driving and coaxing. 
In auch cases ddem nan .ftcr the anirmrl inside the coral, sSngle 



h h d a m l 4 a s k a r t h e s ~ & i o h ~ a b s e L a o t e t i t s e a d .  Zhe 
1- hgbt is threw round the said which ~rutometioalb hem 
him tzghtby, The other sgel -ef #e mpe is tied te the saddle d the 
Ms. The rqpe em@& jr made out ef leolther which 6s soft a d  
thim but is very strsn~g. No sooner the h t  gets into itE neck, tbe 
animal & r m  to ~truggle and run away, but at i s  pulled by the Wse. 
Io. nrany oases, %he animal falls aa the soft & w a d  and the groom 
immediately puts a halter and .secures the animal and kies to pull 
him $0~4Bly either iato the "Mengha" or lethes him to a central 
post which is strongly placed at the centre of the "Coral". The 
lashing method is not generally advozated except in the case of w r y  
W o u s  jumpers ar kidrers. 

18. Animals are measured inside the "Mengha" and examined. 
To facilitate correct measurement, concrete or paved basement 
existed in the 'Zhlengha" failing which a wooden plank was placed 
on the ground to a uniform levelled surTace. From the near sid: 
of the "Nlen&a", a wooden plank was removed to facilitate measure- 
ment of the shank. The selecting offirer had to kneel down and 
slowly approzch the leg when the animal stood quiet and thus 
measured its bone. Girth measurement was not so difficult as the 
tape could be passed from its back and pulled down just &hind thc* 
withers for it measurement. Wooden measuring stick was of no 
use as it used to get broken within a few minutes. Onlv a metal 
s+,ir.k was me8 for measuring its height 

17. The selecting dfficer as already stated, visited Entwos  and 
&d 7 horse breeding b o d  mares and 3 AQA mule breeding brood 
mmes w t  d 165 mares. No coach horses coi~ld bc selected as hnrue: 
.of pnre hay colour and our standard were not availebto. It wx; 
possible b complete the quota of brood mares but d w  to lack r)f 
.time and inclement weather conditions some of these farms could 
net be ~ is i ted .  3 MA mules bteeding brood mares of god sim md 
quahty which wtn sehcted a t  the last moment, arrived Rosano 
alter the dcpartm of tin ship hence could ~t be loecl~d. Thr 
seiectinh d mbl)ea was cahtihutd In I& prO~in~t? of San h r s  
Ekunos Aims, Slcltafe and San C14stoba3. A6 t b s e  gdsce~ were 
situated far a d  Wide and cover long daarCa~~ea the se l~ct ion of am- 
maJs was lit& Wasdeal. Btnides cd&thn, presmtnthn of malt-s 
abo took time and thus the pognsa of sehtion was little slow. T ~ P  
Weetion w s  d M t e e l  till 18th N k c h  1WP7 and the atkcti* OW,!. 
was able to complete selection of 266 MA mules only. Thc shlp 
btesu~ Atketre ww; mgaqed by Dr. Qddtai, )rM tbe tap49 of about 
Q)8 md*, w W m s  the oBc* wag ablt Ibb parchme d y  
288 M A  mules and 10 b d  mam. Snoe #re fall b a d  d MA rnwti6~ 
~ ~ ~ ~ ~ ) u l a ~ ~ t i t e ~ o r d h u r t l s W p , ! # ~ S r n a h  
wan!rrdaoseketdwaSlJtemt.  @bat,-s~ls~pwh 



1'8. m hiding 'of muids at 12tkakf0 wh Wrkn &@kd, nul& 
'Crrere broughk .tqr trVlcks f& vhrious fhrms to part 12osnfio wheh 
they had unloading facilities into paddocks and "Mhghas" which 
were well constructed in a cooperative basis for the accommodation 
of untrained animals: A long gangway existed in the jetty for 
loading these animals into the ship. Mnles were firstly collected in  
the large paddock where they were driven into small paddock in 
batches where from they were driven through the gangway led by 
a leader pony which was a quite experienced leader for loading t h e e  
bi ld  mules. There was absolutely no confusion and n o  accidents in 
loading. h a d i n g  was completed within a period of 4 to 5 hours and 
the anlmals were quite comfortab1c in the ship. On 23rd March 
1663 Messrs Athene was loaded with 257 MA Mules and 76 G S  mules 
and 10 brood mares thus totalling 343 animals as against her fall 
capac~ty of 450. h addition Dr. Gaddini selected 10 MA Mules far 
Italiarl Army, which were also loaded in the same ship and the ship 
sailcd cx  Rosario on 23 March 1963 to h m b a y .  

A list showing the number of m&s presented and selected f d  
Lh~s country 1s given as Enclosure 'B' to  this report 

19. 'I'hc selecting omcer returned to Buenos Aims on 24 March 
1963 and  met the Anbassador Indian Ernbas.sy, B m o s  Aims with 
whom he diwusstd thc details crf purchases and loading. On the 
ndvisc of the Ambassador, Indian h b a s s y  arranged an interview 
with t k  Director General of Remount and Veterinary Services of 
Argr ntma Arm? with whom the selecting officer discu~w various 
problt*ms conne ted with the procurement of Mountain Arty M u k a  
The Col. Incharge of breeding was also present a t  the time of &e 
conrvrt~ncc and stated that the Argentina Army has been e n c o u m g  
f n r ~ l t -  Ircc*dlng by lssuing free meres to farmers and also fxee 
staliivn power The dates for purchase of mula are intjmated 4n 
adv:~r~lx- to enable the farmers to train their mules to 'quiet to 
hkndlc' and the purehawng team l p c s  round and _purchases a n i d  
thc saint. way that we carrv arrt our purchascx. The hxmen at% 
not pvrrnitted to dispose of their yanng stock without prior PppMnrl 
of 'the eovernment as long as  they receive benefits from the m. 
*'I'hc Director bneral further added that he would be -a& ta prrc 
cure i t  least abb--SOO mules during the next season and he @&emid 
i'll p6ssl61e ssabtance to the ~ o r e m m e n t  of India on procurameat 
*d hrtllars. 'A W t-?& iMnbth di Yhe hc'dvtrbrMslte Ys '&trtthrM aa 
'Ehclo;surt 'C %b 'Wf&@t. 



20. The selecting oficer returned to Rame on 29 March lfW and 
continued his selection and purchaw in Italy, Spain and France: 
During his absence Major Karan Singh, Asstt. Selecting OfBcer was 
carrying out the purchase in Italy, Sicily, Spain and France and 
gradually shipping them. The details of shipping programme from 
18 October 1962 till the end of May 1963 is given as Enclosure 'D' 
1 D this report. 

( ' y p w  
21. The main source of MA mules was from Spain as w - Y  feu' 

mules were left in Italy and France for selection. while continuing 
selwtion of MA mules in various places, on 17 April 1963, the 1ndian 
Embassy at Rome received a cable gram from Def. India detailing 
Lt. Col. P. N. P. Nayar to proceed immediately to Cyprus Via Beirut. 
He was given an extra assignment of purchase of 200 MA mules from 
<:yprus, the shortfall to be made by GS mules. Mules to be pur- 
chased immediately from Cyprus and loaded ex port Famagusta 
between I S 2 0  May 1963 in SS "ElRancho" belonging to Dr. Gaddini. 
Therefore a conference was held at the Indian Embassy Rame and 
details were discussed between Mr. Guha first Secy. (Commercial), 
Senior Selecting Officer and Dr. Gaddini. Dr. Gaddini agreed to l i f t  
200 mules at f30 per mule ex Famagusta to Bombay. Arrangements 
for their insurance, feeding, watering Veterinary cover, provision 
aE halter and other details were made. In the meantime, another 
cable gram was received from Indian Embassy Beirut stating that 
the selecting ofiicer was immediately required at the fair at Limasool 
on 22 April 1963 which was one of the largest fairs drawing mules 
from all breeding areas. Therefore Lt. Col. P. N. P. Nayar left from 
Beirut on 19 April 1963 On the next day, he met Mr. I. S. Chopra. 
Ambassador and discussed details of purchase of mules from Cyprus. 
Lt. Col. S. D. Gupta, Mil. Attache, Army, Navy and Air Force who 
was dealing with the subject was also present at this conference. 
On the same evening Lt. Col. P. N. P. Nayar accompanied by Col. 
Gupta MA, left for Nicosia, the capital of Cyprus. On the morning 
of 21 April 1963 L t  Col. P. N. P. Nayar and Col. Gupta started 
visiting various villages for purchase of mules. A comprehensive 
report on the purchase of Mountain Arty. Mules from Cyprus has 
already been submitted to the Director of Remount and Veterinaq 
Smites Army. HQ under No. CY/PNP/4 dated 6 May 1963, cop!. 
endorsed to Embassy of I n a a  Beirut for their inionnation. There 
were no mules of our standard and age group available in Cyprus 
and therefore no purchase was also m d e  and Lt. Col. P. N. P, Nayar 
%turned to Rome on 7 May 1W3 on eompletlon of his ta& in WN~.  

28 From 8 May 1WS he agsin started his dect ion and ptvehue 
.at  dou us plac- in Italy and Spain. 201 mula  (150 MA and 81 GS) 



were selected from Spain alone and retunred to Sidly for the last 
round. SS "El Rancho" was loaded with 201 mules from Barcelona 
on 20 May 1963 and sailed for Messina for further loading of mules 
purchased in Italy and Sicily. On 25 May 1963, 393 mules and 4 
donkey stallions were loaded into "El Rancho" which sailed ex- 
Messina for Bombay. 

23. 10 MA Mules which were purchased for Italian Army from 
Argentina by Dr. Gaddini were over 15 hands in height with good 
bone and conformation. They were supposed to have been taken to 
Messina in the same vessel on her return to the Mediterranean. But 
as originally planned Athene did not return to the Mediterranean, 
therefore the mules (one died en route) which were above our speci- 
fication were unloaded at Bombay and later on presented to the 
Government of India by Dr. Gaddini. 
Observations and Lessons Learnt 
I. ItalyiSicily 

1. Mules are bred almost on the same lines as our unbound 
system with proper control by the civilian director general 
of equine breeding. Stallions are cantrolled by the 
Government and bat stallions are kept in the s t a l l h u  
depots scattered all over the country. 

2. Mainly used for agricultural purposes (ploughing land, 
harvesting and so on) on hill slopes and mountains fP 
addition to plains, also for draught as well as pack work  

3. Mules are put to work at an early age of 18-24 months; as 
such the action of mules gets destroyed in many wes. 

4. Mules are strong and sturdy but not much of bone being 
subjected to hill wark at an early age. Possess plenty of 
resistance. 

5. No extra grain is fed except beans. 
6. Fodder us of good quality, and during seaam plenty tjf 

grazing available 
7 Well resistant, capable of thrivmg "withput much concerrtra- 

tion and does not require much attent~on. 

[[. S p n  
1 Vules are mainly bred in the northern region of the Spaia 

especially on the slopes of Pyrennes. 
2. Compact, sturdy, good conformation with proportbate bane 

but nuny grow ovsr 15 hands in haigbt .t 

3. Mountain bred mu)sr ue'rllqhtSg o u l l  la rbc, s w  md 
sturdy. 



TV. Argentina 
1. Bred at liberty in q e  fyq. 
2. S~~QRB,  s;i5Ur0~ aStd qf ejqori gc*~ .  ,Cjqpd ~qnfprmation except 

a MI@ loss h?* 
3. From birth, the Wck rewins in  open pastures 
1. $fa wain or bePao are fed to aese animals except they are 

left ma pastures; facifsty bOT p h t y  of exeraise as such they have 
heavy ghats md .muoolef. 

5. Majority af mrdes are od smaller size below 14 hands 
8. Mules are put to work only after 3 years or as and when 

mtrirad. 
O. Because of lack of man power farmers do not train mules, so 

they are wild in the farms. 
8. At present Govt. encourages breeding of mules though ~t is 

gradually dying out -oo manp of the fa- have pderred cattle 
breeding to mule breeding as it brings them mote prdt  

9. R e o o m d  purchaw of mules 'quiet k .handle' instead of 
untrained mules. 

1. Bred out of dopkp;y m. 
hWapshsWW,~ RYiadPR&AR %Wm. 
3. Mule bteerLLog ~ V P  ~~~ 59 @Ypl& 

: 4, uuks~ue  p ~ ;  LQ.W@ $LI P#lljDbPg C(i-NLLI 
3. Being bred by 'Jennets' not of goud confarmrtkm and action. 



6. Only old mules are seen in the country as no controlled or 
orqanised breeding is carried out since 1955. 

7. Breeders do not ownl:tnorc than oke or' Wo mules. 
8. Used icrr sgwdtwe, 4 w ~ g S t  a@ w& p ~ w .  
9. No suitable mubs of o w  standard exist in this country. 

10. Not a auwltiry fqll pmtemqeqt ef mulss- 



Enclosure 'C" to Annexare I 
Conference with the Divector G e w a l  of Remount and Veterinary 

Services, Argentine Army 

On completion of my tour ca selection of mules and horses in 
the remotest parts of Argentina, the relevant points connected with 
the procurement, availability and quality of animals in Argentina 
were discussed with the Ambassador. As we u.ere having Argentina 
mules during pre war days in the Indian Army, it was thought that 
Director General of Remount and Veterinaly Sen-ices may be of 
some assistance on the collection of a large number of nwles from 
this country. Besides being a new country for procurement, it was 
also felt to have a courtesy call on the counterpart to obtain addi- 
tional information and also to know their method of procurement 
of h e d i n g  policy of MA mules. 

2. On the advice of the Ambassador, a conferencc was arranged 
between myself and the Director General of Remount and Veten- 
nary Services of the Argentine Army, to discuss certain b r d i n g  
aspects on equine breeding. Accordingly. I met Colonel Mario 
Enrique, Director General of Remount & Veterinary at 10.00 hours 
on 26th March 1963. During the conference, two Colonels, the Di- 
rector General of Supply and Transport and the promotion officer, 
(the Colonel incharge of equine breeding In the country) were also 
present to have additional information. 

3. The Director General .af Remount apd, Veterinary said that 
the Argentina Army hive been purchasing their requirements of 
mules and horses every year from various breeders especially from 
the. provinces of SANTA m, ENTRE RIO, SAN LUIS and SAN 
CRISTOBAL. The starrdard and sp6dfication of IIorses and Mules 
are almost on the same lines of our Army. As the horses and mulw 
are bred at liberty in Argentina and are wild, they notify their time 
of purchase tip the breeders well in advance in order to have "their 
animals quiet to hand" and thus carry out purchase. 

4. There is no different classification of mules for Mountain 
Artillery and General Service. The same type of mules are used 
for both purposes. The weight camed by the mules is about 100- 
120 kilograms and six mules carry a gun. They accept mules from 
138-150 cms in height, for dual purposes. Most of their horrres are 
of chestnut colour and he added that the Army has about 30040 



fully trained horses for sale. On enquiry it was obsexved that they 
are of the age group of 5-10 years-the higher percentage being 
7-10 years and I added they are qot of m w h  use as we would like 
to have horses of 3-6 years. He said that adequate number of 
untraiqeq hot$@ are available in the arew of Entre Rio, San Jaun 
and San Cristobal and mules mainly in San Luis and Santa Fe. 
There is no shortage of mules in the country, tg which I added that 
I was shown round about 2300 mules and T was able to select only 
263 I'&l mules and the main reasons for the higher percentage of 
rejection was due to their being under height. 

5. All of them added that they have a long term programme to 
promote equine breeding mainly mule breeding in the country and 
to induce farmers to take up to mule breeding. The Army has been 
supplying the breeders with mule breeding mares free of cost and 
also leave the requisite number of Donkey Stallions free of cost to 
have the breeding done at liberty in their respective extensions 
He gave me a list of dealers of mules and horses in the country which 
may be useful for further enquiry on the subject. A copy of the 
k t  is attached as appendix 'E'. He said if India requires more 
mules, he would be able to collect 400-500 mules by September 
on an average price of 100 Dollars delivery at Buenos Aims or 
Rosario the port for shipping. 

6. My observations were that in many of the extensions, )be 
stallions used are poor in quality and mod of them king mall in 
height their produce are of smaller size. Of course Mule breedips 
mares are of good height and quality an4 with proper site and 
good quality of Donkey Stallions, they could produce top class MA 
mules of requisite height and standard. No doubt the farmers 
have very vast extensions 1500 acres lo 300,000 acres with g w d  
pastures and it costs barely nothing for them to breed mules ar 
they are let loose in those extensions with Donkey Stallions with 
little control and guidance. The Mules bred with these stocks 
were of good quality. 



Enclosure 'D' to Anncxure I 

S h ' m  A.qgtamme of A h a h  despatched from ahaud 

S1 Name of Date of Name of Number of Animals 
No. the Sailing Port 

Ship M A  GS D/S HBBM MBBM Total 

I EL 1 6 D ~  MESSINA .. 797 
RANCHO 62' 

IDA 22 Dec BARCELO- . . 2 2 ~  
-USEN & NA and 

MESSINA 

3 EL I Feb Do. 289 410 
RANCHO 63 

4 EL 17Mar Do. 421 248 
RANCHO 63 

jATHENE 23Mar ROSARIO 257 76 
63 

6 IDA 25 Apt BARCE- 151  49 
CLAUSEN 63 LONA 

7 EL as May BARCE- 435 161 
RANCHO 63 LONA and 

MESSINA 



ANNEXURE I1 

Statement rhowrhowrw contract concluded with Dr. Gaddim' of Italy for nrppIy 
of animals in 1959-1960 - 

S1. Date of' Animals con- Delivery Ani- Date of Price R e  
No. contract tractcd for date mals sup- delivery per marks 

k h plied animal 

6 ' 
I .  19-12-1959 M.A. Mdcs 130 End of 65 8-2-60 L154 

March 60 
65 11-3-60 

G.S. Mules 800 Do. 400 8-2-60 l 1 5 0  

Donkey 19 Do. 1 1  8-2-60 k24~ 
Stallions !R 

8 11-3-69 

19 



Plqcq from where mrhqh mere obtained by Dr. Gaddim and supplied to p# 
in fulfilment of the camacts concbded with him 

I. Contract dated ~g-12-1959 : 

Aniplsls supplied :- . 
M.A. Mules . 
G.S. hlules . All the animals were supplied 
Donkey Stallions . frqm Italy. 

2. Cacract dated 7-1~1960:  
Animals supplied :- 

M.A. Mules . 
G.S. Mules All these animals were supplied 
Dmkey Stallions . from Ztdy. 
Donkey Mares . 4t 

*I 3 were received out of which 
I was for U.P. Government. 

f~ were received out of which 
I was for U.P. Government. 

3. Contra dated 30-g-1961 : 
Animals supplied:- 

M A .  Mules . 80 1 (i) 78 M.A. Mules wese from 
G.S. hlules . France and the rest were 
Donkey Stallions . from Italy. 
Donkey Mares . I I (i i)  935 G.S. Mules due under 

. '7 this contract have been lup 
plied later along with an- 
due under subsequent con- 
tracts and are shown below. 

$5 were received out of which 
2 were for Punjab Government. 

4. Cmtracu dated 4-1 1-62, 10-1 1-62, 23-12-62 rmd 14-9-63 "d 935 
G.S. Mules of pr& conrract. 

Animals supplied :- Prom :- 

CoachHorscd . 5 Argentina . a 
Poland . 3 



~h.Nkides 

G.S. Mdes . 

H.B.B. ,Mares 

iog 
* 4372 m" 

Spain . 
France . 
Argeritina . 

Less casualties. . 

5370 Italy . 
Spain . 
France . 
Argentina . 

Less casualties . 

103 Argentina . 
Less casualties 

M.A.MB. Mares 217 France . 
Argentina . 
k'ugoildvia , 

b 

Less casua;tics 

Donkey Stallions . 25 Italy ' . 
'France . 

Less casualt ics 

Donkeys Mares . 3 Italy . 
Less casualties 



NO. mentioned in the Coach Saddle Saddk M A .  M* G.S. Muln M.M.B. GSMB MAMB Horse Donkey 
letter inviting Honcs Horscs Hatus M l m  Mares Marts Stallions Stallion 
quarations (Bay) (Bay-Brown 

Chntnut) 

NO. c ~ ~ t t n a c d . .  . . . . 24 72 404 130 55 Nil 27 Nil 19 

. 
St. N- of IFnr, 
No. 
1 Hatendem& Ra- 2 ,Po0 2,800 1,800 @‘JO 3,100 3,100 3,100 1o.000 4 3550 

*id-. N e w  2 *2.150 *1,050 '2- '2,115 2 . 1 1  '2,115 '3 400 
Delhi. ( ~ s . ~ o o )  (1.58.400) (8,689600) (2,66500) (16,~,000) (1916.325) (57,105) (64,fm) 



9 BritirhBIoodstocf . . . . . . . . . . . . . . . . 9,334 . . 
AIarcy Ltd., 
IAmdoa. 

10 G. M. McLoughlia, 7 r 9 animals, without specifying the number in coch c a t e m ,  of d d k  d coPch horses, horse and GS Mule Breeding MW 
Irehad. a d  Hone StaUions offered at a total cost working out to on aver* of Rs. 9,200 per head. 

It Dcut.brZuchfund, 3,423 3 4 3  3,467 . . . . 3~520 35432 3,960 i .  . . 
Bonn. to33696 to 3.694 103,696 104,162 

(88.7041 (2,66,1 12) (r4,93,184) (2,28,9ro? --- ---- -- -----..- 
NO%:-+~ The figures marked show the final offer made by the firm after inhid receipt of quotations. 

(3 Tbe fieucl withln bt.ctt9 g i v ~  the cod cmt, of arh a- d animals contracted fix. Y 
(iiQ The -tract with Dr. Gddini  was concluded fot the supply of MA Mules. GS Mules d Donkey stallims. Y 

L.l 

\sv) The quotation of WiUiun A. Jones WM the lowcot in mpact of other m e  'cs; but the fum was not willing to agree to the 
~ . l *  C b U C .  7hc ~ 0 l  &Udd WIlh  ~ t ~ ~ r i r b o n t  LI P W C w  Pi'kX Of 4160 (h 2.13). 



Coach Saddle Saddle M.A. Mules G.S. Mules H.B.B. MAMB D O & ~  
Horses Horses Horses Mares Mares Stalli~ns 
(Bay) (Bay) (Ray-Urobn) 

Chestnut) 
No. mentioned in the letter 

inviting quotations 24 72 657 1x42 2190 111 34 I I 

2190 50 I2 No. Contracted . . . . roo 1140 . . 
.- 

Sf. Nomc of+ . . ~. 
No. 



6 Brftirb Liwstodt Fix- qbdl 
pons Ltd., London. 

7 SrPni~laas Lynch, 3934 
Dubti, Ireland. 

8 hummlian & Eastern 2339 
Cos Pry Ltd. 
Mtlbourne. 

9 A. Jones I'ty 2556 
Ltd. Melbourne. 

- __ _--_ - . _ 
N@IB:-- (i) 'rhe figures within brackets show the toal cost of each category for the number contracted. - L 

c. 
W 

(ti) Figures marked indicate rcviwcl quotat ions given by thc firm. 
(it13 No quotation for supply of Donkey Mares was invital. The Embassy was asked on 20-12-60 to conclude a 

contract for the slrpply of Donkey Mares with D r .  Ciacidini, ;it the price ofE175 (Rs. 2333) each, on the turns 
and conditions of the contract of7-19-60 for the suppky of i\l.i\. .%ules, G.S. Mules and Donkey Stailions. 

(iv) As regards othcr categories, it was possiblc only to conclude a contract for the supply of loo Saddle Horses 
md 50 Horse Brccding Brood Mares with .\lcssrs. Australian and Eastern Co., Melbourne. 



MINISTRY OF DEFENCE 

Copy of note 45 in file No. PC A/35062/Q/RV2 
The appmval of Defence Minister was obtained to our entering 

into a contract with Dr. Gaddini for the supply of our future re- 
quirements of 3,000 GS and 1,500 MA Mules vide his minute 27. The 
considerations that precipitated were that Dr. Gaddini, who is our 
present supplier of animals, on hearing from our Embassies about 
our further requirements, came to discuss this matter and offered 
to supply our further requirements and Anally agreed to do so on 
the same rate as in the existing contract, i.e. .L' 1 3  Sterling each CIF 
Bombay for GS Mules and 2145 Sterling each CIF Bombay for MA 
Mules on the same specifications as under the existing contract, It 
was assessed by us .that it may not be possible to obtain more favour- 
able offer from any supplier who could make fissured supplies in 
respect of all our requirements which are as follows:- 

GS Mules .. 3,000 

Donkey Stallions . . 14 
Donkey bdares . . 8 
Horse Breeding Brood Mares . . 87 
MA Mules Breeding Brood Mares . . 216 
Horse Stallions . . 20 

2 In his discussions Dr. Gaddini insisted that in case he is given 
the contract for the supply of MA and GS Mules in numbers required 
by us, the Government will agree not to enter into any contractual 
agreement with any other supplier in Europe, North, Central end 
South America. This term was accepted as a basis for negotiations 
in the interest of assured supplies. For the existing contract also 
we had separately agreed not to have any other arrangements for 
purchase of mules in Europe except Cyprus. We agreed to j$ve a 
decision regarding mules within about a week but the question of 
brood stock for which Dr. Gaddini alas made an offer w a ~  left to be 
decided to a subeequent date (when quotations fmm all our 
Embassies were available to us which wem expected after 30th July 
1863). # 



=IS 
3. Subsequent to our obtaining the approval of DM, an offer of 

app ly  of 1,000 MA and GS Mules was received from Messrs Graw- 
ford Keen & CIA. 8 A .  Buenos Aires, Argentina, through our 
Embassy, at 285 Sterling CIF Bombay per animal, during Septem- 
ber/October 1963. We had made enquiries from the Ministry of 
Transport about freight rates from Argentina and we were advised 
that they would be of the order of £90 per animal, exclusive of feed 
8nd insurance of animals, on the basis of conference rates as indi- 
cated to them by MIS. Clausen & Co., who specialise in this type of 
animal transport. On reference made b the Ministry of Transport 
on receipt of the Argentina offer where the all inclusive freight per 
animal was f35, they indicated to us that even the tramp rate would 
not normally be less than £65 exclusive of insurance, feeding cost 
and medical attendance. This rate, therefore, pit724 fa&, seemed 
unworkable. Our Embassy in Argentina was requested to assess the 
bona jidc8 of this Arm, and to find out from it if it would be agreeable 
to supply our entire requirement of 3,000 GS and 1,500 MA Mulea by 
the end of 1964 at the rate of £85 Sterling CIF. It was also rquested 
to obtain a clarification about the proportion of MA and GS Mules 
in the offez of supply of 1,000 animals 

4. Our Embassy has since clarified that this Arm has no previous 
experim in export or procurement of animals and mainly exports 
milk poducts. Finn's reliability was informally confirmed by the 
British Embassy, Buenos Aires, Chamber of Commerce and Inspee 
tor-(;eneral of Justice with whom it is registered as a private limit- 
ed concern. We have also been informed by the Embassy that 
instead of supplying 1,000 GS and MA Mules as originally offered, 
the Arm will be able to supply only 597 GS Mules and 100 MA 
Mules immediately and make up the deficiency in its offer of 1,000 
animals by supplying brood stock of 316 Mule Breeding Mares and 
87 Horse Breeding Brood Mares at 2 85 Sterling each CIF and that 
the Arm is unable to enter into any commitment until October, 1963 
m.egarding further supplies. 

5. In the meanwhile, we have also received replies to our en- 
quiries from all other Embassies to whom a reference had been 
made. No quotations haw been received from USA. France, 
Yugoslavia, Denmark and Spain. Quotations have been received 
from Italy, Argentina, Australia, United Kingdom and USSR. They 
have been tabulated at Encl. 39-A From a comparative study of the 
quotations it  has been seen that Dr. Gaddini is the only one who 
b likely to meet our full ~quirements  and his rates are the lowest 
sxe+pt far the Argentina Bnn mentioned above. It should also be 
tt.trd that in the us of Donkey Mares, which we quire in num- 
bsrs 8, Dr. C.ddini had quoted f 165 Sterling CIF as against the 
q m  of urotba supplier fmm Italy ranging from C 125-5/7 



3ber1ihg td ~ l / d  Bterling dHd fbr Fhoi%e Stalfions (M required,) 
he has quoted & 500 Sterling CIF, the lowest being Protn an AuAw 
bli Aith *ho has quoted E 320 sterling CIF. 

6. Dr. Gaddihi has been pkssirig for acceptance of his term8 
sin& wt! had ihtorined him that we will take 6 deeision on his offer 
by about 25th July. He was asked if he would reduce his price on 
hiules by £ 5 each, but this he flatly refused to do. In view. how- 
&r, of the offer of the Argentine firm for a limited supply of mi- 
rnals, the position was reviewed by the Addl. Sety. at which Addl. 
FA(m) and D.R.V.S. were present. It was agreed that it may jeo- 
pardise vital supply of animals to the Army if we agree to a limited 
suppIy of animals from the firm in Argentina which had no previous 
Cxperience of procurement of animals and their export. I t  was also 
agreed that his offer prima facie appeared unworkable and may end 
in failure. Besides, there uTas no guarantee about future supplies. It 
was agreed to make a package offer to Dr. Gaddini under which the 
entire order foY MA and GS Mules and Brood stock except Horse 
Stallions be piven to him subject to his accepting the following 
modifications in his offer:- 

( a )  In thc c a v  of Donkey hhlares he should :agree t o  C 130 
instead of E 165 CIF Rombav; and 

(b) for our requirements of '20 Horse Stallions he shguld keep 
the offer open. 

7. Dr. Gaddini has agreed to these modifications in his offer 
8. We have now to take a final decision. MThile taking tl dwision 

the offer from Argentine Arm whjch is prima facie very attractive 
has to be kept in view. It, however, suffers from the foUowtng 
drawbacks: - 

( i )  Against our total requirements of 1.500 MA and 3,000 GS 
Mules and 325 brooding .tack (excluding 20 horse stal- 
lions) the Argentine firm has offered to supply only 567 
GS Mules, 100 MA Mules and 303 brood stock with r.0 
commitment regarding future supplies. The most press- 
ing requirement is for Mules of which it has promised 
very small numbers; 

(ii) Their rate of E 85 Sterling CIF Bombay seems to be un- 
workable on a long term basis; 

(iii) The R n n  has no previous expnimee of pmnrxrnmt and 
export of animal8 and we are not sure if it can produm 
the animals of our specificatiohs; and 

(iv) If we make use of this offer of partial mpph of our ts- 
qdbements, there is every likeiihod that Dr. &ddini kh. 



has requested us not to enter into any contractual a r range  
ment with any other firm for part supply of our require- 
ments will withdrpw his d ~ .  In the event of the Argen- 
tine firm failing to supply our requirements to our speci- 
fications or expsesaing its inability to enter into any 
future commitments, it will become necessary to ask for 
fresh tenders or negotiate with Dr. Gaddini for rreeting 
our supplies. In that eventuality it is likely that he will 
raise his prices appreciably. This may mean not only 
larger expenditure in procurement of animals of our re- 
quirements but may also hold up and dplay the procure- 
ment of animals. 

9. This matter was, therefore, again discussed by Addl. Secy. on 
the 8th August. 1983 at which Addl. F .A.  IT!. DRVS and I were 
present. He also consulted DCOAS. 

DOCAS has expressed the view that the Army requirements were 
emergent and the positioning of Mountain in Dwisions depended on 
&m supplies according to schedule and he was. therefore, not in 
favour of giving u p  an assured offer of supply for an offer of supply 
of a limited number w e n  though its terms appeared attractive, as 
the latter may result in complete breakdown of supplies of animals 
for the Army. 

10. After taking all the various factors into consideration, it waa 
agreed at this meeting that we may finalise the offer of Dr. Gaddini 
and inform our Embassy in Bucnos Aires not to pursue the offer of 
the Argentine firm any further. The case is being submitted to 
DM for giving his approval to the artion now proposed to be t aken  

Sd/-. (S. S. L. U K K A R )  

Sd/-. (ti. C. SARIN) 
10-8-63 

As at 'AP. 
Sd/-. (Y. U. CHAVAN) 

10-8-63 



MINISTRY OF DEFENCE 

Further information called for at the sittings of the Sub-committee 
o f  the Public Accounts Committee on 17th and 18th March, 1966 

(1)  Local purchases effected of mules and horses for 59-60 to  date 
along with details o f  prices at which such purchases were 
effected. 

(Statement attached) Annexure A 
( 2 )  Number of mules and horses bred in RV Breeding Studs along 

~ 5 t h  cost of breeding. 

(a) Numbers bred in breeding Studs from 1-4-60 to date: 
- - - - -- -. -- - - "- - .-- ---. -.-- 

Mules 
.. . - 

82 

154 
22s 

240 
237 
353 

(b) C o s t R s .  1931.65 per youngstock for the ycar 1964-65. 
(3 )  A note giving details of facilities nt present oflered t o  local 

breeders of mules and horses. 

The following facilities are provided to breeden; whost1 brood 
mares (branded) are registered with us:- 

(a)  Free good IIorse/Donkey Stallion service. 
(b) Free technical know how and advice i n  breeding matters. 
(c) Free veterinary advice, attendance and medicines. 
(d) Prizes/premiums at organized horse shows. 
(e) Army mares when east and considered veterinarily sound 

for breeding are sold to registered breeders n l  a nominal 
cost of Rs. 501-. 



(f) Guaranteed purchases of stock bred provided i t  is upto our 
specifications. In return the breeder gives us the ffrst 
choice to p ~ h a s e  the stock bred. 

Of the local purchases made, given in Annexure A, youngstock 
horses and youngstock mules were all obtained from assisted brted- 
ers. Adult animals were obtained both from breeders and other 
suppliers; the actual break up is, however, not available. 

Breeding areas do not produce MA Mules or MA Mule Brood 
Mares. 

( 4 )  Copy of inspection notes recorded by  o j i c m s  who inspected 
animals on arrival in India, in respect of contract concluded on 
14 Septembet 63. 

The instructions issued to the Inspecting Officers regarding ins- 
pection and acceptance of the animals include the following:- 

(i) Animals delivered for inspection should be in reasonably 
good physical condition; 

(i i)  All 'animals should be compared ivith the descriptive 
rolls accompanying the animals. Animals not answering 
the details recoded in the descriptive rolls zrc not to be 
accepted ; 

(iii) Veterinary examination of thr anirnals of each shipment 
will be carried out. 

C o p m  of Acceptance Certificates given by the officers who 
inspected and accrpted thc anir?lrtls are attached (Annexures C 1 
to C 6) .  Thesc certificates iswed were for 6.416 animals out of 
which 4,813 were against the contract of 14th September, 1963. 

A copy of Army HQ letter datcd 21st October, 1963 containing 
the instriictions is enclosed (Anncxure B). 

( 5 )  The Committee desired to know the datm wkcn oflcers were 
deputed jot selection of animals and uere later advised to stay 
abroad for selectior~ of aniruai.9 agairut the corltract signed on 
14th September, 1963. 

The following officers were orijpnllg deputed for selection d 
animals, under this Ministry's letter dattd 17th August, 1963: 

(a) Lt. Col. Karan S~ngh-17 Aug, 1963 t o  15th Nov., 1963 
(91 days). 

(b) Major Dhnrm Chot~d Sod--1st Sep., 1963 to  15th Nov, 
1963 (76 days). 



U* Army Headquartezg letter PJa A/p96jQ/RVZ, dated the 
26th October, 1963, the two oOBcarar were instructed to d e c t  animda 
under the contract, dated 14th September, 19@. 

The deputation of the above mentioned officers was extended h9 
formal Government sanction by this Ministry'g letter dated 22nd 
February, 1964 and their departure date was amended to the sct@ 
date of leaving the country. as shown below:- 

(a) Lt. Col. Karan Singh-23rd Aug., 1963 to 15th Feb., 1964 
(177 days). 

(b) Maj. Dharm Chand Sood-13th Sep., 1963 to 15th Mar., 
1964 (185 days). 

Copies of the letters of 17th August, 1963, 28th October, 1963 and 
22nd February, 1964 are enclosed. (Annexures Dl, D2, D3). 

(6) Revised comparative statement of quotations ieceived in respect 
of contracts concluded during 196243. 

Three statements are enclosed, which may kindly be taken an 
part of the factual note in place of page 2 of Appendix XXI (An- 
nexures El,  E2, E3). 

(7) The Committee desired to have a copy of the note dated 21st July, 
1963 recorded by Shri H. C. Satin, Additional Secretary, Ministty 
of Defence. 

Copy of note is enclosed. (Annexure F) 

( 8 )  Referring to para 4 of Shri H. C. Satin's note of 21st July, 1963 
the Committee desired to know the reluxation in specification 
that hud been made. 

Specifications mentioned in the letters to the Missions abrwd 
dated 22nd June, 1963 were not relaxed, and the contraat waq con- 
cluded on the same specifications. These specifications for MA 
Mules and GS Mules are given below:- 

1. Mountain Artillery Mules 

Colour 

- Bay, Black. brown or chestnut. A few imXl 
grey can be accepted. 



Height 

Shank 

Age 

General 

Girth 

- Mot less than 14-0 handsI Upto 10% height 
Not more thsrn 14-3 hands 1 may be upto 

15-0 hands 
(1.42 to 1.50 metres). 

Not less than 7 inches. 

75:; to be within age group of 3 to 6 years; 
25% to be between 7 and 8 years. 

Mules to have good bone and substance, 
true and straight action, i.e., no tendency to 
brush in front or behind, stmight becks 2nd 
to be sound in evep respect. Must be vet& 
rinerily sound and free from disease. 

Mules measuring 14-0 hands to be not less 
thnn 63 inches and those measuring over 
14-0 hands to be not less than 6.1 inches. 

2. General Service Mules 

Colour 
- Bay, Black, Brown or chestnut. h'o greys 

or roans will be accepted. A few iron grey 
can bc acc*cptec!. 

Height - Not less than 13-0 hands nor more than 
14-2 hands (1.33, to 1.47 metres). 

Girth - Not less than 58 inches. 

25"; to  be betwwn 7 and 8 years. 

General - Mules to have good bone and substance, 
true and straight action, i.u., no t e n d e m  
to brush in front or behind, stmight backs 
and to be snund in e w r y  r e s p c t  and capa- 

ble of pack or drauflht work. Mi~lcs to be 
wterinnrily m n d  and f r q '  from disease. 



As mentioned above, the same specifications have been incoqm 
rated in the contract dated 14th September, 1963. There is thus na 
relaxation in specifications from those prescribed in the letter dated' 
22nd June, 1963 inviting quotations. 

The reference in Shri Sarin's note is to the relaxation in speci- 
fications that had already been allowed while concIuding the con- 
tract on 22nd December 1962 for 1000 GS Mules and 3000 MA Mules. 
Contracts immediately prior to 2 n d  December 1962 were the con- 
tracts of 30th September 1961 for MA mules and of 4th November 
1962 in respect of GS Mules. The differing points in the specifica- 
tions mentioned in the contract of 22nd December 1961 as compared 
to the specifications in the immediately preceding contracts are in- 
dicated below. The relaxations made while concluding the con- 
tract on 22nd December 1962 are shown against them. There was 
also another contract dated 10th December 1962 for MA Mules but 
this contract was originally for saddle horses and the substitution 
s f  MA mules in the contract dated 10th November 1962 for saddle 
horses was made when the contract of 22nd December 1982 was 
halised. 

Moumain Artillmy Mules 
Specifications as per contract of 30-9-61 Specifications as per contract of 

22-12-62. 
lkight-h'ot less than 14-0 hands and not Height-h'ot less than 14s 

over 14-3 hands ( I  - 4 2  to r -50 metres). hands and not over 14-3 hands 
(I '4 to I -50 metres.) Ten per 
cent of the animals may be up 
to 15 hands. 

Shank-7 to 76 inches, . Shank-7 inches and above. 
Age-3 to 6 years. Age-3 to 6 years. 25'1;~ of the 

animals may be 7 to 8 years. 

Specification as per contract of 4-1 1-62 Specifications as per contract 
of 22-12-62. 

Height-Not less than 1 3 s  hands nor Height-Sot less than 13-0 
more than 14-2 hands ( I  -32 to I -47 me- hands nor more than 14-2 hands 
tres). (I '32 to I '47 metres). How- 

ever, for upto IO::, (ten per 
cent) of the total number of GS 
hlules supplied, the height may 
exceed the a bovc prescribed 
maximum by upto one inch. 

Age-3 to 6 years. Age-3 to 6 years. 25 per .cmt 
of the animals may be 7 to 9 
years. 

Notes: (a) A hand is equal to 4 inches, The specifications for MA 
Mule in the contract of 30th September 1961 thus 



allowed height f~rom 56 inches to 59 inches. In the 
contract of 22x1. December 1962, there was relaxation 
u p  to 1 inch, allowing maximum height of 60 inches in 
respect of 10 % of the animals. 

(b) In regard to age, the relaxation in the case of MA Mules 
was that the u p p x  age limit was raised up  to 2 years 
in respect of 25% of the animals, 

(c) In the case of GS Mules, as well, the height could exceed 
the maximum of 58 inches, prescribed in the earlier 
contract, up  to 1 inch, in respect of 10% of the animals. 

(d) In the case of GS Mules, relaxation up to 3 years in the 
upper age limit was allowed in respect of 25% of the 
animals in the contract of 22nd December 1965. 

(9) The Committee desired to have a copy o j  the contract dated 14th 
September, 1963. 

Copy of the contract is enclosed. (Annexure G )  

(LO) The Committee, desired to have a statement showing the details 
of animals contracted for,  price paid per animal, total value of 
each contract for all contracts concluded wi th  Dr. Gaddini up to 
1965. 

A stateinent giving necessary details in regard to each contract 
is enclosed. (Annexure ' H )  
(11) The Committee desired to know the fiwl reslrlt of the ofer of 

free gift of about 200 mules b y  Argentine Govt .  

Aftcr rc~c ip t  of the letter dated 13th June, 1963 from the 
Ministry of External Affairs, the Ministry of Transport were re- 
qucstcd to advisc on thc most economical and suitable shipping 
arrangcmrnts that can be made for transporting animals from 
Argentina, with a vlcw to take advantage of F.O.B. offers received 
from that country. On the 28th A u y s t ,  1963, the Ministry of Exter- 
nal M a i m  were informed of the advice given by the Ministry of 
Transport and also about the contract concluded with Dr. Gaddini. 
It was, however, reiterated that the contract with Dr. Gaddini did 
not preclude the acceptance of any offer of a free gift made by the 
Argentine Government or direct purchase, after the period of the 
contract with Dr. Gaddini is over, i f  satisfactory shipping arrange- 
ments can be made. The Ministn. of External M a i r s  informed u s  
on 3rd September 1963 that the Argentine Ambassador in India 
was not sure whether the gift was not tied up with the questian of 
purchase of the balance of our requirements; but that he would 



make a reference to his Government. From the records available 
with. us it is not possible to say whether this matter was pursued 
either by the Defence ~ i n i s t r ~  or the Ministry of External AfTairs. 
But it would appear that the Ministry of ~ x t e r n a l  Affairs did not 
receive any further cbmrnunication on this subject from the Argen- 
tine Embassy. Copies of the letters of the Ministry of External 
Affairs dated 13th June, 1963 and 3rd September, 1963 and the 
letter sent by the Ministry of Defence on 28th August, 1963 are 
enclosed.* (Annexures 11, 12, 13) 
(12) The Committee desired to have a statement shouling the issues 

of mules to Units. 

A statement giving the numbers of mules received during the 
period November 63 to December 64 and the issues made during the 
period December 63 to November 65 is enclosed. (Annexure J ) .  

(13) The Committee desired to have a statement showing the issues 
of Polish horses received during Febnmry /March 63. 

A statement giving details o f  issues made is enclosed. (An- 
nexure K) 

(14)  The Committee desired to know the necessily for  issuing the 
telegram to the Embassies on 14th July, 1963 W& a Sun- 
drry. 

The discussions with Dr. Gaddini had taken place on 12th July, 
1963 and he had kept his offer open only up to 20th July, 1963. It 
was necessary to obtain from the Embassies details about other quo- 
tations received, if any, before the date stipulated by Dr. Gaddini. 
The telegram, therefore, was issued on 14th July, 1963. 



ANNEXURE A 

Derails of local purchases execred of Mules and Horses from 1959-60 

CateWY Number Sanc- Average 
purcha- tioned purchase 
se d maximum price 

price - - -  - -  I-- _ -_ - _  - ____________---- 
1 2 3 4 

(in rupees) 

Rides 24 1200 I 180 
Mules C;S . 350 ' 1 5 0 0  I474 
GS hlule Breeding Mares . 155 1200 I I59 
Youngstock horses . 95 500 995 
Youngstock ,mules 164 5m 496 

Rides 2 1200 1200 

GS ,\iulus . 145 1500 1473 
Substandard . 43 1000 996 
Youngstock nlulcs . f Increased I 73 5 0 0  520 

to Ks. 
I'oungstcwk horses . 600,'- in 97 5m 527 

[ year:' 

<is hlulcs . 
Youngstock horscs 
Ynungstwk mules . 



Youngstock Horses . I75 
Youngstock Mules . 295 
GSMB Mares . 328 
GS Mules . I277 

600 

600 
I 200 
1500 (Standard) 

1300 (Sub- 
standard) 

r964-65 

GS Mules . I I 
GS Mules (Sub-stan lard) 6 
Youngstock Horses . 1 40 
Youngstock Mules . 264 

1965-66 

Youngstock Horse; 200 
Youngstock Mule: 350 



ANNEXURE B 

PRIORITY 
No. A/25519/1taly/Q/RV2/Ql(A) 

ARMY HEADQUARTEBS 
Quartermaster General's Branch 

DHQ PO NEW DELHI-11 
21st October 1963. 

Sou them Command. 

SUBJE~T.--Import of Animals from Overscas C0~ntrkS- 
Disembarkation Arrangements 

Further to this Headquarters letter No. A/25519/Q/RV-2/Ql(A) 
dated 19th February 1965. 

1. A further contrnct for the supply of the undermentioned 
animals has been csccutcd ivith Dr. E. GADDINI of ROME and 
the supplies thereof are required to be effected as indicated against 
each:- 

\a) I-iorse Breeding Brood A l m s  To be delivered by 3 I st 
I b) A1.4 AIule Breeding Brood Mares Dee., 1963. 
(c)  Donkcy Stallions . 
(d) Donkey Alarcs 

(e) General Service Aiules . . 3000 15000 to be dtliwed by 
15 June Q and re- 
maining Ijoo to be 
delivered by j r  Dtc., 
1 964. 

(f) .lIountain Artillery hlulcs . . 1500 5 w t o  be W v v t d b y  
I 5th June &( and re- 
maining xooo to k 
delivered by jtst 
Dcc., I*. 

It is anticipated &at Pnimab aghinsk the above amtract might 
aornmence l a n w  in BOMBAY from November 1963 onwards, as 
our RVC selecting officers are Jready in the foreign m t r i e s .  



2. The animals are required to be delivered at BOMBAY by the 
suppliers in reasonabIy good condition to the representative(s) of 
the Government appointed for the purpose. 

3. Necerrsary arrangements for the disembarkation of animals at 
BOMBAY will be made by Embarkation Headouarters BOMBAY. 

. T& following RVC officers are hereby detailed to look after the 
remount and veterinary side of the disembarkation arrangements 
and to accept and take over the animals of each shipment upto the 
numbers specified above, on behalf of the Government in accordance 
with the terms of the contract :- 

(a)  Lt. Col. PNP NAYAR RVC ADRVS Southern Commend 
(b) Major HARNAM SINGH RVC DADRVS M and G Area 

Special attention will be paid to the preliminary inspection of the 
ship before off-loading; cases of sickness which may have occurred 
during voyage will be inquired into with the object of ascertaining 
inter-alia the possibility of existence of any contagious disease. 

4. The following points will be kept in view while inspecting 
and accepting the animals : - 

(a) The supplier shall deliver, the animals at BOMBAY re- 
asonably good physical condition, at a place of inspec- 
tion to be arranged by HQ M and G Area. 

(b) All animals will be compared 1 ~ 1 t h  the descriptivt. rolls 
accompanying the animals. Animals not answering the 
details recorded in the descriptive rolls, will not be 
accepted. 

( c )  Veterinary examination of the animals of each shipment 
will be carried out. 

5. After the acceptance of the animals at BOMBAY, they will 
be despatched by rail to Remount Depot AHMEDNAGAR. Whde 

'Mules (both GS and MA) will be taken on the Depot's strength, 
other animals v u .  brood mares and donkey stallions/marr.s will 
& retained there for a minimum rest of fortnight and thereafter 
desptched to Equine Breeding Stud BABUGARH. Instructions in 
this regard will, however, be issued from time to time by the 
DRVS. 

6. Arrangements for the move of animals from BOMBAY to 
AHMEDNAGAR and further despatch b BABUGAIW will be made 
by pa Breeding stock will be traati,pol'ted in Horse Boxes and 
mulea will be canied in CAs. In cage of d S d t y ,  Q Mov P thb 
Headquarters may be approached .$or doing the needful. 



7. Scale of conducting parties to conduct animals is as under:- 

(a) RVC Officer . . I per train 
(bl JCO . I per train 
(c) FarrierlNalband . . 2 per train 
(d) Veterinary Dressers . 2 per train 
(e) Cobblei' . . . . I per train 
(t) Carpenter . r per train 
@) NCs (U) (Cooklwater carrier/ 

barber/washcrrnan) . . Xs per factual requiremeat 
(h) OR/Syces . . 2 per 8 AIA ~Mules/ro GS Mules 

i .e .  per CA r per donkey sta- 
llion, I per 3 horse breeding/ 
MA Mule Breeding/Dodq 
Mare. 

8. Conducting parties with necessary journey linegear will be 
despatched as under on receipt of demand from the DADRVS M and 
G Area:- 

(a) For MA and GS Mules-By Remount Depot AHMED- 
NAGAR. 

(b) For Breeding stock-By Equine Breeding Stud BABU- 
GARH, 

9. Grain and fodder required at BOMBAY, train journey and 
reeente ration to accompany the animals to destination will be pro- 
vided under your arrangements. 

10. On dsembarketion the  fdlowing information n.ill be sent to 
this HQ by signal:- 

(a) No. of animals, by categories, landed with dates: 
(b) Voyage casualties, i f  an?; 
( c )  condition of animals. 

Thereafter on the expir?' of 7 days of landing, information with r+ 
gard to the actual number of animals accepted and taken over and 
those rejected (i f  any) on health grounds, will be furnished. 

fur QUARTERMASTER GENERAL 



ANNEXURE C-1 

Final Acceptance Certificate 

I, Lt. Col. P. N. P. Nayar (V-43) RVC, ADRVS, Headquarters 
'Southern Command, Poona, hereby certify that on behalf of Govern- 
ment of India, I have finally accepted on 22 December, 1963 the 
following animals arrived at Bombay on 15 December, 1963 by SS 

Cora from Italy:- I 

Details of accepted number of Details of casualties 
animals 

M A  GS 
Mules MA . . 593 Voyage casualty . I 2 

.Mules GS . 239 Died on train . I .  -- Casualty within 7 Days in Re- 
TOTAL . 832 mount Depot . 2 .  - 

The animals are in reasonably 

Asstt. Director 
I I 

- -- 
TOTAL . 4 2 - -- 

good condition. 
Sd/- Lt. COL 

Remount and Veterinary Services 
(P. N. P. Nayar) 

Final Acceptwce Certificate 
I, Major Harnam Singh (V-33) RVC, DADRVS, Headquarters 

Maharashtra and Gujarat Area, Colaba, Bombay-5, here5y cert~fy 
that on behalf of Government of India, I have finally arcepted on as 
November, 1963, the following animal6 arrived at Bombay on 18 
November, 1963 from Italy: - 
M A  mules . 

'I7 )mis'fi,Y mar. ''LD* = M U -  
G S  Mulcs . 88 

TOTAL 235 

'The animals are in reasonably good condition. 
'34 against 14th September, 1963 contract. 

Deputy Asstt. Director Rern. md Vet. &rvicea 
m-= Sfne'h). 



Final Acceptance Certificate 

I, Major Harnam Singh (V-33) RVC, DADRVS, Headquarters 
Maharashtra and Gujarat Area, Colaba, Bombay-5, hereby certify that 
on behalf of Government of India, I have finally accepted on 2 
January, 1964, the following animals arrived at Bombay on 
frorn Italy:- I 

I 

Details of casualties 
MA GS 

AL4 . \ l~ les  . . 299 Voyagc casualties I I 

GS .!lulcs 149 - 
TOTAL 44h' - 

The animals are in reasonably gwd condition. 
*Against 14th September, 1963 contract. 

sd/- Major 
Deputy Asstt, Director Rem and Vet. Services 

(Hamam Singh) . 
Final Acceptance Certificate 

I, Major Harnam Singh (V-33) RVC, DADRVS, Headquarters 
Maharashtra and Gujarat Area, Colaba, Bombay-5, hereby certify 
that  on behalf of Government of India, I have finally accepted on 6 
January, 1964, the following animals arrived at Bombay on 1 January, 
1964 frorn I ta ly-  

Details of casualties 
h4.A GS 

AiA ,\lults . \'cryage casualties 3 I 
A c  L-8 

GS ,\lulcs . 123 Casualties within 7 days in R. - Depot . 3 I 
TOTAL . 217' -- - TOTAL 6 2 -- 

The i~nimals are in reasonably good condition. 
'Against 14th September, 1963 contract. 

w- =w 
Deputy Asstt. Director Rem. and Vet Senrlcm 

CHunun -gh)- 



Final Acceptance Certificate 
I, Lt. Col. Sunder Singh, RVC, HQ Southern Command, hereby 

certify that on behalf of Government of India, I h a w  finally accepted 
on 14 November 1964, the following animals arrived at Bombay on 

from Italy:- 
Details d casualties 

MA Mules 
MA GS 

322 Voyage casualties . . I 

GS Mules . 654 Casualties within j days I - 4 -- 
TOTAL . . 976 TOTAL . I - 5 -- 

The animals are in reasonably good condition. 
=/- Lt. Col. 

Asstt ~ i r e c t o r  Rem. and Vet. Services 
(Sunder Singh). 

Final Acceptance Certificate 

I, Lt. Col. P. N. P. Nayar (Y-43) RVC, ADRVS, Headquarters 
Southern Command, Poona, hereby certify that on behalf of Govern- 
ment of India I have finally accepted on 3 January 1964 the following 
animals arrived at Bombay on 27 December 1963 by SS Cora from 
Italy:- 

Details of accepted number of . Details of casualties 
animals M A  GS HBB hiBH 

Mares hhres 
Mules A I A  . . 248 Voyage casualty r5 42 9 1 
Mules GS . rgo Died in train . . . . . . . . . 
HBB Mares . . 54t Casualty within 7 

d a y  in Re- 
MBB Mares . . 23. mountDepot 26 20 6 . .  - - - -- -- 

TOTAL . 5x5 TOTAL 4 1  62 1 5  I - -- - - -- 
The animals are in reasonably good condition. 
t16 against 10th November 1962 contract 38 against 14th Septem- 

ber 1963 contract 
*8 against 10th November 1963 contract. 15 against 14th Septem- 

ber 1963 contract. 
a/- Lt. Col. 

Assti. MFector Rem. and Vet. Services 
(P. N. P. Nayar). 



ANNEXURE C-4 
Find Acceptance Certificate 

of animals 
Mules hlA . . 298' Voyage casualty . 
Mulcs GS . 149 Died in train - 

TOTAL . . 447 Casualty within 7 - Rcmnunt Ilcpot 

To1 AI ,  

I, Lt. Col. P. N. P. Nayar (V-43) RVC, ADRVS, Headquarters 
Southern Command, Poona, hereby certify that, on behalf of Govern- 
ment of India I have Anally accepted on 9 January 1964 the following 
animals arrived a t  Bombay on 2 January, 1964, by SS Cora from 
Italy:- 

Details of accated number Derails of casualties 
M.4 

days in 
I . .  

The animals are in reasonably good condition. 
*4 against 22nd December, 1962 cnntract. 294 against 14th 

September 1963 contract. 
Sd/- Lt. COX. 

Asstt. Director Remount and Veterinary Services 
(P. N. P. Nayar). 

Final Acceptance Certificare 
1, Major Harnarn Singh (V-33) RVC, DADRVS, Headquarters 

Maharashtra and Gujarat Area. Colaba, Bombay-5, hereby certify 
that on behalf of Government of India, I have finally accepted on 3 
March 1964, the following animals arrived at Bombay cn --- 
from Italy:- 

The animals are in reasonably good condition. 
"Against 14th September, 1963 contract. 

Sd/- Major 
Deputy Asstt Director Rem. and Vet. Services 

(Harnam Singh). 



Final Acceptance Certificate 
I, Major Harnam Singh, (V-33) RVC, DADRVS, Headquarters 

Maharashtra and Gujarat Area, Colaba, Bombay*, hereby certify 
that on behalf of Government of India, 1 have finally accepted on 
2nd Apr. '64 the following animals arrived at Bombay on 25/26 Mar. 
'64 from Italy: - 
M A  Mules . 52 
GS Mules . 272 
HB Mares. . 42 
MB Mares . . 61 
C Horses . 2 - 

TOTAL . q g *  - 
The animals are in reasonably good condition. 

'Against 14-9-63 contract. 
Sdj-  

Major 
Deputy Asstt. Director Rem, and Vet. Services 

(Harnam Singh) . 

Final Acceptance Cettificate 
I, Major Harnam Singh (V-33) RVC, DADRVS, Headquarters 

Maharashtra and Gujarat Area, Colaba, Bombay-5, hereby certify 
that on behalf of Government of India, T have finally accepted on 
15 Apr. '64 the following animals arrived at Bombay on 617 Apr. '64 
from Italy:- 
MA Mules . . 262 
D Mares . 5 
GS M u l e  74 
MB Mare  77 - 

TOTAL 388 - 
The animals are in reasonably good condition. 

Sd/-  
Major 

Deputy Asstt. Director Rem. and Vet Services 
(Harnam Singh) . 



F i n d  Acceptance Certificate 
I, Lt. Col. Sunder Singh, RVC, HQ Southern Command hereby 

certify that on behalf of Government of India, I have finally accept- 
ed on the following animals arrived at Bombay on 
from Italy: - 

Details of casual ties 
MA GS 

M A  hlules . . 143 Voyage . I . .  
GS hlulcs . 416 Casualties within 7 days in Re- -- mount Depot . . . 2 

TOTAL . 559* -- - TOTAI. I t -- - 
The animals are in reasonably good condition. 
*Against 14-9-63 contract. 

Sd /- 
Lt. CoL 

Asstt. Director Rem. and Vet. Services 
(Suilder Singh) . 

Final Acceptance Certificate 
I. L t .  Col. Sunder Singh, RVC. HQ Southern Command, hereby 

certify that on behalf of Government of India, I have finally ac- 
cepted on 2 Jan. '65 the following animals arrived at Bombay on 
26/27 Dec. '64 from Italy:- 

The animals are in reasonably good condition. 
Sd /- 

+Against 14-9-63 contra~: .  Lt. CoL 
Asstt. Director Rem. and Vet. Services 

(Sunder Singh) . 



GQVERNMENT OF INDIA 
MINISTRY OF DEFENCE ' 

New Delhi, the 17th August 1963 

26 Srauana, 1885 (Saka) 

The Chief of the Army Staff. 

S~RJE€T.--Deputation of Lt. Col. Karan Sing11 RVC, to Italy, 
Spain, F ~ a n c e  and Argentina and Major Dharam Chand, 
RVC, to Italy. Spain and France in connection with 
the selection of animals for the A m y .  

Sir ,  

I am directed to convey the sanction of the President to the 
.deputation of : - 

(a) Lt. Col. Karan Singh RVC, In connection will the selection 
ADRVS U.P. Area, to Italy, of Coach Horses (c), horse 
Spain, France and Argentina. 1 Breeding hrood mares (161, 

MA Mule breeding mares 
(6) Major Dharam Chand RVC, 0. (8) M A  Mules (1764), GS 

C. Remount Depot Ahmed- Mules (427) and donkey stal- 
nagar to ItaIy, Spain and lions (2). 
France. 

2 The terms of the deputation will be as follows:- 

(a) P e h d  of deputation.-The total duration of stay of the 
officers shall not exceed the periods shown below:- 

( i )  Lt. Col. Karan Singh . . I yh August I 963 to I 5th Novcm- 
ber. 1963 (91 days). 

(ii)Maj.DharamChand . . 1st September 1963 to 15th 
November 1963 (76 days). 

(b) Pay-During the period of deputation, the officers will 
be entitled to the pay and allowances of their ranks as 
admissible under the rules, which will be drawn in 
India in rupees. 

(c) Passage.-Air passage by the tourist class will be provid- 
ed for the journey from New DeIhi to the ports of 
disembarkation in Italy and Argentina to Lt. Col. Karan 



Singh and from New Delhi to the port of distmbarka- 
tion in Italy to Major Dharam Chand and back by the 
approved routes. Return journey tickets will be purchasl 
ed under arrangements with Air In'dia and payment wilI 
be made in rupees. The cost of passage from Italy to 
Spain and France and back as well as the cost of journeys 
within Spain/France will be borne by the suppliers or 
recovered from the suppliers by adjustment in the amount 
payable to them. 
Within Indian limits travelling allowance will be regulated 
under the normal rules in Travel Regulations. Incidental 
charges will be admissible under Army Instructions 111/52 
and 183/55. 

(dl Baggage.-Baggage allowance upto a maximum of 58 Ibs. 
inclusive of the free allowance granted by air company 
will be admissible to each officer. The excess over the 
free allowance of Air Company will be carried as un- 
accompanied baggage as aircargo. A maximum of 40 Ibs. 
of branding irons, instruments etc. may in addition be 
carried by air by each officer upto Rome and thereafter to 
Buenos Aims by Lt. Col. Karan Singh by air. 

(e) Daily Allowance.--For halts at different stations in the ' 

country/countries abroad, they will be allowed daily 
allowance at the rates and under the conditions prescribed 
for Grade 1 Officers performing duty in the  count^ con- 
cerned. Expatriation allowance will not be admissible in 
addition. 

( f )  Cor~~~e?lnitce.-Travelling allowance for duty journeys 
within the country/countries concerned will be adrnksible 
under A.I. 16/S/57. Prescribed certificates will be endors- 
ed by the Head of the Indian Diplomatic Mision on their 
TA bills. 

(g ) Incidental e;rpenses.-Expenditure incurred in Italy and 
or Argentina on stationery. mule purchasing equipment, 
charcoal for branding animals etc. will be reimbursed on 
the production of a certificate from the Ambassador to the 
effect that he has satisfied himself that the expenditure 
was actually incurred and was unavoidable and reasonable 
for the proper discharge of the duties entrusted to the 

officers. 
(h ) Medical treatment.-Will be regulated under the provisions 

of rules in force for officers on deputation abroad. 
3 The Scndces of stenagrapher/clerk from the Embassy mop, 

where ncwssary, be made available to the Offtctcm. One brander 



will be employed locally i~ Italy/Aryentina for such period as 
M u i r e d  under the orders of the Ambassador in Italy/Argentina. 
?'Hey will be entitled to free rail/road travel as admissible under 
rules when accompanying the officers, under orders of the Am- 
bassador. 

4. Advgnces considered necessary will be provided by the Am- 
bhssadorJHigh Commissioner as admissible under the Rules. 

5. The expenditure involved is debitable to the Maln Head 
GB ANIMALS--of the Defence Services Estimates. The name of the 
Accounting Officer, In whose books the payments made on account 
of purchase of animals etc., is debitabie, is the "Controller of Defence 
Accounts, Central Command, Meerut." 

6. Ministry of Finance have agreed to the proposal from the 
foreign exchange point of view. C.D.A.(O), POONA will be respon- 
sible for the final adjustment of the expenditure. 

7. This issues with the concurrence of Ministry of Financc (Dcf- 
ence/QB) vide their U.O. No. 3067/QB of 1963. 

Yours faithfully. 

Sd/- S. R. G U R U S W A m .  ~~ Secrete?/ to the Govemmei?! o i  India. 



ANNEXURE D-2 
Corn of A m y  HQ, QMG's Branch letter No. A/34975/Q/RV-2 dated 

28 Oct. $3 addressed to Lt. Col. Karan Singh RVC, C/o En- 
bassy of India, LavalIe-462 (5th Floor) Buenos Aires (Argentina) 
and Major Dhclrarn Chcrnd RVC, C /o  Embassy of India, Rome 

. , ( I tdy ) .  

Sum~cr.--Selection of Animals. 
1. Hithertofore you have been detailed to select the animals 

specified in Covt. of India Ministry of Defence letter No A/34975/ 
Q/RV-2/1621-R/D(QS) dated 17 Aug. 63. 

2. After your departure from Ind~a ,  another contract for the 
followmg animals has been concluded (signed on 14 Sep. 63) with 
Dr E. Gaddini : - 

. - -  .- -- - - ----.---- 

Tobede- To bed* To hclfc- TotalNm. 
l i v e d  hy livered by livered by contracted 
31 Dec 63 r! Jan. 64 3 1  I k .  6q 

.. . .- - - . . - ... -. .. .. ,.. " .. -.- -*". .-. . --. - . - - P A - -  -. 

A M  Mules . . 5 0 0  I ,ooo r . y x  

?lome Breeding .!fares . . . . 

Ilonkcy Stallions 14 . . . . 

- - - - - -  - - - - 
3. It  is apparant from the delivery schedule shown above that 

in order to ensure arrival of breeding animals in India before 31 
Dec. 63, the supplier would present them icr selection right from 
now onwards. Similarly ~t 1s also likely that some of the mules 
may be put up by him towards the quota to be completed before 
15 Jun. 64. 

4. In vlcw of the above detalls. you are hereby authorised to 
select 'any of the animals that may be p ~ ~ s e n t t d  by Dr. E. Gaddini 
for wlection against the contract signed on 14 Sep. 63. A copy ot 
the contract tbid has already been furnished to you. Appropriate 
authority, if any required, for this purpose from the Government 
of India Ministry of Defence will follow in due course. 



5. Action is also in hand to modify the period of your deputation 
so as to confirm with the current requirements and Government 
orders on the subject will be issued soon. 

Sd. /- 
Ditectcrr of Remount and Veterinary Services. 

Copy to: - 
The Embassy of India in Italy. Rome ( I ta lyPIn  order to plan 

for provision of RVC selecting ofRcers in connection with the selec- 
tion of animals contracted on 14 Sep. 63, details regarding the 
programme of selection of these animals have already been request- 
ed for in our letter No. A/34975/Q/RV-2 of 7 Oct. 63 and the same 
may kindly be expedited to enable us to finalise our action for 
extension of period of deputation of above addressees and/or des- 
patch of fresh Selecting Team(s). 



ANNEXURE D3 
NO. A/34975/Q/RV-2/ 158-S/R/D(US) 

GOVERNMENT OF INDIA 
MINISTRY OF DEFENCE 

New Delhi, the 22nd February 1964 --- 
3 Phalguna, 1885 (Suku) 

CORRIGENDUM 
Following amendments are made to this Ministry's letter 

No. A/34975/Q/RV2/16W-R/D(QS) dated 17th August 1963 as 
amended by Corrigendum No. A/34975/Q /RV2 / 7 W / R / D ( Q S )  
dated 7th November 1963 regarding the deputation of Lt. Col. Karan 
Singh RVC to Italy, Spain, France and Argentine and Major Dharam 
Chand RVC to Italy, Spain and France in connection with the selec- 
tion of animals for the Army: - 

(a) Para l (a)  
For "Italy, Spain, France and Argentine" 
Read "Italy, Spain, France. Argentine and USA" 

(b) Against para l ( a )  and (b): - 
For "Coach Horses (51.. . . Stallions (2)" 

Substitute "animals for the army" 
(c) Against para 2(a) ( i t -  

For "17th August 1963 to 15th November 1963 (91 days)" 

Read " 3 r d  August 19f3 to 15th February 1964 (17'7 days)" 

(d) Against para 2(a) ( i i k  

For "1st September 1963 to 15th November 19ti3 (76 days)" 
Read "13th September 1%. to 15th March 1964 (185 da-vs)" 

(c) In pam 2(c) "Passage" 
F a  'The cost of passage fmm Italy to Spain and Fronee uKf 

back as well as the cost of journeys within Spainrpknce 
will be borne by the suppliers or recovered tram the sub 
pliers by adjustment in the amount payable to them" 



Read 'The cost of passage from Italy to Spain and France and 
back as well as the cost of journeys within Spain/France 
and the cost of passage from Argentine to USA and back 
as well as the cost of journeys within USA will be borne 
by the suppliers or recovered from the suppliers by ad- 
justment in the amount payable to them." 

(f) I n  para 2(e) "Daily Allowance" 
Insert- at  the end- 
"In the case of countries in Europe other than Italy daily 

allowance in excess of what would have been admissible 
had the selection of animals been made in Italy, will be 
met by the supplier or recovered from the supplier by 
adjustment in the amount payable to him. Similarly in 
the case of USA daily allowance in  excess of what i s  
admissible in Argentine will be met by the supplier or 
recovered from the supplier by adjustment in the amount 
payable to him." 

2. T%is issues with the concurrence of the Ministry of Finance 
(Defence) vide their u.0. No. 166-S/QB of 1964. 

Sd/- PRlTAM SINGH. 
Under Secretory to the Government of India. 

The Chief of the Anny Staff. 





COP& Horses Saddle HOI$CS (Rides) H.B.B. MARES MAMB MARES HORSE 
STALLIONS Rcrnarb 

S1. Name of Supplier 
No. 

No C.I.F. FOB No. C.I.F. FOB No.C.1.F. FOB No. C.I.F. FOB No, C.I.F.FOB 

r Dr.B.Gaddini,Itdy . 5 LISO/- -- '315 L125/- 

Rs. 20001- Rs. 16661-8 

2 3  &rgS/- 11  L a / -  
Kn. 26401- Rs.274666 

25 161@l- tm/- 
Rs. 13,4401- Rs. 2746.66 

for my. 



Rs.6666.66 
to 

Rs. 10666.66 

h%cmm. Ani~lxx. Poknd. Offcrccl to supply at the ratcs at which they supplied Gmch horses c tc  the previous yeu ms., Rs. YSS/- p a  
animal but that unless the rcquirrmcnts arc in multiples of 250. the p r b  would Btillbt hi* 

N w  41) A mm for supplying moo h o r n  was concluded with Messn. Animcr Poland in Novtmba 1962. 

P 
0) Supply of 3 1 5  SrfJk Homes marked malwvc was also inrhtdcd initiaII> in the n n m  of IC+II-I%Z. Later when tbc catmctnf A zz-rz-rg(Sz was f i m l k d  Dr. G dini was a s k 4  to supply 272 MA Muks in p k  ot Saddk Horscs, .ad the ccmtrrct of 10-11-1961 

w u  unended accordingly. i.8. Supply of 272 M A  muks was subsrituud in plrc of 315 saddle homes. 







ANNEXURE F 
Copy of note 26 on File No. PC A/35062/Q/RV 2. 

This Ale deals with further import of Mules for the 
.Army. The Statement of Case at end. 24-A fully explains 
-the case. I had also briefly mentioned this to DM a few 
days ago. Our experience of purchase of Mules in the 
last few years has been that the only person who can 
obtain Mules in large numbers and fulfil his contract is 
Dr. Gaddini of Italy. Some time ago it had been recom- 
mended by the Director, RVS, that we should float world 
*riders for additional quantities. I was opposed to it 
b e c a u s e  

(i) this would only help to inflate prices while Dr. 
Gaddini was still busy fulfilling his past con- 
tract with us; and 

(ii) we were considering direct purchase of Mules 
from Cyprus and Argentina. 

2. As DM is aware, our efforts to obtain Mules from 
Cyprus were a complete failure. In anticipation of getting 
.some Mules we had booked shipping space tvhich later 
had to be cancelled. As regards Argentina, there is no 
doubt about the availability of Mules, but shipping 
arrangements are not easy to make. Indian ships are not 
interested as Conversion for canying Mules is expensive 
and they do not normally go to South America. DG 
:Shipping was approached and he has advised that the 
cost of freight for Mules (inclusive of water and atten- 
dant, but exclusive of feed) from Argentina would be 
£90 per Mule. There would be an additional cost of f 15 
for feeding for 6 to 8 weeks and £5 each for insurance. 
This would mean that we will have to spend £110 only 
on the freight. If the cost of animals in Argentina, as 
estimated, is taken to be f 57, it wiU cost us E 167 each as 
against El25 each for GS Mule and £145 each for MA 
Mule (CIF Bombay) tendered by Dr. Gaddini. 

3. We had separately written to our Embassies in 
Washington, Paris, Belgrade, Rome, Madraid and Copen- 
hagen on 22nd June 1963 asking them to obtain quota- 



tions inter alia for, purchase of Mules. We had asked far  
these quotations by the end of July 1W3. In view of Dr. 
Gaddini's offer, we sent a telegram on 14th July 1963 
asking for a report within the next four days. Replies 
from London, Buenos Aires and Washington have been 
received. London has promised to send a report on 22nd 
July 1963. Buenos Aires has reported that no offers have 
so far been received. Washington has intimated that  
tender enquiries will take about one month. We need not 
wait for Washington's response. We had tried for Mules 
under the Aid Programme, but we were advised that 
Mules of our specifications are not l+ly to be available 
in USA. I am proposing to send a reminder to other 
Embassies and we may get one or two replies by the 23rd 
or 24th July. 

4. In the meantime we must obtain a decision regard- 
ing Dr. Gaddini's offer. Negotiations with Dr. Gaddini r were conducted by me, assisted by JS(Q), Addl. FA(IT1) 

#A9 { and DRVS. It 1s the vlew of all of us that Dr. 
Gadd~ni's offer should be accepted as it does not involve t any relaxat ion of spec~fica tions beyond those allowed 
under the contract signed some months ago. and it does 
not involve any increase in prices. It would also be im- 

'B9 possible to obtain as many as 1,500 M.4 Mules and 3,000 
GS Mules through any else. In this connection 1 give 
below an extract from Add1 FA (nT)'s comments:- 

"Hav~ng regard to the satisfactory supplies made by 
Dr. Gaddini during the past 2-3 years of large number of 
animals, the magnitude of our present requirements, the 
fact that this supplier's prices on the last two occasions 
when global enquiries were made have been the cheap 
est, and our experience that there are few other reliable 
sources for supply of Mules in large quantities and upto 
our specifications, there uwuld be primc, fac*e tx no objec- 
tion to extending the present contract t~ ccn-er addi- 
tional requirements indicated above." 

5. The last date by which wc should Inform Dr. Gad- 
dini is 24th July 1963. If DM approves. unless replies 
received from any of our Embassies justify a change, we 
may accept Dr. Gaddini's offer. as the fulfilment of this 
requirement is considered vital by the Army. 



In view of particularly of 'A' and 'B' above I agree 
with the proposals. 

(Sd.) Y. B. CHAVAN, 
DM 

21-7-83 
Note:-In para 4, the. figures typed in the original note 

.are 1,000 and 1,500. The figures have been corrected in 
pencil to 1.500 and 3,000; the figures shown in pencil in 
-the original note are given in the margin. 



EMBASSY OF INDIA 
ROME 

AGREEMENT 
This agreement made the Fourteenth day of September, One 

thousand nine hundred and sixty three between the President of 
Indla (hereinafter referred to as the Government of India) of the 
one part and Dott. Emilio Gaddini, Registered Trader (Chamber of 
Commerce, Industlty and Agriculture, Rome, Regstrat?pn No. 
116717) with office situated at Via IV November 152, Rome in the 
Republic of Italy (hereinafter referred to as the suppliers which 
expression shall where the context so admits include its successors 
and assigns) of the other Part whereby it is hereby agreed as fol- 
lows : 

1 The suppliers agree to sell and the Government of India agree 
to purchase on terms and conditions hereinafter contained animals 
of the respective numbers, descriptions and prices set out beIow : - 

Class of animnls 

- - - - .- - - - - - -  -. 
.CIA XIules 
GS. hIules 
Donkey stclll~ons 
Donkey Mares . 
Horse BtccJinp B r a d  .\tares . 
.MA M911e Rrexfing Brood .ktrcs . 

Price per Total 
animal Price 
c.i. j. Bnm- L Sterling 
hay- j 
Sterling 

Specificattons of the above animals are indicated in Appendix 
'A' to this agreement. 

2. The suppliers shall at such places and at such times as shall 
be mutually agreed between the parties make anunals available 
for selection by an officer deputed in tbot behalf by the Ga9un- 
m n t  bt lndla (hereinafter referred to as the Selecting OfRnr). The 



Selecting Officer shall be at liberty to carw out any test which he 
considers necessary to ensure that the animals are veterinarily 
sound and free from disease and for this purpose may have the 
animals examined by himself or through a local veterinary surgeon. 

3. The prices offered and accepted are C.I.F. Bombay and include 
all expenses that would be involved towards the transportation, feed 
and upkeep from the place of selection to the place of handing over 
to the Government of India in India (Bombay), insurance charges 
covering voyage risk in respect of total marine loss and individual 
mortality of animals whilst they are in custody of carriers and upto 
one week after landing will remain the liability of the suppliers. 

4. All arrangements for the loading and transportation of animals 
from the place of selection to the place of disembarkation will be 
made by the suppliers Conducting parties required to accompany 
the animals during their transportation period and till they are 
handed to the Government of India will be provided by the suppliers 
at their own expense. The stay of this party in India and their 
return to Italy will also be the liability of the suppliers. 

5. The animals approved by the Selecting Officer will be pur- 
chased and branded by the Selecting Officer. Nine copies of des- 
criptive rolls will be prepared by the suppliers for the animals 
selected and purchased. One copy of the rolls will be retained by 
the suppljerg and other eight copies distributed as under:- 

(a) One copy to be handed over by the suppliers to the 
Selecting MBcer; 

(b) One copy to be furnished by the suppliers to the Embassy 
of India, Rome, with other documents for 90 per cent pay- 
ment; 

(c) One copy to be sent by the suppliers with the escort of 
the animals; 

(d) The remaining five copies will be furnished to Embassy 
of India, Rome for distribution to:- 
(i) Embarkation Commandant, Bombay . .  1 

(ii) Director of Remounts and Veterinary Ser- 
vices, h y  Headquarters, New Delhi . .  3 

(iii) For keeping on the Embassy records . .  1 

The animals will be delivered together with the insurance docu- 
ments to an autholfoed reprewntative of the Government of India 
at Bombay in a reasanably good amdition within seven days of thefr 
disembarkation. The representative of the Government of India 
will compare thew animals with the descriptions already recorded 



and corfhrmed by the suppliers on the descriptive rolls. Animals 
which do not answer the descriptions as per these rolls or are not 
in a 2 e ~ e o ~ b l y  good condition will not be accepted. 

6. Payment will be made by the Embassy of India, Rome, on 
terms specified below: - 

( a )  90 per cent CIF Bombay invoice value of the animals 
shipped will be paid on presentation of shipping docu- 
ments; 

(br Balance 10 per cent CIF Bombay invoice value of the 
animals shipped, less CIF Bombay invoice value of 
casualties, if any, during voyage or within seven days 
of landing in India (Bombay) will be paid within 30 
davs of deliverv and acceptance of animals in India on 
production of Govemmcnt of India certificate of a o  
ceptancc of animals. 

(c) The abovc> paymtmts wil! be effected in Pounds Sterling. 
The s u p p l ~ ~ r s  furthcmore undertake that if insurance against 

documents are not issued in the name of the President of India, the 
same shall be duly assigned in his favour. 

7 An~m~i ls  will bc sh~ppcd bv the si~ppliers as soon after s d e e  
tmn as is pssiblc so as to a t ~ i v e  in India accordmg to the following 
schedule. - 

. . -  ----- - - - -  " -  - -. ----.- 
I <  I b' 1i;tl.l By 31st 
D-u-enllw J unc DLX. 

1 (,63 r 064 196-1 

As far as p s s ~ b l c ,  shipnent wil l  be effected in an  l n d ~ a n  vessel 
but should tiri Indian vc*ssel bc not available the suppliers shall be 
at  11brrty to cngagtb a fo r r~gn  ves;el specially equipped for the 
t r snspr t  of amrnals end spccrallp chartered for this purpose. . 

!: !n thc event of suyplict-s failure to cvmply with any of the 
clsuscs of the contract to the satisfaction of the Government of 
India, they will be liable to pay damages to t h t .  Government of 
India upto 10 per cent of the total value of the contract in addition 
to such incidental expenses which would have been incurred by ths 



Government of India. Similarly, if any animals are rejected a t  the 
place of handing over t o  the representative of the Government of 
India in  accordance with the provisions of paragraph 5 abqve, they 
will be replaced by the suppliers a t  their own cost or they will be 
liable to the full charges incidental to such rejection. 

9. Liquidated Damages.-Time is the essence of the contract. In 
the event of the failure of the suppliers to deliver any of the animals 
(upto 3 per cent in case of a large number of animak, say o w r  200 
being expected) within the time specified for delivery, i t  is agreed 
that the purchase reserves the option to recover, as liquidated 
damages and not by way of penalty, for the period after the ~nimals  
were due until actually delivered or until the purchaser secures the 
animals from others, a sum equivalent to 2 per cent of the contract 
value of the undelivered animals for each month or part of month's 
delay. 

10. The parties agree that during the pendency of this agreement, 
the Government of India will not purchase MA or G S  Mules from 
any other supplier in North, South or Central America or in Europe. 

11. Distribution of Documents.-(a) 12 copies of the invoices will 
be prepared by the suppliers and distributed as under-  

5 copies to the Embassy of India, Rome for 90 per cent pav- 
ment; 

1 copy to the Embassy of India, Rome for record; 
3 cc~pies to Embarkation Commandant, Bombay, India; 
1 copy to Master of vessel; 
2 copies to the Director of Remounts and Veterinary Services, 

Army Headquarters, New Delhi. 

(b) D~scriptive rolls of animals to be distributed as mentioned in 
para 5 above. 

(c) Bills of ladings 
2 original bills of lading to be sent to the port consignee, 

namely, the Embarkation Commandant, Bombay. 1 copy 
direct by air mail and the second via Master of the VeseI; 

1 copy of original bill of lading to be submitted to the Embassy 
of India, Rome, at  the time of claiming 90 per cent pay- 
ment; 

2 copies of non-negotiable bill of lading evidencing ocean 
transportation fully paid to the port of Bombav should be 
submitted to the Embarkation Commandant, bornbey; 

1 copy of non-negotiable bill of lading to the Embarrry of India, 
Rome, for record. 



12. All disputes and differences arising out of or in any way 
touching or concerning this agreement whatsoever, shall be r e f d  
to the sole arbitration of any person nominated by the Secretary of 
the Ministry or Department of the Government of India administra- 
tively dealing with the contract a t  the time of such nomination, or 
if there be no Secretary, the administrative Head of such Ministry or 
Department at the time of such nomination. I t  will be no objection 
to any such appointment that the person appointed is a Government 
Servant, that he had to deal with the matters to which the agree- 
ment relates and that in the course of his duties as such Government 
servant he has expressed views on all or  any of the matters in dispute 
or difference. The award of such arbitrator shall be Anal and binding 
on the parties to this agreement. I t  is a term of this agreement 
that in the event of such Arbitrator vacating his oface or being an- 
able to act for any reason, such Secretary or Administrative Head 
as aforesaid at  the time of such transfer, vacation of office or 
hability to act, shall appoint another person to act as Arbitrator fn 
accordancc with the terms of this agreement. Such person shall be 
entitled to proceed with the reference from the stage at which it was 
left by his predecessor. It  is also a term of this agreement that no 
person other than a person nominated by the Secretary or Admfnis- 
trative Head of the Ministry or Department as aforesaid should act 
as Arbitrator and if, for any reason, that is not possible, the matter 
is not to be referred to arbitration at all. 

Subject as aforesaid, the Arbitration Act, 1940 shall apply to the 
arbitration proceedings under this clause. 

13. This agreement shall be read and construed according to the 
law of India. 

IN WITNESS whereof the parties have hereunto set their hands 
the day nod year first above written 

Sd/- Dot1 EMILIO GADDIM, 
S11pp1ier.s. 

Sd/- BRIJ KUMAR, 
Charge d'hffaires ad., 
Embassy of India, Rome, 
For & On Behalf of the 
F'HESInENT OF INDIA. 



1. Nounfain 
Colour 

- 

, Height 

Shank - 

General 
- 

Girth - 

SPECIFICATIONS 

Art illerg Mules 

Bay, Black, brown or chestnut. A fe\v iron grey can. 
be accepted. 

Not less than 14-0 hands) 
Nor more than 14-3 hands) Upto 10 per cent height 
(1.42 to 1.50 metres) may bc upto 15-0 hands. 

Not less than 7 inches. 

75 per cent to be within age group of 3 to 8 years; 
25 per cent to be between 7 and 8 yearc;. 

Mules to have good bone and substance, true and 
stralght action, i .e ,  nu tendency to hrudi In 1ror.r or 
behind, straight backs and to be sound in cvery rcs- 
pect. Must be veterinarily sound and free from 
disease. 

Mules measuring 140  hands to be not less than $3 
inches and those measuring over 14-0 hands to be not 
less than 64 inches. 

2. General Sen-ice Mules 
Colour - Bay, Black, Brown or chestnut. No greys or roans 

wiII be accepted A few iron grgr can be accepted. 
Height - Not less than 13-0 hands 

Nor more than 14-2 hands 
(1 ~ 3 2  to 1.47 metres). 
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Girth 

- Not less than 58 inches. 
Age n . - 75 per cent to be within age group of 3 to 6 y-; 

25 per cent to be between 7 and 8 years. 
-General 

- Mules to have good bone and substance, true orrd 
str&ht action, Ce. on tendency to brush in front or 
bebind, stra ight  bacb and to be samd in 
pect and capable of pack or draught w w k  q ~ b  to 
be veterinarily sound and free from disease. 

3. Donkey Stallions 
Height 

- 13-2 to 14-0 hands (1  ~ 3 7  to 1-42 metres). 
Shank - Not less than 7 inches to 7f inches. 
Girth 

- Not l e s  than 60 inches. 

Age - 3 to 6 years 
General 

- Should be compact, close coupled, hmvy muscled 
ma1 of good quahty, must be veteriqarily sound for 
breeding operations 

4. Donkey Mares 
Height - 13-1 to 1 3 9  hands (1.344 to 1.w m e w ) .  
Shank 

- 6f inches. 
Girth 

- 58 inches. 
Age - 3 to 8 years. 
Gewral - M w s  should be rcnyny typ, flt &r Gboold 

be veterinarily sound. If poslrfblc orpm 
be cxcmiaed to see that ov- and YYC1;11l srt 
nonhal. 

5. Hme Breeding Brood Mares 
Coiour - Bey, brown, bhJ w ck~&~ut. 
tllilJSDt - 14-3 to 15-1 hrnds (1.50 to 1.B rnetreo). 



Shank - 7 inches minimum. 
Girth - Minimum 65 inches. 
AE?e - 3 to 6 years. 
General - M u e s  should be of roomy type, s t a c e  with broad 

quarters No defects in genital organs. 
6. Mountain Artillety Mule Breeding Brood Mates (Draught Type 

Brood Mates )  

- 
Height - 
Shank - 
Girth 

Age - 
General 

Bay, brown, black or chestnut. 

14-1 to 14-3 hands (1.45 to 1.50 metres). 

Not less than 7 inches. 

72 inches to 74 inches. 

3 to 6 years. 

Mares should be well-bred, have a draught type body- 
with clear sound straight heavy bone legs and large 
tough feet, should move freely with snappy straight 
action. Should have broad chest and wide between 
the hips and large well rounded barrel, good head and 
long neck. Should have preferably dropped at least 
one foaL Should be veterinarily sound. 

Note.-Animals are measured by hands (a hand being 4 inches) or 
in metres. 

Height - The height is taken by a special measuring standard 
from the ground to the highest point of withers 

Girth - The girth is measured from just behind the wlthers 
around the belly. The tape used, should be pulled as 
ttght as possible without actually using force; 

Shank , 
- The shank measurement is taken by measuring 

circurnference of the portion 3 inches below the bee.  



ANNEXURE H 
Turd value of contracts concluded with Dr. GIuldini of Italy lor Supply d 

AnimaLc from 195960 w 1965-66 ---- ----- - 
Date of No. and description of animals Price per Total cost 
contract head 

I 2 3 4 - -- -.- -- 

1~x2-1959 M.A. Mules 130 
G.S. Mules . 8 0 0  
Donkey Stallions . I9 

7-10-IW M.A. Mules I140 
G.S. Mules . . 2190 
Donkey Stallions . . 12 

Dmkcy .Marts . 14 

30-9-1 96; M A .  Mules 80 
G.S. Mules . 3700 
Donkey Stallions . . 3 
Donkey Mares . I I  

4-rr-rs5z G.S.  hfules . 440 
Dmkcy Stallions . I I 



------ --- - .---- * .. . --- .- .. 

I 2 

14-9-1963 M.A.M.B. Mares . 
Dankey Stallions . 
Donkey Mares . 
H.B.B. Xlares . 
M.A. Mules ' 

G.S. Mules . 

11-pr965 M.A. Mules 540 145 7 8 9 3 ~  
M.A.M.B. Marts . . 350 160 56,000 
Donkey Stallions . . 10 200 1,000 

Coach horses . 3 I 5 0  450 
H.B.B. Mares . 7 145 ' r.orf; 
Donkey,Mares . c 130 650 

2,) 15 - 
GRAND TOTAL . ' 25,06,6@--1 CF-O 



Statmpr s(wwbg rhe W e r  of mula received durutg rhe prriod hhwnber, 
63 to Decentber, 64 and the issues of mula to units in the period DEL ember 

63 ro November, 65 

Novanber 1963 . 
Dccanber 1963 . 
January1964 . 
February1964 . 
March rg&q 
April 1964 . 
November . 
Dccember 1964 . 

Numbers 
Received 

December 1963 
J ~ Q W  ~9&1 
Febmary 1964 
March 196q . 
April rg6q 
M a y  1g6q . 
June rg6q . 
July1964 , 

October 1964 
December 1964 
January r y 5 . 5  
Februxy rg6j 
.!larch I#; . 
Apnlxy6j 
June 1965 . 
July 1965 
.9ugust 1965 
September 1962 
October I 965 
November 1y65 

Number held in Depots on 1-12-1965 : 1716 

I J S U ~ S  
Made 



Stor4mctLt showing issues of Polish Horses Received During FeblMm 63 

Total received. . .995 

(I) Release orders issued upto 30 June 64. . 
(2) Casualties upto 30 June 64 . . 
(3) Issues from I Jul. 64 to 31 Dec. 64 . 
(4) Casualties from I Jul. 64 to 31  Dec. 6q . 
6) Issues from I Jan. 65 to 31 Mat. 65 . 
(6) Casualties from I Jan. 65 to 3 I Mar. 65 . . 
(7) Issues from I Apr. 65 to 31 May 65 . 
(8) Issues during the period June 65 to 31 Dec. 65 (indud- 

ing casulties)' . 
IssuesduringJan.66 . 37 
T r a n s f d  as horse breeding brood mares 60 



APPENDIX v 
MINISTRY OF DEFENCE 

Further infonnczth on para 7 of Audit Report (Defence Seraica), 
1965 jurnbhed by the Secretary, Defence Production 

Copy of note 47 in File No. Part  Case 5 to MF A/20616/Italy/Q/RV 2. 
In this file we are dealing with the proposed contract with Dr. 

Gaddini for the supply of Mules. The matter was discussed Way 
in the room of Add .  Secretary with Dr. Gaddini and in ocmrdance 
with the decisions taken in that meeting, which was attended bp 
DQMG, JFA, DRVS, DS(Equip), DS(Q) and myself, Dr. Gaddini 
has agreed to reduce the figure of supply of GS Mules from 4,000 
to 1,000, to be supplied as follows:-- 

500 up to 15th June 1963. 
500 from September 1963 to 30th November 1963. 

2. The prices of MA Mules and GS Mules and other conditions 
set out in his offer of 24th November 1962 will remain the same. 

3. He has also agreed that he will supply 272 MA Mules in lieu 
of 315 Saddle Horses a t  E 143 each. This supply of 272 MA Mules 
will be over and above the 3,000 MA Mules in lieu of 315 Saddle 
Horses. He has requested that we may inform our Embassy in 
Argentine about this contract so that all necessary facilities and 
assatance is made available to him. The contract, as usual, will be 
srgned in Rome and payment will be made in pound sterling through 
our Embassy in Rome. 

4. Dr. G a d d m  deslres that a cable may be sent to our Embarsy 
today for signing the contract for the supply of 3,000 MA Mules 
and 1,000 GS Mules since procurement action on his part is on hand 
and* delay will cause dslocat~on in his arrangements which may 
also cai~sc financial loss to him. 

5. Addl. Secretary has already spoken to Shri Bhootbalingrun 
about this end it may not be necessary to refer the file to him again, 
I t  is prrgumed that  foreign exchange for the additional supply of 
1,000 GS Mules and for the marginal adjustment in the diaerencc 
in price between 315 Saddle Horses end 272 MA Mules at E 1 0  
each, which would approximately come to leas than f 100, will be 
made available. 



6. Addl. Secretary may kindly see. I have spoken to JF'A and 
he  has told me that concurrence of Finance may be considered as 
given and that the Ale may be referred to. him after the issue of 
$he cable. 

7. Draft of cable is at enclosure 47-B. 

AddL Secretary 
Sd/- (H. C. SABIN) 

20-12 



ANNEXURE 

MINISTRY OF DEFENCE 

Brief record of discussion held in Addl. Secretary's room on 8-7-63 

JS(Q) informed Addl. Secy. of the substance of discussions with 
Dr. Gaddini as per note attached, kc losu re  I. Addl. Secy. desired 
that the effect of penalty clauses should be worked out on the basis 
of unfulfilled portion of the contract. A, statement, as desired, is 
attached. 

2. Addi Swy. also fell that it may be worthwhile discussing with 
Dr. Gaddini the question of future supplies and obtain his terms 
for our additional requirements for 1,664 MA Mules and 3,000 GS 
Mules. Enclosure 11. He desired that JS(Q) may informally obtain 
the concurrence of Finance for obtaming quotations from Gaddini 
on the basis nf existing contract T : . ,  f 145 per MA Mule and L 125 
pcr GS Mule 

3. Addl. Sccy, also proposed the followrnc two al t~rnat ives  for 
d~scuss i~r !  \ n t h  Dr. Gaddini.- 

( a )  We may considrr offering hlm an additional contlact for 
' 500 GS Mules at a price that mav be negotiated with him 

to  the advantage of the Government of India: and 

(b) 0vc.r and above this additional contract for 300 GS M d e s  
we may alsd obtain his quotations for the future contract 
for supply of MA and GS Mules h him. 

4. DRYS fclt tha: I! would bc bctter to ask for his quotations 
from omnibus agrecment for the additional GS Mules towads 
existing contract and the add~tlonal requirements for 1963-6.1, other- 
wise it IS I~kely that  Dr. Gaddini may accept low price for eddi- 
tional 500 GS Mules and quote very much higher price for the new 
contract for supply of 196344 requirements JS(Q) felt that it 
may not b t q s s i b l e  to negotiate finally regarding the future 
supplies a t  this stage because wc must walt for the enquiries, from 
our Missions Wv must. howcvcr. take the quotations from Dr. 
Gaddini and if  they arc favourablc we must negotiate further with 
him thereafter. 

5. I t  was also fclt that becalm the sources for supply of Mules 
arc drying up fast, it is necessary to consider alternative means of 



transport. D.R.V.S. indicated that he was putting up a scheme for 
the expansion of Alpine Horse bawding in India. This animal has 
been found useful for transport in hilly areas. J.S.(Q), however, 
felt that our own Schemes of Equine Breeding are long term and 
do not solve our immediate problems. It was felt that in view of 
shortage of Mules in the world if we can accept what Dr. Gaddini 
has told us and what our officers have stated as a result of their 
experience, it was high time that the Army Headquarters Rave 
further thought to this question. 

Sd./- S. S. L. KAKKAR 
11-748. 



Enclosure I to Annexme 

MINISTRY OF DEFENCE 

Brief record of discussion between JS(Q) and Dr. Gaddini of Rome 
(DS/Q), DRVS and US (QS) were aIso present. (8-7-63) 

Dr. Gaddini came to Delhi on his own to see the authorities in 
respect of deliveries of existing contracts and to discuss our future 
requirements. He informed us at the meeting :hat our Mission in 
Rome had made enquiries from him o n  the basis of certain corn- 
munication of the Government of India and he thought that be will 
avail the opportunity of discussing the question of further supplies 
also with us. 

2 Deliveries in respect of existing contracts which are to be 
completed by November 1963 are  as follows:- 

(Figures in brackets in this 
MA Mules para give esact r~umtiers 
GS Mules ascertained later.') 
The total contract with Dr. Gaddini for supplies was for 3,272 MA 

Mules and 1,000 GS Mules out of which he had to make deliveries of 
1,717 (1,772) MA Mules and 500 GS Mules by the end of June 1.963. 
He has, however, made supplies of 1,520 (1,508) MA Mules and 1575 
(571) GS Mules so far and there has been a short.faI1 of ?52 ( 2 6 1 )  
MA Mules while he has made additional supplies of 75 (71) GS Mules 
during the spring deliveries. He has agreed to make good the 
balance of 252 (264) MA Mules during the autumn supplies. 

3. Dr. Gaddini told us that he made a mistake t r ~  nwrgt the Inrge 
order of 3,000 MA Mules without obtaining a contract for equivalent 
number of GS Mules. He had, therefore, tq pay very much higher 
priccbs for M A  Mules. He also stated that during the last few years 
we had made :he international mule market almost dry and the poessi- 
bilities of further supplics are no! very bright and the prices are 
likely to be very much higher. He requested that the contract for 
autumn supplies may be extended upto April 1964 and he map be 
given an additional order of 500 GS hlule.: to  makc hjs task easy and 
to ensure that he is not put to Iwes. He was informed that time is 
the essence in the supply of anilnnLs because we have to equip our 



units and it was not possible to extend the autumn supplies up to 
April 1964 After some discussions he agreed to complete the 
autumn supplies by December 1963 and requested for an extension of 
one month. He also requested that it will facilitate the completion 
of the contract if additional order for 500 GS mules was placed on 
him and he was agreeable to charge at the last year's contract price 
of f 125 per animal. JS(Q) mentioned about the penalty clause and 
Dr, Gaddini said that it was a matter for G of I to consider and 
decide. 

4. JS(Q) requested Dr. Gaddini to give his asessment of the 
market conditions. Dr. Gaddini's estimate was as follows:- 

(i) Sotith -4ruerrcnn countries-Mexico, Columbia, etc.--No 
MA mules to our specifications were available. 1,000 to 
1,200 sub-standard MA Mules could be made available if 
the specifications were reduced. Prices in South American 
countries were as high as in European markets. The 
freight cost would be £70 per animal. 

(ii) Argentim-He expected availability of 600 animals from 
September 1963 to February 1964 to our specifications. 

(iiir Spain.--He expected the availabi1it.v of 600 to 800 MA 
Mules from September 1%3 to 15th May 1964, to cur 
specifications. 

(iv) I ta ly  and Fmnce.-Although there has been considerable 
supplies of Mules from this part. he thought that it may 
be possible to procure 1,000 to 1,200 MA Mules to our 
specifications. 

cv) LT.S..4.--It might be possible to procure about 250 UA 
Mules for completing his contract by December 1963. 
Further availabilities are doubtful. 

(vi) Middle East.-Nil. 

(vii) South Al,frica.~Nil. 
He also indicated that 1,600 to 2,000 GS xnules. to our specifications, 
will be available in European countries. 

5. In respect of additional supplies, Dr. Caddini felt that it would 
be necessary to give further relaxations in respect of MA Mules if 
it was desired to procure a large number of animals. The relaxation 
suggested by him was that 50% of age from 7 to 9 years. Relaxation 
asked for in Height and Shanks is as follows:- 

Height 13.3 to 14 14 to 14.2  14 to 15.1 
Shanks 61 6f 7 



He also indicated that if these relaxations were agreed to, he could 
procure 2,000 MA Mules from Mexico and Columbia and 3,500 MA 
Mules from Europe. He ccdd a h  procure 4,000 to 5,000 GS Mules. 

6. As regards fresh contract, JS(Q') infarmed Dr. Gaddini that it 
has not yet been decided whether we will import any G9 Muld~ 
The requirements of MA Mules have a h  not yet been f inahxi  and 
we have already mclde some enquiries from our Missions and it will 
be better if he giu& the nedessary information to our Missions. The 
Gowrhment of h d i a  will m s i d e r  the question cf future contra& 
only after the information is finudnl. 

7. Dr. Gaddini requested that if any new contract is signed far 
purchases of MA Mules from Europe mw, this will fais! the prWa 
both for new contractor and him and none of them would be a& 
to complete this contract which ultimately may mean higher pr im 
for India. JS(Q) pointed out that if he was not able to complete b 
contract by the schedule time, the Government of India could not be 
expected to withhold signing of the fresh contract. Dr. Gaddini, 
therefore, requested that the Government of India may agree not to 
enter into contract for fresh supplies upto November, 1963. The new 
contractor may be free to make purchases from European markets 
from the end of November. Dr. Gaddini also indicated the follow- 
ing shipping programme for the autumn supplies:- 

Argentina-MA and GS Mules fram 20th August to September 
1963-Two ship loads. 

Italy.--September to November. 
8. He informed us that if there are any shortfalls, he will make 

them up by import from USA. He! re@mted that two officers sh- 
be detailed, one to Argentina for about three weeks and the other 
to Italy for 6 7  weeks. 



MINISTRY OF DEFENCE 
Statemkt showing the ddmages that Dr. Ccrddini may have to pay, 

if he is not able to complete lais contract by Not)ember, 1963. 
Dr. Gaddini envisages a shortfall of 650 MA mules which he is 

now planning to supply during December 1963. If the extension by 
one month asked for for completion of the contract by December 
1962 is not granted, this would attract the penal clauses in the con- 
tract. Addl. Secretary desired that the effect of penal clauses should 
be worked out on the basis of unfulfilled portion of the contract. 
The requisite information would be as follows : - 

Rs. 125,667 

Rs, rf.133 

Sd./- (T. D. Sachdeva), 
Deputy Secretary (Q) 

9-7-1963. 

JSCQ Sd./- (S. S. L. Kakkar), 
Addl. SWY. 9-7-1963. 

Brief Record of discussion between Additionul Secretary n rrd 
Lk. Gaddini of Rome on 11-7-1963 at 1640 hours C J S ( Q ) ~ ,  Addl. 
FA 111, D S ( Q )  DRVS were also present. 

Addl. Secretary informed Dr. Gaddini that they wcre unable to 
accept any relaxation beyond what they have already agreed in the 
existing contract. Our requirements for M A  mules were 1500. To 
facilitate this purchase, tbey were prepared to give him an order 
for mules as under: -- 

(i)  MA 1500 



These mules could be supplied by November 1964. We also agreed 
that we would not enter the market ourselves and also would not 
give any contract to any other contractor to compete with him dur- 
ing the pendancy of supplies by him. 

Addl. Secretary gave him another alternative, i.e. kccept his offer 
of 500 MA mules and 1000 GS mules to be supplied by May 1964. In 
that event, we would be free to enter the market after the end of 
November 1963 to purchase the shortfalls either directly or throuj& 
any other contractor. 

Dr. Gaddini agreed to consider this offer. He promised to let us 
have his reply tomorrow, the 12th July, 1963 at 1630 hours. 

Brief Record of discussion between Additional Secretary a d  
Dr. Gaddini of Rome on 12-7-1963 at 1640 hours [JC (Q) 1, Addl. FA 
111, DS ( Q )  and DRVS was also present. 

With reference to discussion held in Addl. Secretary's room, on 
11-7-1963 Dr. Gaddini made the following offm:- 
First Alternative 

1. 1500 MA mules @ E 165 per animal C.I.F. Bombay. 
2. 1500 GS mules @ E 145 per animal C.I.F. Bombay. 

Second Alternative 

1. 1500 MA Mules at 2 160 per animal C.I.F. Bombay. 
2, 2000 GS Mules at  2 140 per animal C.I.F. Bombay. 

Third A l t e ra t i ve  
1. 1500 NIA mules a t  E 150 per animal C.I.F. Bombay. 
2. 3000 GS mules at f 130 per animal C.I.F. Bombay. 

Fourth AItemutive I 

If Government of India agreed to accept relaxation in shanks to 
6 V f o r  30% of the supply of M A  mules he could supply 1500 MA 
and 2000 CS mules at  the existing prices, i.e. E 145 for MA and E 125 
for GS mules per animal. 

2 Add, Secretary stated that relaxatron in bones specification or 
projmtd by Dr. Gaddmi was not acceptable since this would reduce 
the load carrying capac~ty of the animal and they were o-dy paying 
for it8 utilisation. 

3. Dr. Gaddini proposed that relaxation in rhnks upb 0l" fop at 
kurt 15% at Inlm.h my be given before he cwld rccept the 8ourth 
&Itemtive at existing rates. aince MA mules of our trP 



the world nrarkeb werd In shoft strpply. me, refmation in 
I%. Caddhi's view was abmktely nbcWr$. 

1. Addl. Secretary stated we @ve ow speiiica%rr&: afbr CO* 
derable care and on the basis of expert advice. Proposal for relaxa- 
tion in bone was not accepta,bk to Mrn ih my quantifies. 

5. Addl. Secret- stated that the t h i ~ d  a8ernathe wodd be ac- 
ceptable, vir. 1500 MA mules and 3000 Gg maks but must agree 16 
accept the current prices of f 145 for MA and E 1% for CS mules 
per animal instead of 6: 150 and 2 130 quoted by h i n ~  After some 
discussion, he a m &  to the t m d  trlterna'tive at the exlsting prlces 
provided he was allowed to mix the two Contracts. From the current 
contract 1764 MA Mules and 427 GS mules were outstanding. Add. 
h e t a r y  stated that Government of India could not agree tb his 
demand to extend the current contract for the supply of MA mules 
by another one month as proposed by Dr. Gaddm. The supply of 
MA mules under sl#r&t oomtract tnu~t  bC ~ p l e t e d  by November 
1963. He could, howevt~, start mlakiw s w i c s  of QS mules against 
his new contract during the currency of the existing ssRbacL 

6. For deliv&es uf mW~trlrr Udef 6 H i  p f ~ n f  contract, 
Dr. Gaddini wanted seleoting, o k s  16 !w m& avfllable m Argen- 
tina and Ibme as follows: - 

One selecting o&m for Argentina-He skeuld arrit-e in Rome 
mt 18 -M fhan August fa, 1963 to proceed to Argentina 
wM?b hi@. dbet h'm t6 stay in Argentina for 
about 3 weeks. 

S e d  8alemtrg 6 & t ~  s h d d  rniirff ?# M e  nd later than 
September 2, Is@, Tkis dfFi&r v.4.Si be f e q W  to stay 
in Europe till November 1963 for selection of animals ip 
Europe. 

f3r. Gaddifii added that if tbe frenk contract wae also signed, hr 
#6uld deed fhe second officer for second oontract upto MPy lQeQ 
mTfS Stat& that this would mean the officer would be away b r  14 
months. This was too long a period for an of8cer to be cut for such 
dtitiesl. It may aharafore k n~~ b Mate flrc &cef dtcr 5 
g o a t b s d  

7. Payncmtr.--Dr. Gaddini desired that he will kr ~~i~ tbd 
rrrimolo in Mexico, Argentina, Spain etc. It  would be appreciated ti 
h&!ib h b r r r d y  M *me was raftn,M to m6kt p8Ymma la 
WwrH. ~ ~ ~ ~ b p l y f b r f r r r f l o m t ~ h t r a r  
4aammwm 



I. &he&& of De2fv~s . -Dr.  Gaddi~i  was advised to commit 
this o%er in writing in regard to the prices offered, delivery sckdules, 
the dates he wanted the selecting officers to be available in Argent- 
and Europe and mode of payment. The matter will be placed before 
the Government and steps will -be taken to obtain the decision withh 
a week for coslrnunication to Dr. Gaddini. 
Brief record of discussion hew in Addl. Secrutaq',? roont on 7-9-1963 

on the  question of purcJlqae of animab In7 the Army f c t  1963-64. 
Present : 

MINISTRY OF DEFENCE 
( 1 )  Shri H. C. Sarin, Addl. Secy.--Chairmtm. 
(2) Shri S. S. L. Kakar, JS(Q). 
(3) Shri S. B. Guruswarny, US, D(QS). 

Ministry of Finance (Def.1 

(4) Shri C. C. Katoch, Addl. FA(II1). 
( 5 )  Shri G. C. Jerath, DFA. 

Ministry of Law 

'(6) Shri V. S. Jetiey, Jt. Secy. & legal Adviser. 

(7) Maj. Gen. R. N. Mehra, Darn. 
(8)  Brig. R .  K. Sethi, DRVS. 

Shri Jetley, Joint S w r c f a ~  & Legal +4d4*w B 6 ~ e  tbe advice thot 
since the agreement w l t i ~  Dr. Gddini W not yet been signed, t h e n  
will be no legal objectiw $0 withhold tba Qaalim~tttron of the c o a t .  
It was ciar$fled by h i p  tjw sUqB e %+ill not g w e  rise to any 
sustajnable clWs by Pr. GaslQinr warnst rhe L'.ave:qnr:ent of Indm 
or its omcers who cordugted the wqptiattons. The Arnlwrbisador who 
also mnductcd the negotigti~w with Dr. GadJuij und conmtu-ted 
to him, orally or othcnyise, any gr&rgtwdrng or i.r3mmitma,t will 
also ngt be ~ f f e ~ t C d  by virtue af his dipbfatir  unlnurii&y. W l a  this 
was the sjrlctly legal ~wijtinn, ths gropwty of tuck u. couFOll MQ- 
ever, was for the adzniqigtntiw Minktry to &der dsaide. 



3. JS (Q) drew the attention to the fact that the Argentina firm 
had full opportunity to quote for our entire requirements upto 30th 
July 1963 by which time we had asked for quotations. We had 
requested our Embassy in Argentina to ask the firm to quote for 
our entire requirements along with the schedule of delivery. This 
Arm, however, refused to make any commitments regarding future 
supplies within the stipulated time. JS(Q) also drew attention to 
the fact that when we made limited enquiries from our Embassies 
we had given the date-line of 30th July 1963 by which time the 
offers were to be received by us. Except for Dr. Gaddini no other 
supplier made an offer to meet our full requirements. This firm 
also gave an offer to meet only a very small proportion of our re- 
quirements. We informed our Embassy on 13th August 1963 tbat 
the negotiations with this firm need not be pursued further since 
Government of India had taken a decision to enter into a contract 
with Dr. Gaddini of Rome, If Government of India were to consider 
offers received after certain date-lines fixed by them, an l after 
contractual commitments had been made after considering the 
offers received by a fixed date-line it will be against all accepted 
principles and sanctity of tender system and may give rise to serious 
difficulties. In such circumstances Government can be flooded with 
offers which may not be bonu fide and cause considerable embarrass- 
men t. 

4. Addl. FA (TIT) drew attention to the fact that the difference 
in the financial effect of the offer of Dr. Gaddini and the offer now 
received from Argentina was considerable and, therefore, suggested 
consideration of the offer of the Argentina firm on merits. 

5. Addl. Secy. requested Brig. Sethi, DRVS, to read out from the 
report of Lt. Col. Nayar who had made on-the-spot study of the 
supply position and availability of mules in Argentina during hia 
visit to the country for selection of mules in connection with an 
earlier contract entered into with Dr. Gaddini during FebruarpJ 
March 1963. According to Lt. Col. Nayar, the Stallions used in 
Argentina were poor in quality and small in size and the progeny 
too was amrdingly short in height. Not manv mules were avail- 
able in Argentina and the Director General, Remount & Veterinary, 
Argentina, with whom Lt. Col. Nayar had discussed the sul@?ct 
had estimated that 400 to 500 mules mlght be available during 8 
season, the season k i n a  the shf~pinq  season from Se~ternber/  
October to Mav. Addl. Secy. said that we cannot ignore the advice 
of our tpchnical ofncer. It  would, therefore, appear that the offet 
of the firm to supply our entire requlremtnts bv Julv 19114 wadd 
be unrealistic. Tt is alreadv known that the Ar~ent ina  firm wu 
not experienced in the supply af animals and its earlier aiier wm 



considered unrealistic. This has been cofirmed by tbe fact that 
the Arm has since increased its price although the number of . 
animals that the firm proposed to supply is much larger. I t  was, 
therefore, not considered safe to conclude a contract of this magni- 
tude with the supplier who was not thoroughly reliable especially 
when the demand of these animals is 80 vital. 

6. Addl. FA (111) expressed the view that in case we doubt the 
capacity of the Argentina Arm to meet our entire requirements, we 
may consider placing a part of our order on the Arm to test its 
capacity and b m  Wes. 

7. After discussion, it was agreed that our Embassy in Italy 
may be requested to ascertain from Dr. Gaddini whether he b 
agreeable to exclude Argentina from the restriction on the Govern- 
ment of India in entering into contract with any supplier other 
than Dr. Gaddini for the supply of animals if the order on him is 
reduced by 1.000 animals out of which one-third would be MA 
Mules and the rest GS Mules. In case Dr. Gaddini was agreeable 
to such a course, the number of mules to be supplied by him may 
be reduced correspondingly in the contract and the Government of 
India informed so that further action may be taken for conclusion 
of a contract for 1,000 animals with the Argentina firm. It  was 
also agrccd t h a t  if Dr. Gaddini was not agreeable to this and if our 
Embassy had already made a commitment to Dr. Gaddini in regard 
to the proposed contract orally or in writing the commitment should 
be honoured and the contract duly entered into as already approved. 



C D ~  of Telegram No. 14688 dated the 14th July 1963, to Indembarrsl;l, 
Wqshington, Moscow, Paris, Belgrade, Rome, Buenos Aires and 
Hicsmind,  ond don and Canberra. 

Reference purchase animals abroad. Dr. GADDINI Rome has 
o&ered 1500 M.A. and 3000 G.S. Mules, Horse and Donkey Stallions, 
Horse, M.A. Mule and Donkey Mares as required. Before Analising 
Government would like to know whether any offers received w.r,t. 
Defindis letter, dated 22nd June, 1963. If so uptodate position re- 
garding supplies delivery schedules and prices offered be intimated 
within next four days. 

Copy of telegram No. 14691 duted 19-7-63 to Indembassy, Rome. 
Reference our Telegram No. 14688 July 14(.) GADDINI while 

here offered supply M.A. and G.S. Mules at  same rate as existing 
contract and desired our decision by Twentieth(.) Inform GADDINI 
that Government orders being obtained and we hope to communi- 
cate our decision in about a week(.) 
Copy of Telegram from Dr. GADDlNl of Rome received oti 30-7-63. 

Aef. our agreement please expedite cable your formal acceptance 
my offers 12th July presented by me after meetings Delhi thanks. 

Copy of Telegram No. 14711 dated 30-7-63 to lndembassy, Rome 
Continuation our telegram No. 14691 July 19 regarding mules 

GADDINI has offered 1500 M.A mules and 3000 G.S. mules at c.i,f. 
El45 and f 125 each respectively deliveries to be completed by 
December, 1 W  Previous contract understanding was no other 
suppliers will be given contract in Europe. Now he desires ban 
should apply also to North, South and Central America. Govern- 
ment reluctant accept this additional condition but if GADDIM 
insists on it he should reduce price by E5 per mule. Plea% intimate 
GADDINI's reply. 

Copy of Telegram received from Dr. GADDlNl on 1st August. 1963. 

Ref. your cable Embassy very sorry cant change anything of my 
offers of 12th July as for conditions(.) As for prices stop will kindly 
consider validity of those offers expiring next Monday 5th August 
and my ofler. Horses following offer mules stop.. Thanks regards. 

Cop?/ of Teleyrcrm No. 36 dated 1-8-63 from lndembassp, Rome. 

Reference your telegram No. 14711 of 30th July. GADDINI 
insists ban applicable to Americas a h .  He says it is not possible to 
reduce price. GADDIM anxious early reply. 



Copy of Telegram No. 14719 dated 3rd Augwt 63 to Indembsy, 
Rome. 

Reference your telegram 36 August I(.) On further considera- 
tion GADDINI'S offer 12th July GS and MA Mules acceptable (.) He 
also offered supplies of Donkey Stallions Donkey Mares Horie 
Breeding Mares MA Mules Breeding Mares and Horse Stallions at 
pound Sterling 200 repeat 200, 165 repeat 165, 145 repeat 145, 130 
repeat 130 and 500 repeat 500 respectively (.) These offers also 
acceptable except that 

(a) In case of Donkey Mares he should agree to accept El30 
repeat £130 instead of El65 repeat flF5 

(b) For Horse Stallions matter under consideration pending 
which he should keep offer open 

We expect that i f  above is offered to Gaddini as a package transac- 
tion he will agree to reduction in case of Donkey Mares as indicated 
above (.) 

Terms and conditions of supply will be generally as for existing 
contract(.) On receipt of your confirmation regarding Gaddini'r 
acceptance draft contract agreement will be sent to you for execu- 
tion (.) 
Copy of Telegram No. 38 dated 54-63 from Indernbassy, Rome. 

For Defindia. 

Reiereuce your telegram No. 14719. GADDINI ready to accept 
El30 r c p a t  £130 in case of donkey mares as suggested by you, He 
is also willing to keep the offer for horse stallions pending. 

Copy of tetegram N o  14729 dated 13-5-1963 to lndembassy, Rome. 

Reference your telegram 38 of August S(.) GADDMTs offer with 
modifications as agreed by him ac~~epted by Government(.) Draft 
contract being sent by bag(.) Please confirm if 18th August for 
Arst select~ng olficcr to arrive Rome for selection of animals fn 
Argentina Y lands (.) 



APPENDIX VI 

Additional note furnished by the S e m t a r y ,  Defence Production 
relating to para 7 of Audit Report (Defence Service), 1965. 

DISADVANTAGES IN CONCLUDING CONTRACTS ON F.O.B. 
BASIS 

Under F.O.B. arrangements a high degree of coordination is 
necessary between the Shipping Companies and the suppliers. 
Animals should be selected and purchased from suppliers by the 
t h e  ship is ready to receive them for transportation. This 
involves- 

(a) arranging a ship so that it reports in time at the port of 
embarkation. If the ship is delayed, the suppliers will 
object to keeping and feeding animals unnecessarily for 
longer period. 

(b) If the animals do not report in time when the ship has 
arrived at the port, the Shipping Companies will claim 
demurrage for the delay involved. 

(c) I t  may not be possible to select thc full quota or any of 
animals for carriage by the ship. This will involve wast- 
ing the capacity of the ship and consequently higher cost 
per animal. This fact will be clear from the following 
instances in which we tried to purchase animals F.0.B.:- 

(i) In 1952 we had contracted for the supply of 100 mules 
from Iraq on FOB basis. An officer was deputed to 
select these mules and necessary shipping arrangements 
were also made with a Shipping Company for trans- 
portation of these mules. The contractor failed to 
supply the animals and infructuous expenditure waa 
incurred. Tbis resulted In Audit Para (para 13) in the 
Audit Report Defence Services, 1953. 

(ii) Tn April 1963, a t  the instance of our Ambassador a t  
Beirut, it was arranged to purchase 300 mules from 
Cyprus on FOB basis. Shipping arrangements for 
carriage of these animals were made. An officcr was 
deputed to elect these mules. It  was founl that r ulcs 
of our specifications were not available in that county, 



2. The following administrative arrangements and extra expeadi- 
h u e  has also to be catered for if animals are accepted FOB:- 

(a) Cost of attendants, who may have to be transported to 
the country of purchase in the first instance to look after 
purchased animals on the ship. 

(b) Procurement of grains, fodder and water for the journey 
and meeting expenditure thereon 

(c) Cost of veterinary arrangements. 
(d) Insurance. 

3. The cost of these items will depend on the length and distance 
of the voyage. In the case of Argentina, the cost of feeding waa 
estimated to be £15, cost of insurance E5 per animal whereas the 
cost of transportation inclusive of water and attendants was esti- 
mated to be £90 per mule by the D.C. Shipping at the conference 
rate. 

4. In vicw of the above difficulties, in 1959 i t  was agreed i.3 a 
meeting attended by representatives of Ministry of Defence, Minis- 
try of Finance (Defence), Ministn of Transport & Communications 
and Ministry of Works, Housing and Supplv, that C.I.F. quotations 
only need be considered, but the supplier with whom it was r t c l  
posed to ncgotiate further, should be persuaded to lessen the 
difference bctw~en the CIF and FOB auotatjnns as far as pns~i31?. 
FOB quotations were, therefore, primarily obtained in subsequent 
enquiries for purchase of animals for purposes of this comparison 



MINISTRY 

Summ:--Pata 8 of Audit Report Defence Services 1965-Locking 
up of f~inds in. tlte purchase of aaintnls Trotti a b ~ o a d .  

Early in November, 1962 proposals "were made by the Army 
Headquarters for the procurcmcnt of 3491 horses, apart from large 
numbers of M.A. & G.S. Mules, to meet the requirements of new 
units proposed to be raised, deficiencies in existing units and main- 
tenance requiremeats. The raising of the new units was expected to 
be completed oply by December 1963, but since the procur~ment of 
tbe horses, then  acclimatization and training would takc time, 
arrangements bad to be made for the immediate purchasr of the 
horses so that trained horses could be supplied to t ! ~  units as hnd 
when they were raised 

2- The demand for an ima ls  being qmte large end the time avail- 
able for pracurement Gmted, 11 was considered that a l l  sc*uv.c .s 
should be tapped to get the reqwrements. It was gathcred that 
Pdish authoril~es would be in a p o d i o n  to suoply 1300 horscas. 
Negotiations were, therefore, conducted with the P&sh Commcrctal 
Couasdlor in India on 12-11-62 and a contract w n e  9)cncd o 2 ? i 3 e  
14th Wewpober, 1962 with M/s .  h i m w  of Warsaw, Poland, under 
the terms of tlw Indo-Pollsh Trade Agcement for the purcLla?.i of 
1000 horses at  the rate of Fts. 2455 each, payable in non-converti- 
ble Indian rupees. 

3. In December 1962 1.e.. after th- contract for the nurchase of 
horses had been concluded, thc rcqu!rcments of an-in31: wore 
reviewed keeping in view thc changed conditions and thr* d(4qn.1- 
tion/stru=ture and number of un!ts as initially planned w r , l  mwii- 
fied resulting in con~iderablc reduction in the r q u i r c m m t s  of 
animals. As a r ~ s u l t  of thls rrvlew the drmand for harsvs was  
reduced from 3491 to 1905 

4. Against the contract cr~ndllded w i t h  the Polish firm 995 hors l*~ 
were received during FebruarylMarch, 1963. 

5. The normal period of acciimatisstian for imnvtnri h n r w  i o  o w  
year. In addition, a period of 36 weeks ia normally allowed for 
training of i m ~ o r t e d  horsms. but this yeriod was rcduccd t o  20 w w k s  



6. Although. facilities were available for training these hot= id 
€he Remount Depots, in this particular oase due to en outbreak of 
Glanders from 10th April to 12th November 1963, the training and 
aaolimatisatton of Ifon- were adverse& afta0ted f~ about 7 mcmths. 
w i n  Bae to an outhe& of In f lwrw dn6e 25th April 1964, tW 
prqpess d t?&inirtg; wakp raberded. 

7. A w r t  from the delay in training and aaclimatiution of tbe 
horses for the reasons mentioned in pare 6 above the schedule of 
issues to the units was upset as a result of re-organisation of units, 
revision of scales of entitlement and non-raising of units programmed 
for raising. The Chief of Army Staff had felt that the Mountain 
Divisions were too unwieldy and that they should be streamlined so 
as to provide a better "teeth to tail" ratio. It was. therefore, decided 
on 26th A@l 1963 that the AT Companies should be under-posted 
by 13 rides (horses) each. Although this under-pasting was to be 
done, the entitlement of the AT Companies, was left undisturbeb 
?%is as we11 as other changes aflectesl the issue of horn as fnhecl  
below: - 



always be a erurplus of animals intended to cover war wastage. Thfs 
situation has to be accepted as planning in the Army has to cater for 
eventualities of a war. Animals against GS Reserves as well aq 
Maintenance Reserves are always held in the Depots. These could 
be Indian, Polish, Australian or any other horses. Immediate and 
unforeseen demands are met from these reserves. 

10. On 30th June 1964, 1,026 horses were held in the Remount 
Depots. Of these 418 were against authorised reserves, 597 were 
under training and these were held against unit entitlements end 
there was a surplus of 11 horses. On lstaJanuary 1965, 725 horses 
were being held in the Depots as follows:- 

(i) Reserves . 385 

(ii) Ag4ir.s~ Unit Enti- 
tlments . 340E &The actual Unit entitlements 

work out to 373 and there is 
at present a ddicienq of 33 
horses against the authoriscd 
strength. 

Out of the 340 horses held in the Depots against unit entitlements, 
release orders in respect of 144 horses have been issued. Units con- 
cerned have to collect these animals. 70 homes are held against the 
entitlement of 14 A/T Coys attached to Mountain Divlslons which 
are still kept under-posted by 5 horSes each. The balance of 126 
horses are held in the Depots pending raising of units, reorganisa- 
tion of certain units, etc. 

11. As regards the point raised in the Audit Para that a balance 
of 470 Polish Horses were still held in the Depots a t  the end of June 
1964 after more than 15 months of their arrival in India, it may be 
stated that, as already explained, it takes about 13 years to draft an 
imported horse from the depot to the unit. Urgent requirements of 
units were, therefore, met from the reserves and by issuing horses 
which were not fully trained. The arclimatisation and training were 
adversely affected by epidemic. Issue of trained horses was also 
affected by the reorganisation of units, changes in unit entitlements, 
underposting of certain units, e t c  The reserves to be held were also 
progressively scaled down from 1,715 horses in November 1962 to 
385 horsed in January 1986. There is no irregularity involved in the 
retention of the animals in question in the Remount Depots for 
eventual h u e  to units on getting them trained so long aa the animals 
held in the Depots are within the a u t h o r i d  rtnagth of the Army. 
In this case there was no over-provisioning of h o r n  

12. Out of the 90s horses fmportod from Poland only 91 homes 
rimainsd in the Depot an 1-1-1968. This number is included in the 



total number of 725 horse9 held in the depots on 1-1-66 mentioned in 
pAra 10 above. Of these 97 Polish Horses release orders in respect 
of 15 have already been issued, leaving only 82 of which 65 have 
been earmarked for breeding purposes. 

D.A.D.S. has been. 

(sd.) G. L. SHGTH, 
Additional Secretary. 



I a 3 4 - -- -- 
t a t )  Ddace From the evidence it is clear that the contractor had defaulted fa . 

supplies on some occasions and that even at the time of negotiations 
(July, 1963) such defaults were continuing. The Committee are 
not satisfied that the conclusion of the Ministry that the perfarmwe 
of the supplier was satisfactory was fully justified. 

do. 

do. 

5 The Committee are surprised how the Italian supplier was * 
considered to be "more experienced and reliable" in 1959 when tbe 
Ministry of Defence were dealing with him for the first tirne. 

The Committee fail to understand why even enquiries were nat 
made and negotiations carried out with the Spanish firm, whose 
rates were the cheapest. They feel concerned to find from a note 
that certain relaxatfons in specifications had been agreed to in the 
case of the Italian supplier in respect of contracts concluded in 
1962 and 1963. This indicates that the two firms were not uniformly 
treated. 

The Committee are further constrained to observe th&- 
\ 

(a) Them was no proper open tender system folloTRe& 



do. 

do. 

(b) The system of negotiatiuna was not based on any rational 
system but arbitrary rule d thumb. 

(c) The requirements seem to have been relared in the case 
of the Italian supplier while in other casea the tenders 
have been rejected on the ground that no such relaxa- 
tion was possible, and 

(d) While both C.12. and F.O.B. prices were invited, only 
C.I.F. prices were considered and F.O.B. prices completely 
ignored even for evaluating the quotation. 

The Committee feel that the quotation and the rate furnished 
by the Ministry d.o not dispute the obligation under the F.O.B. terms 
of the supplier to load the Cargo on ships, C. 

00 
U 

The Committee are of the opinion that having called for F.O.B. 
and C.I.F. quotations, Government was bound to consider and com- 
pare both the rates before selecting a firm. They are amazed at €he 
explanation that Government was not in a position to orgenfse col- 
lection, maintenance and shipment of animals at the porb par-- 
lady when these were the express responsibility of the sugplfer 
under the F.O.B. tenna The full implications of the 'F.O.B.' tenns 
were not obviously appreciated by the of8cers con~emed. It is 
unfortunate, that F.O.B. quotations were completely ignored and 
not taken into account even with a view to examinjng the mamma- 
ness or otherwise of the C.I.F. rates offered. This precautiom WM 
ell the more necerwry in the gear 19624 $rice only CLF. quota- 

-- tion was received from the Italian party. - --- -.-- - -- - -- 
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6 3.36 D&nce The facts disclosed in the preceding paragraph clearly eskblloh 

that at no time the rates offered by the Itollan supplier were the 
cheapest as claimed by the Ministry of Defence in jurti&?atlon of 
their awarding contract to him in 1963. 

7 1-43  do. The Committee are rurprised to learn that the item in question 
wiz., Mulea, was not included in the uhopping fist for U.SA, UX., 
U.S.S.R., France, Canada and West Germany. 

8 2 45 do. (i) The Committee are not convinced by this explanatim The 
above facts disclose that the long term requirement of mules was 
continuously being assessed and discussed. They do not erstablish 
special urgency. The requirement was also reduced from 4,492 to 1864. 
Even so no concrete steps were taken to procure these animals. Had 
the matter been initially considered of special urgency the Ministry 
of Defence would have been more prompt and initiated action for 
purchase with greater speed. The urgency was of a general nature. 
In any case there is nothing st all to indicate any increase in that 
urgency between 22nd June, when the Embassies were addtersed 
and 14th of July, when telegram was sent to the Embades 

(ii) The Committee cannot help the feeling that in negotiating 
this deal the officials of the Ministry were more anxious not to lose 
the Italian Supplier's offer than to meet the requirements of the 
Defence Services. Having addressed the Indian Missions abroad. 
the only proper course to follow would have been to await the 
replies by the due date, uiz. 31st July, 1963. There was no m y  



do. 

10 2 '50  do. 

to justify hasty negotiation with the Italian Supplier, when even 
the total requirement of animals had not been habed. The undue 
haste shown by the officials of the Ministry in this matter and the 
manner in which they readily allowed themselves to be hustled into 
this deal are apt to create an impression that the whole affair was 
weighed in favour of the Italian deal hampering all other enquiries 
and to create a situation in which only the Italian Supplier's o&r 
could be accepted. 

(ii) The Committee are also surprised to note that on 14th July, 
lsg3, (which was a Sunday) a telegram was sent to the Indian 
Embnssies calling for reply within 4 days when in their circular 
letter, dated 2md June, 1963, the Ministry of Defence had asked for 
the necessary information till 31st July, 1963- The Committee feel 
that by issuing this telegram on 14th July, 1963 and asking for the Z 
reply within 4 days, the Government was deprived of the informa- 4 

tion which they would have received by the end of July, 1963, as 
origlnally stipulated. 

The Committee further flnd that in the drcular letter of 22nd 
June. I=, the date of delivery was mentioned as May, 1864. Later 
on when the contract was entered into with the Italian supplier the 
date of delivery was extended upto December, 1964. By this pro- 
cess the supply was not obtained earlier either. 

The Committee regnt to observe that even though no contract 
was flnalised with the Italian suppller till September, 1983, the Min- 
istry of Defence did not consider it worthwhile to obtain informa- 
tion regarding world market prices from the various bhasies. 



They did not even pursue the matter with the Indian Embassy in 
Washington and the High Commission, London, who had indi- 
cated that more time was required to collect this information. 

do. 

The Committee are not convinced by this explanation Since in 
their letter dated 2211. June, 1963, addressed to the Embassies the 
Ministry had not specifled even their approximate requirements but 
had only desired that the offer should not be for less than 250 
animals it is not understood how they could expect the Argentine 
Arm to quote for their total requirements from the very beginaing 
It was only on 26th July, 1963, for the first time that the Ministry a 

had given the Embassy in inkling of their total requirements and 
on the 1st August, 1963, they were informed that not only were the 
firm in a pasition to supply a good number of animals immediately, 
generally in accordance with the terms and conditions and specffica- 
tion of animals set out by the Government of India, but with proper 
spacing were also in a position to meet the fun requirements. ln 
view of this communication from the Indian Embassy the plea taken 
by the Ministry that the fh-m had not given the guarantee that they 
would be in a position to supply the balance of the requirements ia 
not convincing. 

The Sub-Committee are of the opinion that there was no scope 
for entertaining any doubts about the d e r  of £85 per animal from 



the Argentine Arm and for treating it as "unworkable" and "unreal- 
ktic", because: 

the offer was made by an experienced busheasman; 
the flrm's reliability was confirmed by the Indian , 
Embassy, 
it was confirmed that there was no mistake about the 
quotations, and 
the Arm was prepared to accept the penalty clause. 

In response to earlier enquiries, the Arm had quoted f.0.b. rates as 
low as f85 per animal. Thus there was a margin of $!%per animal 
for freight etc. in the offer of the flrm. In the b t  plan  the Mix&- 5 try of Transport in their reply had stated that in the ~bse~ l t e -o f  
knowledge of the local circumstances and other factors it was not 
possible to make a firm statement whether the freight. quoted was 
workable and genuine or not. 

Secondly the Sub-Committee obsenre that against the amtract 
for the year 1961-62, the Italian supplier had himself quoted to-b. - 
and c i f .  rates at E94 and E 141 respectively leaving a margin of 
f47 only for freight etc. 

Finally in their telegram, dated 24th July, 1963, the Indian 
Embassy, Argentina had informed the Ministry of Defence that the 
firm was able to arrange a thousand capacity ship thus cutting their 
shipping cost. 

--.- - -- 





do. 

Argentine firm. Apart from the desirability and justification for 
agreeing to such a condition from the supplier, the fact rematnsd 
that until a contract was dgned with the Italian supplier this d- 
tion had no m e h g  This osrly indicates that the authorities had - already made up their mind to place an order with the Italian sup 
piier. 

The Committee deprcapte the manner in which the rsport af the 
technical officer w.s interpreted and conclusions drawn, which wen 
not quite come& In this connection the extract8 given in tblr 
Report from the rwport of the technical &cer are Sau-explanatory. 

Further in their letter, dated 23rd July, 1963, the Indian Embassy 
in Argentina had stated that Argentina had good potentisrl latourcas 
to meet the entire requiremats of Defence. 

Y w The finn also in their letter, dated 19th July, 1S3, had informed 
that there were enough mules in the country ta meet the require- 
ments for 1963-64. The Committee are, therefore, surprised how in 
the face of this evidence with them the Mi&try concluded that not 
many mules w e n  available in Argentftu, 

do. If Government was not successful in procvtng animals f!rom 
Cyprus, this was not an adequate reason for them not to follow the 
normal procedure of purchasing through tender system much hs, 
to reject an attractive d e r  of the Argentine finn which WAS even 
prepared to accept the penalty clause. 

20 a 73 do. The Committee regret 'to observe that a good wi l l  qeeture from 
a friendly country was not properly pursued by the Minisby of 
Defence. In addition to the free gift of 200 mules the country had 

I --- - -- - - __  _ -___ _ _ - - -  _ _ _ _ _  I - _I - - - - -  
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alro M to supply mountaineering equipment free of cost It is 
unfortunate that the Ministry of Defence took more than two 
month to reply to the Communication from the Ministry *of Ef ir -  
nel A W s  in this regard and that the reply was sent only after a 
decision had been taken to place the contract with the Italian sup- 
plier, which included a condition precluding Government from 
purchasing animals from elsewhere during the currency of the con- 
tract. 

do. 

The Committee are astonished to find how such an interpretati6n 
muid be given to the telegram received from hdian Embassy in 
Rome, which fn turn asked for "instructionsn. This further streng- 
thens the impression gained by the- Committee that the o 5 c a  deal- ii 
ing with this case were eager to conclude the contract with the 
Italian supplier. 

The Committee do not approve of this practice of showing 
leniency in the matter of imposition of penalties. Such an attitude 
will reduce the penalty clauses of contracts to a mere formalitg. The 
Sub-committee are of the view that in cases of delays in fulfllmat 
of contracts, where time is stated to be of the essence of the contract, 
penalty clause should be enforced more strictly. They desire that 
the question of levy of liquidated damage may be examine & novo 
in consultation with the D.G.S.&D. and the Bbisky of Law in caee 
of contracts where time is of the essence of contracts keeping in 
view the C o d  ttee's Observations. 



do. Frum the foregorng facts the Collunittee find that contracts to 
the ertcnt of Hs. 3-34 crares were awarded to the lblian supplier 
from 1059 onwards. The Sub-Committee also ude that ever since 
Italian wpplier came on the sene in 1959 all tbe amtracts for the 
putcbee of mules from abroad seem to have gone to him only. On 
m occasion the rates offered by him were the cheapest; stdl through 
negotiu&jons etc contracts were awarded to him. In the case af the 
contract placed in September, 1963, the Sub-Committee have com- 
mented upon the following unsatisfactory features in this Report. 

(i) Having addressed the foreign missions in the matter, the 
Ministry of Defence did not wait for Ulrrlr repi* but 
negotiated with the supplier on the pretext that his per- 
formance against the earlier contracts had been satistnc- 
tory and that his rates were the cheapest in the past. 
These contentions were, however, not borne out in 
evidence. 

(iij Even though no special urgency was shown till 8th July, 
1963. upto which date e w n  the requirements for animals 
had not k e n  findsed. the whole matter gained momentum 
soon after ~ q p t i a t ~ o l l s  were held with the supplier- h 
urgent telegram calling for information within 4 days was 
sent to the Indian Missions abroad on 14th July, 1W. 
which happened to be a Suaday. 

(H) The dRcirls of the Ministry agreed to the inclusion of an 
unusual clause in the contract which precluded Govern- 
ment from purchasing animals from elsewhere. 

---- - - -- - - -- - --.- 
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(iv) An offer from a Arm, whose reliability had been confirmed 
was rejgted without proper examination of the freight 
rates, availability of animals in Argentina etc. A wrong 
interpretation was given to the report of the technical 
ofiicer and other communications from the Indian Embassy 
confirming the genuineness of the offer were ignored- 

(v) In thefr anxiety to Analise the contract, more was read 
in the communiaction from the Indian Embassy, than what 
it contained. 

w 
The Sub-committee cannot Kelp the impression that the officers 

dealing with this case were hustled in the contract and did not ade- 
quately safeguard the financial interest of the exchequer. They 
desire that this case should be investigated in detail by an independ- 
ent high powered committee. 

The case, the Committee regret to observe reveals a certain lack 
of advance planning and delay in initiating the work of procurement. 
If as s t a t 4  by the Ministry, the normal period of acclimatization and 
training of horses was 14 years, the Army Headquarters should have 
placed their demand for the horses required for units to be raised 
in December, 1963, much earlier than in November, 1982. Further, 
it was disclosed in the course of evidence that there was over- 
crowding in the depots which might have been responsible for the 



spread of the disease among the animals. This would indicate that 
suitable action was not taken by the authorities to augment the 
capacity of depots for the horses even after placing orders for their 
procurement 

The Sub-committee are also not satisfied with the explanation 
fttr not placing an order on the lowest tenderer v i z .  the Italian sup- 
plier when ?he difference between the rates was as high as per 
cent. Since the ItaIian Supplier was considered to be an qmienced  
a : d  rcllaLle party, who had been supplying animals since 1959, the 
Suh-Committee do not understand why cheaper rates offered by him 
were not i~~a1lt .d of simply because his hands welp full with other 
orders. 




